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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 9th August, 2019/Shravana 18, 1941 (Saka)

The following Act of Parliament received the assent of the President on the
9th August, 2019, and is hereby published for general information:—

THE CONSUMER PROTECTION ACT, 2019

No. 35 or 2019
[9th August, 2019.]
An Act to provide for protection of the interests of consumers and for the said
purpose, to establish authorities for timely and effective administration and
settlement of consumers' disputes and for matters connected therewith or
incidental thereto.

BEe it enacted by Parliament in the Seventieth Year of the Republic of India as follows:—

CHAPTERI
PRELIMINARY

1. (1) This Act may be called the Consumer Protection Act, 2019. Short title,
extent,
commencement

(3) It shall come into force on such date as the Central Government may, by notification, and o
appoint and different dates may be appointed for different States and for different provisions application.
of this Act and any reference in any such provision to the commencement of this Act shall be
construed as a reference to the coming into force of that provision.

(2) It extends to the whole of India except the State of Jammu and Kashmir.

(4) Save as otherwise expressly provided by the Central Government, by notification,
this Act shall apply to all goods and services.
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Definitions. 2. In this Act, unless the context otherwise requires,—

(I) "advertisement" means any audio or visual publicity, representation,
endorsement or pronouncement made by means of light, sound, smoke, gas, print,
electronic media, internet or website and includes any notice, circular, label, wrapper,
invoice or such other documents;

(2) "appropriate laboratory" means a laboratory or an organisation—
(i) recognised by the Central Government; or

(ii) recognised by a State Government, subject to such guidelines as may
be issued by the Central Government in this behalf; or

(iii) established by or under any law for the time being in force, which is
maintained, financed or aided by the Central Government or a State Government
for carrying out analysis or test of any goods with a view to determining whether
such goods suffer from any defect;

(3) "branch office" means—
(i) any office or place of work described as a branch by the establishment; or

(i) any establishment carrying on either the same or substantially the
same activity carried on by the head office of the establishment;

(4) "Central Authority" means the Central Consumer Protection Authority
established under section 10;

(5) "complainant" means—
(i) a consumer; or

(if) any voluntary consumer association registered under any law for the
time being in force; or

(iii) the Central Government or any State Government; or
(iv) the Central Authority; or

(v) one or more consumers, where there are numerous consumers having
the same interest; or

(vi) in case of death of a consumer, his legal heir or legal representative; or
(vii) in case of a consumer being a minor, his parent or legal guardian;

(6) "complaint" means any allegation in writing, made by a complainant for
obtaining any relief provided by or under this Act, that—

(i) an unfair contract or unfair trade practice or a restrictive trade practice
has been adopted by any trader or service provider;

(if) the goods bought by him or agreed to be bought by him suffer from
one or more defects;

(iii) the services hired or availed of or agreed to be hired or availed of by
him suffer from any deficiency;

(iv) a trader or a service provider, as the case may be, has charged for the
goods or for the services mentioned in the complaint, a price in excess of the
price—

(a) fixed by or under any law for the time being in force; or
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(b) displayed on the goods or any package containing such goods; or

(c) displayed on the price list exhibited by him by or under any law
for the time being in force; or

(d) agreed between the parties;

(v) the goods, which are hazardous to life and safety when used, are being
offered for sale to the public—

(a) in contravention of standards relating to safety of such goods
as required to be complied with, by or under any law for the time being in
force;

(b) where the trader knows that the goods so offered are unsafe to
the public;

(vi) the services which are hazardous or likely to be hazardous to life and
safety of the public when used, are being offered by a person who provides any
service and who knows it to be injurious to life and safety;

(vii) a claim for product liability action lies against the product
manufacturer, product seller or product service provider, as the case may be;

(7) "consumer" means any person who—

(i) buys any goods for a consideration which has been paid or promised
or partly paid and partly promised, or under any system of deferred payment
and includes any user of such goods other than the person who buys such
goods for consideration paid or promised or partly paid or partly promised, or
under any system of deferred payment, when such use is made with the approval
of such person, but does not include a person who obtains such goods for
resale or for any commercial purpose; or

(if) hires or avails of any service for a consideration which has been paid
or promised or partly paid and partly promised, or under any system of deferred
payment and includes any beneficiary of such service other than the person
who hires or avails of the services for consideration paid or promised, or partly
paid and partly promised, or under any system of deferred payment, when such
services are availed of with the approval of the first mentioned person, but does
not include a person who avails of such service for any commercial purpose.

Explanation.—For the purposes of this clause,—

(a) the expression "commercial purpose” does not include use by a
person of goods bought and used by him exclusively for the purpose of
earning his livelihood, by means of self-employment;

(b) the expressions "buys any goods" and "hires or avails any
services" includes offline or online transactions through electronic means
or by teleshopping or direct selling or multi-level marketing;

(8) "consumer dispute" means a dispute where the person against whom a
complaint has been made, denies or disputes the allegations contained in the complaint;

(9) "consumer rights" includes,—

(i) the right to be protected against the marketing of goods, products or
services which are hazardous to life and property;

(if) the right to be informed about the quality, quantity, potency, purity,
standard and price of goods, products or services, as the case may be, so as to
protect the consumer against unfair trade practices;
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(iii) the right to be assured, wherever possible, access to a variety of
goods, products or services at competitive prices;

(iv) the right to be heard and to be assured that consumer's interests will
receive due consideration at appropriate fora;

(v) the right to seek redressal against unfair trade practice or restrictive
trade practices or unscrupulous exploitation of consumers; and

(vi) the right to consumer awareness;

(10) "defect" means any fault, imperfection or shortcoming in the quality,
quantity, potency, purity or standard which is required to be maintained by or under
any law for the time being in force or under any contract, express or implied or as is
claimed by the trader in any manner whatsoever in relation to any goods or product
and the expression "defective" shall be construed accordingly;

(11) "deficiency" means any fault, imperfection, shortcoming or inadequacy in
the quality, nature and manner of performance which is required to be maintained by or
under any law for the time being in force or has been undertaken to be performed by a
person in pursuance of a contract or otherwise in relation to any service and includes—

(i) any act of negligence or omission or commission by such person which
causes loss or injury to the consumer; and

(i) deliberate withholding of relevant information by such person to the
consumer;

(12) "design", in relation to a product, means the intended or known physical
and material characteristics of such product and includes any intended or known
formulation or content of such product and the usual result of the intended
manufacturing or other process used to produce such product;

(13) "direct selling" means marketing, distribution and sale of goods or provision
of services through a network of sellers, other than through a permanent retail location;

(14) "Director-General" means the Director-General appointed under
sub-section (2) of section 15;

(15) "District Commission" means a District Consumer Disputes Redressal
Commission established under sub-section (/) of section 28;

(16) "e-commerce" means buying or selling of goods or services including
digital products over digital or electronic network;

(17) "electronic service provider" means a person who provides technologies
or processes to enable a product seller to engage in advertising or selling goods or
services to a consumer and includes any online market place or online auction sites;

(18) "endorsement"”, in relation to an advertisement, means—
(i) any message, verbal statement, demonstration; or

(if) depiction of the name, signature, likeness or other identifiable personal
characteristics of an individual; or

(iif) depiction of the name or seal of any institution or organisation,

which makes the consumer to believe that it reflects the opinion, finding or experience of the
person making such endorsement;

(19) "establishment" includes an advertising agency, commission agent,
manufacturing, trading or any other commercial agency which carries on any business,
trade or profession or any work in connection with or incidental or ancillary to any
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commercial activity, trade or profession, or such other class or classes of persons
including public utility entities in the manner as may be prescribed;

(20) "express warranty" means any material statement, affirmation of fact, promise
or description relating to a product or service warranting that it conforms to such
material statement, affirmation, promise or description and includes any sample or
model of a product warranting that the whole of such product conforms to such
sample or model;

(21) "goods" means every kind of movable property and includes "food" as
defined in clause (j) of sub-section (/) of section 3 of the Food Safety and Standards
34 of 2006. Act, 2006;

(22) "harm", in relation to a product liability, includes—
(i) damage to any property, other than the product itself;
(ii) personal injury, illness or death;

(iii) mental agony or emotional distress attendant to personal injury or
illness or damage to property; or

(iv) any loss of consortium or services or other loss resulting from a harm
referred to in sub-clause (i) or sub-clause (if) or sub-clause (iii),

but shall not include any harm caused to a product itself or any damage to the property
on account of breach of warranty conditions or any commercial or economic loss,
including any direct, incidental or consequential loss relating thereto;

(23) "injury" means any harm whatever illegally caused to any person, in body,
mind or property;

(24) "manufacturer" means a person who—
(i) makes any goods or parts thereof; or
(if) assembles any goods or parts thereof made by others; or

(iii) puts or causes to be put his own mark on any goods made by any
other person;

(25) "mediation" means the process by which a mediator mediates the consumer
disputes;

(26) "mediator" means a mediator referred to in section 75;

(27) "member" includes the President and a member of the National Commission
or a State Commission or a District Commission, as the case may be;

(28) "misleading advertisement" in relation to any product or service, means an
advertisement, which—

(i) falsely describes such product or service; or

(if) gives a false guarantee to, or is likely to mislead the consumers as to
the nature, substance, quantity or quality of such product or service; or

(iif) conveys an express or implied representation which, if made by the
manufacturer or seller or service provider thereof, would constitute an unfair
trade practice; or

(iv) deliberately conceals important information;

(29) "National Commission" means the National Consumer Disputes Redressal
Commission established under sub-section (/) of section 53;
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(30) "notification" means a notification published in the Official Gazette and the
term "notify" shall be construed accordingly;

(31) "person" includes—
(i) an individual;
(i) a firm whether registered or not;
(iif) a Hindu undivided family;
(iv) a co-operative society;

(v) an association of persons whether registered under the Societies
Registration Act, 1860 or not;

(vi) any corporation, company or a body of individuals whether
incorporated or not;

(vii) any artificial juridical person, not falling within any of the preceding
sub-clauses;

(32) "prescribed" means prescribed by rules made by the Central Government,
or, as the case may be, the State Government;

(33) "product" means any article or goods or substance or raw material or any
extended cycle of such product, which may be in gaseous, liquid, or solid state
possessing intrinsic value which is capable of delivery either as wholly assembled or
as a component part and is produced for introduction to trade or commerce, but does
not include human tissues, blood, blood products and organs;

(34) "product liability" means the responsibility of a product manufacturer or
product seller, of any product or service, to compensate for any harm caused to a
consumer by such defective product manufactured or sold or by deficiency in services
relating thereto;

(35) "product liability action" means a complaint filed by a person before a
District Commission or State Commission or National Commission, as the case may be,
for claiming compensation for the harm caused to him;

(36) "product manufacturer" means a person who—
(i) makes any product or parts thereof; or
(if) assembles parts thereof made by others; or

(iii) puts or causes to be put his own mark on any products made by any
other person; or

(iv) makes a product and sells, distributes, leases, installs, prepares,
packages, labels, markets, repairs, maintains such product or is otherwise involved
in placing such product for commercial purpose; or

(v) designs, produces, fabricates, constructs or re-manufactures any
product before its sale; or

(vi) being a product seller of a product, is also a manufacturer of such
product;

(37) "product seller", in relation to a product, means a person who, in the course
of business, imports, sells, distributes, leases, installs, prepares, packages, labels,
markets, repairs, maintains, or otherwise is involved in placing such product for
commercial purpose and includes—

(i) a manufacturer who is also a product seller; or

21 of 1860.
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(ii) a service provider,
but does not include—

(a) a seller of immovable property, unless such person is engaged in the
sale of constructed house or in the construction of homes or flats;

(b) a provider of professional services in any transaction in which, the
sale or use of a product is only incidental thereto, but furnishing of opinion, skill
or services being the essence of such transaction;

(c) a person who—

(1) acts only in a financial capacity with respect to the sale of the
product;

(I) is not a manufacturer, wholesaler, distributor, retailer, direct seller
or an electronic service provider;

(I1I) leases a product, without having a reasonable opportunity to
inspect and discover defects in the product, under a lease arrangement in
which the selection, possession, maintenance, and operation of the
product are controlled by a person other than the lessor;

(38) "product service provider", in relation to a product, means a person who
provides any service in respect of such product;

(39) "regulations" means the regulations made by the National Commission, or
as the case may be, the Central Authority;

(40) "Regulator" means a body or any authority established under any other
law for the time being in force;

(41) "restrictive trade practice" means a trade practice which tends to bring
about manipulation of price or its conditions of delivery or to affect flow of supplies in
the market relating to goods or services in such a manner as to impose on the consumers
unjustified costs or restrictions and shall include—

(i) delay beyond the period agreed to by a trader in supply of such goods
or in providing the services which has led or is likely to lead to rise in the price;

(if) any trade practice which requires a consumer to buy, hire or avail of
any goods or, as the case may be, services as condition precedent for buying,
hiring or availing of other goods or services;

(42) "service" means service of any description which is made available to
potential users and includes, but not limited to, the provision of facilities in connection
with banking, financing, insurance, transport, processing, supply of electrical or other
energy, telecom, boarding or lodging or both, housing construction, entertainment,
amusement or the purveying of news or other information, but does not include the
rendering of any service free of charge or under a contract of personal service;

(43) "spurious goods" means such goods which are falsely claimed to be
genuine;
(44) "State Commission" means a State Consumer Disputes Redressal

Commission established under sub-section (/) of section 42;

(45) "trader", in relation to any goods, means a person who sells or distributes
any goods for sale and includes the manufacturer thereof, and where such goods are
sold or distributed in package form, includes the packer thereof;

(46) "unfair contract" means a contract between a manufacturer or trader or
service provider on one hand, and a consumer on the other, having such terms which
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cause significant change in the rights of such consumer, including the following,
namely:—

(i) requiring manifestly excessive security deposits to be given by a
consumer for the performance of contractual obligations; or

(if) imposing any penalty on the consumer, for the breach of contract
thereof which is wholly disproportionate to the loss occurred due to such breach
to the other party to the contract; or

(iii) refusing to accept early repayment of debts on payment of applicable
penalty; or

(iv) entitling a party to the contract to terminate such contract unilaterally,
without reasonable cause; or

(v) permitting or has the effect of permitting one party to assign the contract
to the detriment of the other party who is a consumer, without his consent; or

(vi) imposing on the consumer any unreasonable charge, obligation or
condition which puts such consumer to disadvantage;

(47) "unfair trade practice" means a trade practice which, for the purpose of
promoting the sale, use or supply of any goods or for the provision of any service,
adopts any unfair method or unfair or deceptive practice including any of the following
practices, namely:—

(i) making any statement, whether orally or in writing or by visible
representation including by means of electronic record, which—

(a) falsely represents that the goods are of a particular standard,
quality, quantity, grade, composition, style or model;

(b) falsely represents that the services are of a particular standard,
quality or grade;

(c¢) falsely represents any re-built, second-hand, renovated,
reconditioned or old goods as new goods;

(d) represents that the goods or services have sponsorship, approval,
performance, characteristics, accessories, uses or benefits which such
goods or services do not have;

(e) represents that the seller or the supplier has a sponsorship or
approval or affiliation which such seller or supplier does not have;

(f) makes a false or misleading representation concerning the need
for, or the usefulness of, any goods or services;

(g) gives to the public any warranty or guarantee of the performance,
efficacy or length of life of a product or of any goods that is not based on
an adequate or proper test thereof:

Provided that where a defence is raised to the effect that such
warranty or guarantee is based on adequate or proper test, the burden of
proof of such defence shall lie on the person raising such defence;

(h) makes to the public a representation in a form that purports to
be—

(A) a warranty or guarantee of a product or of any goods or
services; or

(B) a promise to replace, maintain or repair an article or any
part thereof or to repeat or continue a service until it has achieved a
specified result,
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if such purported warranty or guarantee or promise is materially misleading or if there
is no reasonable prospect that such warranty, guarantee or promise will be carried out;

(7) materially misleads the public concerning the price at which a product or like
products or goods or services, have been or are, ordinarily sold or provided, and, for
this purpose, a representation as to price shall be deemed to refer to the price at which
the product or goods or services has or have been sold by sellers or provided by
suppliers generally in the relevant market unless it is clearly specified to be the price at
which the product has been sold or services have been provided by the person by
whom or on whose behalf the representation is made;

(j) gives false or misleading facts disparaging the goods, services or trade of
another person.

Explanation.—For the purposes of this sub-clause, a statement that is,—

(A) expressed on an article offered or displayed for sale, or on its wrapper or
container; or

(B) expressed on anything attached to, inserted in, or accompanying, an article
offered or displayed for sale, or on anything on which the article is mounted for
display or sale; or

(C) contained in or on anything that is sold, sent, delivered, transmitted or in
any other manner whatsoever made available to a member of the public,

shall be deemed to be a statement made to the public by, and only by, the person who had
caused the statement to be so expressed, made or contained;

(if) permitting the publication of any advertisement, whether in any
newspaper or otherwise, including by way of electronic record, for the sale or
supply at a bargain price of goods or services that are not intended to be offered
for sale or supply at the bargain price, or for a period that is, and in quantities
that are, reasonable, having regard to the nature of the market in which the
business is carried on, the nature and size of business, and the nature of the
advertisement.

Explanation.—For the purpose of this sub-clause, "bargain price" means,—

(A) a price that is stated in any advertisement to be a bargain price,
by reference to an ordinary price or otherwise; or

(B) a price that a person who reads, hears or sees the advertisement,
would reasonably understand to be a bargain price having regard to the
prices at which the product advertised or like products are ordinarily sold;

(iii) permitting—
(a) the offering of gifts, prizes or other items with the intention of
not providing them as offered or creating impression that something is

being given or offered free of charge when it is fully or partly covered by
the amount charged, in the transaction as a whole;

(b) the conduct of any contest, lottery, game of chance or skill, for
the purpose of promoting, directly or indirectly, the sale, use or supply of
any product or any business interest, except such contest, lottery, game
of chance or skill as may be prescribed;

(c¢) withholding from the participants of any scheme offering gifts,
prizes or other items free of charge on its closure, the information about
final results of the scheme.
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Explanation.—For the purpose of this sub-clause, the participants of a scheme shall
be deemed to have been informed of the final results of the scheme where such results are
within a reasonable time published, prominently in the same newspaper in which the scheme
was originally advertised;

(iv) permitting the sale or supply of goods intended to be used, or are of
a kind likely to be used by consumers, knowing or having reason to believe that
the goods do not comply with the standards prescribed by the competent
authority relating to performance, composition, contents, design, constructions,
finishing or packaging as are necessary to prevent or reduce the risk of injury to
the person using the goods;

(v) permitting the hoarding or destruction of goods, or refusal to sell the
goods or to make them available for sale or to provide any service, if such
hoarding or destruction or refusal raises or tends to raise or is intended to raise,
the cost of those or other similar goods or services;

(vi) manufacturing of spurious goods or offering such goods for sale or
adopting deceptive practices in the provision of services;

(vii) not issuing bill or cash memo or receipt for the goods sold or services
rendered in such manner as may be prescribed;

(viii) refusing, after selling goods or rendering services, to take back or
withdraw defective goods or to withdraw or discontinue deficient services and
to refund the consideration thereof, if paid, within the period stipulated in the
bill or cash memo or receipt or in the absence of such stipulation, within a period
of thirty days;

(ix) disclosing to other person any personal information given in
confidence by the consumer unless such disclosure is made in accordance with
the provisions of any law for the time being in force.

CHAPTERII

CoNsuMER ProTECTION COUNCILS

3. (1) The Central Government shall, by notification, establish with effect from such
date as it may specify in that notification, the Central Consumer Protection Council to be
known as the Central Council.

(2) The Central Council shall be an advisory council and consist of the following
members, namely:—

(a) the Minister-in-charge of the Department of Consumer Affairs in the Central
Government, who shall be the Chairperson; and

(b) such number of other official or non-official members representing such
interests as may be prescribed.

4. (1) The Central Council shall meet as and when necessary, but at least one meeting
of the Council shall be held every year.

(2) The Central Council shall meet at such time and place as the Chairperson may think
fit and shall observe such procedure in regard to the transaction of its business as may be
prescribed.

5. The objects of the Central Council shall be to render advice on promotion and
protection of the consumers' rights under this Act.
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6. (1) Every State Government shall, by notification, establish with effect from such
date as it may specify in such notification, a State Consumer Protection Council for such
State to be known as the State Council.

(2) The State Council shall be an advisory council and consist of the following members,
namely:—

(a) the Minister-in-charge of Consumer Affairs in the State Government who
shall be the Chairperson;

(b) such number of other official or non-official members representing such
interests as may be prescribed;

(¢) such number of other official or non-official members, not exceeding ten, as
may be nominated by the Central Government.

(3) The State Council shall meet as and when necessary but not less than two meetings
shall be held every year.

(4) The State Council shall meet at such time and place as the Chairperson may think
fit and shall observe such procedure in regard to the transaction of its business, as may be
prescribed.

7. The objects of every State Council shall be to render advice on promotion and
protection of consumer rights under this Act within the State.

8. (1) The State Government shall, by notification, establish for every District with
effect from such date as it may specify in such notification, a District Consumer Protection
Council to be known as the District Council.

(2) The District Council shall be an advisory council and consist of the following
members, namely:—

(a) the Collector of the district (by whatever name called), who shall be the
Chairperson; and

(b) such number of other official and non-official members representing such
interests as may be prescribed.

(3) The District Council shall meet as and when necessary but not less than two
meetings shall be held every year.

(4) The District Council shall meet at such time and place within the district as the
Chairperson may think fit and shall observe such procedure in regard to the transaction of
its business as may be prescribed.

9. The objects of every District Council shall be to render advice on promotion and
protection of consumer rights under this Act within the district.

CHAPTER III
CENTRAL CONSUMER PROTECTION AUTHORITY

10. (/) The Central Government shall, by notification, establish with effect from such
date as it may specify in that notification, a Central Consumer Protection Authority to be
known as the Central Authority to regulate matters relating to violation of rights of consumers,
unfair trade practices and false or misleading advertisements which are prejudicial to the
interests of public and consumers and to promote, protect and enforce the rights of consumers
as a class.

(2) The Central Authority shall consist of a Chief Commissioner and such number of
other Commissioners as may be prescribed, to be appointed by the Central Government to
exercise the powers and discharge the functions under this Act.
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(3) The headquarters of the Central Authority shall be at such place in the National
Capital Region of Delhi, and it shall have regional and other offices in any other place in
India as the Central Government may decide.

11. The Central Government may, by notification, make rules to provide for the
qualifications for appointment, method of recruitment, procedure for appointment, term of
office, salaries and allowances, resignation, removal and other terms and conditions of the
service of the Chief Commissioner and Commissioners of the Central Authority.

12. No act or proceeding of the Central Authority shall be invalid merely by reason of—
(a) any vacancy in, or any defect in the constitution of, the Central Authority; or

(b) any defect in the appointment of a person acting as the Chief Commissioner
or as a Commissioner; or

(c) any irregularity in the procedure of the Central Authority not affecting the
merits of the case.

13. (1) The Central Government shall provide the Central Authority such number of
officers and other employees as it considers necessary for the efficient performance of its
functions under this Act.

(2) The salaries and allowances payable to, and the other terms and conditions of
service of, the officers and other employees of the Central Authority appointed under this
Act shall be such as may be prescribed.

(3) The Central Authority may engage, in accordance with the procedure specified by
regulations, such number of experts and professionals of integrity and ability, who have
special knowledge and experience in the areas of consumer rights and welfare, consumer
policy, law, medicine, food safety, health, engineering, product safety, commerce, economics,
public affairs or administration, as it deems necessary to assist it in the discharge of its
functions under this Act.

14. (1) The Central Authority shall regulate the procedure for transaction of its business
and allocation of its business amongst the Chief Commissioner and Commissioners as may
be specified by regulations.

(2) The Chief Commissioner shall have the powers of general superintendence, direction
and control in respect of all administrative matters of the Central Authority:

Provided that the Chief Commissioner may delegate such of his powers relating to
administrative matters of the Central Authority, as he may think fit, to any Commissioner
(including Commissioner of a regional office) or any other officer of the Central Authority.

15. (1) The Central Authority shall have an Investigation Wing headed by a Director-
General for the purpose of conducting inquiry or investigation under this Act as may be
directed by the Central Authority.

(2) The Central Government may appoint a Director-General and such number of
Additional Director-General, Director, Joint Director, Deputy Director and Assistant Director,
from amongst persons who have experience in investigation and possess such qualifications,
in such manner, as may be prescribed.

(3) Every Additional Director-General, Director, Joint Director, Deputy Director and
Assistant Director shall exercise his powers, and discharge his functions, subject to the
general control, supervision and direction of the Director-General.

(4) The Director-General may delegate all or any of his powers to the Additional
Director-General or Director, Joint Director or Deputy Director or Assistant Director, as the
case may be, while conducting inquiries or investigations under this Act.
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(5) The inquiries or the investigations made by the Director- General shall be submitted
to the Central Authority in such form, in such manner and within such time, as may be
specified by regulations.

16. The District Collector (by whatever name called) may, on a complaint or on a
reference made to him by the Central Authority or the Commissioner of a regional office,
inquire into or investigate complaints regarding violation of rights of consumers as a class,
on matters relating to violations of consumer rights, unfair trade practices and false or
misleading advertisements, within his jurisdiction and submit his report to the Central Authority
or to the Commissioner of a regional office, as the case may be.

17. A complaint relating to violation of consumer rights or unfair trade practices or
false or misleading advertisements which are prejudicial to the interests of consumers as a
class, may be forwarded either in writing or in electronic mode, to any one of the authorities,
namely, the District Collector or the Commissioner of regional office or the Central Authority.

18. (1) The Central Authority shall—

(a) protect, promote and enforce the rights of consumers as a class, and prevent
violation of consumers rights under this Act;

(b) prevent unfair trade practices and ensure that no person engages himself in
unfair trade practices;

(c) ensure that no false or misleading advertisement is made of any goods or
services which contravenes the provisions of this Act or the rules or regulations made
thereunder;

(d) ensure that no person takes part in the publication of any advertisement
which is false or misleading.

(2) Without prejudice to the generality of the provisions contained in sub-section (1),
the Central Authority may, for any of the purposes aforesaid,—

(a) inquire or cause an inquiry or investigation to be made into violations of
consumer rights or unfair trade practices, either suo motu or on a complaint received or
on the directions from the Central Government;

(b) file complaints before the District Commission, the State Commission or the
National Commission, as the case may be, under this Act;

(c) intervene in any proceedings before the District Commission or the State
Commission or the National Commission, as the case may be, in respect of any allegation
of violation of consumer rights or unfair trade practices;

(d) review the matters relating to, and the factors inhibiting enjoyment of,
consumer rights, including safeguards provided for the protection of consumers under
any other law for the time being in force and recommend appropriate remedial measures
for their effective implementation;

(e) recommend adoption of international covenants and best international
practices on consumer rights to ensure effective enforcement of consumer rights;

(f) undertake and promote research in the field of consumer rights;
(g) spread and promote awareness on consumer rights;

(h) encourage non-Governmental organisations and other institutions working
in the field of consumer rights to co-operate and work with consumer protection
agencies;

(i) mandate the use of unique and universal goods identifiers in such goods, as
may be necessary, to prevent unfair trade practices and to protect consumers' interest;
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(j) issue safety notices to alert consumers against dangerous or hazardous or
unsafe goods or services;

(k) advise the Ministries and Departments of the Central and State Governments
on consumer welfare measures;

(I) issue necessary guidelines to prevent unfair trade practices and protect
consumers' interest.

19. (1) The Central Authority may, after receiving any information or complaint or
directions from the Central Government or of its own motion, conduct or cause to be conducted
a preliminary inquiry as to whether there exists a prima facie case of violation of consumer
rights or any unfair trade practice or any false or misleading advertisement, by any person,
which is prejudicial to the public interest or to the interests of consumers and if it is satisfied
that there exists a prima facie case, it shall cause investigation to be made by the Director-
General or by the District Collector.

(2) Where, after preliminary inquiry, the Central Authority is of the opinion that the
matter is to be dealt with by a Regulator established under any other law for the time being
in force, it may refer such matter to the concerned Regulator along with its report.

(3) For the purposes of investigation under sub-section (1), the Central Authority, the
Director General or the District Collector may call upon a person referred to in
sub-section (/) and also direct him to produce any document or record in his possession.

20. Where the Central Authority is satisfied on the basis of investigation that there is
sufficient evidence to show violation of consumer rights or unfair trade practice by a person,
it may pass such order as may be necessary, including—

(a) recalling of goods or withdrawal of services which are dangerous, hazardous
or unsafe;

(b) reimbursement of the prices of goods or services so recalled to purchasers of
such goods or services; and

(c) discontinuation of practices which are unfair and prejudicial to consumers'
interest:

Provided that the Central Authority shall give the person an opportunity of being
heard before passing an order under this section.

21. (1) Where the Central Authority is satisfied after investigation that any
advertisement is false or misleading and is prejudicial to the interest of any consumer or is in
contravention of consumer rights, it may, by order, issue directions to the concerned trader
or manufacturer or endorser or advertiser or publisher, as the case may be, to discontinue
such advertisement or to modify the same in such manner and within such time as may be
specified in that order.

(2) Notwithstanding the order passed under sub-section (7), if the Central Authority
is of the opinion that it is necessary to impose a penalty in respect of such false or misleading
advertisement, by a manufacturer or an endorser, it may, by order, impose on manufacturer or
endorser a penalty which may extend to ten lakh rupees:

Provided that the Central Authority may, for every subsequent contravention by a
manufacturer or endorser, impose a penalty, which may extend to fifty lakh rupees.

(3) Notwithstanding any order under sub-sections (/) and (2), where the Central
Authority deems it necessary, it may, by order, prohibit the endorser of a false or misleading
advertisement from making endorsement of any product or service for a period which may
extend to one year:
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Provided that the Central Authority may, for every subsequent contravention, prohibit
such endorser from making endorsement in respect of any product or service for a period
which may extend to three years.

(4) Where the Central Authority is satisfied after investigation that any person is
found to publish, or is a party to the publication of, a misleading advertisement, it may
impose on such person a penalty which may extend to ten lakh rupees.

(5) No endorser shall be liable to a penalty under sub-sections (2) and (3) if he has
exercised due diligence to verify the veracity of the claims made in the advertisement regarding
the product or service being endorsed by him.

(6) No person shall be liable to such penalty if he proves that he had published or
arranged for the publication of such advertisement in the ordinary course of his business:

Provided that no such defence shall be available to such person if he had previous
knowledge of the order passed by the Central Authority for withdrawal or modification of
such advertisement.

(7) While determining the penalty under this section, regard shall be had to the
following, namely:—

(a) the population and the area impacted or affected by such offence;
(b) the frequency and duration of such offence;

(c) the vulnerability of the class of persons likely to be adversely affected by
such offence; and

(d) the gross revenue from the sales effected by virtue of such offence.

(8) The Central Authority shall give the person an opportunity of being heard before
an order under this section is passed.

22. (1) For the purpose of conducting an investigation after preliminary inquiry under
sub-section (/) of section 19, the Director-General or any other officer authorised by him in
this behalf, or the District Collector, as the case may be, may, if he has any reason to believe
that any person has violated any consumer rights or committed unfair trade practice or
causes any false or misleading advertisement to be made, shall,—

(a) enter at any reasonable time into any such premises and search for any
document or record or article or any other form of evidence and seize such document,
record, article or such evidence;

(b) make a note or an inventory of such record or article; or

(c¢) require any person to produce any record, register or other document or
article.

(2) The provisions of the Code of Criminal Procedure, 1973, relating to search and
seizure shall apply, as far as may be, for search and seizure under this Act.

(3) Every document, record or article seized under clause (a) of sub-section (/) or
produced under clause (c¢) of that sub-section shall be returned to the person, from whom
they were seized or who produced the same, within a period of twenty days of the date of
such seizure or production, as the case may be, after copies thereof or extracts therefrom
certified by that person, in such manner as may be prescribed, have been taken.

(4) Where any article seized under sub-section (/) are subject to speedy or natural
decay, the Director-General or such other officer may dispose of the article in such manner as
may be prescribed.

(5) In the case of articles other than the articles referred to in sub-section (4), provisions
contained in clause (c¢) of sub-section (2) of section 38 shall mutatis mutandis apply in
relation to analysis or tests.
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23. The Central Government may, if it considers necessary, by notification, designate
any statutory authority or body to exercise the powers and perform the functions of the
Central Authority referred to in section 10.

24. A person aggrieved by any order passed by the Central Authority under
sections 20 and 21 may file an appeal to the National Commission within a period of thirty
days from the date of receipt of such order.

25. The Central Government may, after due appropriation made by Parliament by law in
this behalf, make to the Central Authority grants of such sums of money as that Government
may think fit for being utilised for the purposes of this Act.

26. (1) The Central Authority shall maintain proper accounts and other relevant records
and prepare an annual statement of accounts in such form and manner as may be prescribed
in consultation with the Comptroller and Auditor-General of India.

(2) The accounts of the Central Authority shall be audited by the Comptroller and
Auditor-General of India at such intervals as may be specified by him and any expenditure
incurred in connection with such audit shall be payable by the Central Authority to the
Comptroller and Auditor-General of India.

(3) The Comptroller and Auditor-General of India or any other person appointed by
him in connection with the audit of the accounts of the Central Authority shall have the same
rights, privileges and authority in connection with such audit as the Comptroller and
Auditor-General of India generally has, in connection with the audit of the Government
accounts and, in particular, shall have the right to demand the production of books, accounts,
connected vouchers and other documents and papers and to inspect any of the offices of
the Central Authority.

(4) The accounts of the Central Authority as certified by the Comptroller and
Auditor-General of India or any other person appointed by him in this behalf together with
the audit report thereon shall be forwarded annually to the Central Government which shall
cause the same to be laid before each House of Parliament.

27. (1) The Central Authority shall prepare once in every year, in such form, manner
and at such time as may be prescribed, an annual report giving full account of its activities
during the previous year and such other reports and returns, as may be directed, and copies
of such report and returns shall be forwarded to the Central Government.

(2) A copy of the annual report received under sub-section (/) shall be laid, as soon as
may be after it is received, before each House of Parliament.

CHAPTER IV
CoNSUMER DisPUTES REDRESSAL COMMISSION

28. (1) The State Government shall, by notification, establish a District Consumer
Disputes Redressal Commission, to be known as the District Commission, in each district of
the State:

Provided that the State Government may, if it deems fit, establish more than one
District Commission in a district.

(2) Each District Commission shall consist of—
(a) a President; and

(b) not less than two and not more than such number of members as may be
prescribed, in consultation with the Central Government.
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29. The Central Government may, by notification, make rules to provide for the
qualifications, method of recruitment, procedure for appointment, term of office, resignation
and removal of the President and members of the District Commission.

30. The State Government may, by notification, make rules to provide for salaries and
allowances and other terms and conditions of service of the President, and members of the
District Commission.

31. Any person appointed as President or, as the case may be, a member of the District
Commission immediately before the commencement of this Act shall hold office as such as
President or, as the case may be, as member till the completion of his term for which he has
been appointed.

32. If, at any time, there is a vacancy in the office of the President or member of a
District Commission, the State Government may, by notification, direct—

(a) any other District Commission specified in that notification to exercise the
jurisdiction in respect of that district also; or

(b) the President or a member of any other District Commission specified in that
notification to exercise the powers and discharge the functions of the President or
member of that District Commission also.

33. (1) The State Government shall provide the District Commission with such officers
and other employees as may be required to assist the District Commission in the discharge
of its functions.

(2) The officers and other employees of the District Commission shall discharge their
functions under the general superintendence of the President of the District Commission.

(3) The salaries and allowances payable to, and the other terms and conditions of
service of, the officers and other employees of the District Commission shall be such as may
be prescribed.

34. (1) Subject to the other provisions of this Act, the District Commission shall have
jurisdiction to entertain complaints where the value of the goods or services paid as
consideration does not exceed one crore rupees:

Provided that where the Central Government deems it necessary so to do, it may
prescribe such other value, as it deems fit.

(2) A complaint shall be instituted in a District Commission within the local limits of
whose jurisdiction,—

(a) the opposite party or each of the opposite parties, where there are more than
one, at the time of the institution of the complaint, ordinarily resides or carries on
business or has a branch office or personally works for gain; or

(b) any of the opposite parties, where there are more than one, at the time of the
institution of the complaint, actually and voluntarily resides, or carries on business or
has a branch office, or personally works for gain, provided that in such case the
permission of the District Commission is given; or

(c) the cause of action, wholly or in part, arises; or

(d) the complainant resides or personally works for gain.
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(3) The District Commission shall ordinarily function in the district headquarters and
may perform its functions at such other place in the district, as the State Government may, in
consultation with the State Commission, notify in the Official Gazette from time to time.

35. (1) A complaint, in relation to any goods sold or delivered or agreed to be sold or
delivered or any service provided or agreed to be provided, may be filed with a District
Commission by—

(a) the consumer,—

(i) to whom such goods are sold or delivered or agreed to be sold or
delivered or such service is provided or agreed to be provided; or

(if) who alleges unfair trade practice in respect of such goods or service;

(b) any recognised consumer association, whether the consumer to whom such
goods are sold or delivered or agreed to be sold or delivered or such service is provided
or agreed to be provided, or who alleges unfair trade practice in respect of such goods
or service, is a member of such association or not;

(c) one or more consumers, where there are numerous consumers having the
same interest, with the permission of the District Commission, on behalf of, or for the
benefit of, all consumers so interested; or

(d) the Central Government, the Central Authority or the State Government, as
the case may be:

Provided that the complaint under this sub-section may be filed electronically in such
manner as may be prescribed.

Explanation.—For the purposes of this sub-section, "recognised consumer
association" means any voluntary consumer association registered under any law for the
time being in force.

(2) Every complaint filed under sub-section (/) shall be accompanied with such fee
and payable in such manner, including electronic form, as may be prescribed.

36. (1) Every proceeding before the District Commission shall be conducted by the
President of that Commission and atleast one member thereof, sitting together:

Provided that where a member, for any reason, is unable to conduct a proceeding till it
is completed, the President and the other member shall continue the proceeding from the
stage at which it was last heard by the previous member.

(2) On receipt of a complaint made under section 35, the District Commission may, by
order, admit the complaint for being proceeded with or reject the same:

Provided that a complaint shall not be rejected under this section unless an opportunity
of being heard has been given to the complainant:

Provided further that the admissibility of the complaint shall ordinarily be decided
within twenty-one days from the date on which the complaint was filed.

(3) Where the District Commission does not decide the issue of admissibility of the
complaint within the period so specified, it shall be deemed to have been admitted.

37. (1) At the first hearing of the complaint after its admission, or at any later stage, if
it appears to the District Commission that there exists elements of a settlement which may be
acceptable to the parties, except in such cases as may be prescribed, it may direct the parties
to give in writing, within five days, consent to have their dispute settled by mediation in
accordance with the provisions of Chapter V.

(2) Where the parties agree for settlement by mediation and give their consent in
writing, the District Commission shall, within five days of receipt of such consent, refer the
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matter for mediation, and in such case, the provisions of Chapter V, relating to mediation,
shall apply.

38. (1) The District Commission shall, on admission of a complaint, or in respect of
cases referred for mediation on failure of settlement by mediation, proceed with such
complaint.

(2) Where the complaint relates to any goods, the District Commission shall,—

(a) refer a copy of the admitted complaint, within twenty-one days from the date
of its admission to the opposite party mentioned in the complaint directing him to give
his version of the case within a period of thirty days or such extended period not
exceeding fifteen days as may be granted by it;

(b) if the opposite party on receipt of a complaint referred to him under clause (a)
denies or disputes the allegations contained in the complaint, or omits or fails to take
any action to represent his case within the time given by the District Commission,
proceed to settle the consumer dispute in the manner specified in clauses (c) to (g);

(c) if the complaint alleges a defect in the goods which cannot be determined
without proper analysis or test of the goods, obtain a sample of the goods from the
complainant, seal it and authenticate it in the manner as may be prescribed and refer
the sample so sealed to the appropriate laboratory along with a direction that such
laboratory to make an analysis or test, whichever may be necessary, with a view to
finding out whether such goods suffer from any defect alleged in the complaint or
from any other defect and to report its findings thereon to the District Commission
within a period of forty-five days of the receipt of the reference or within such extended
period as may be granted by it;

(d) before any sample of the goods is referred to any appropriate laboratory
under clause (c), require the complainant to deposit to the credit of the Commission
such fees as may be specified, for payment to the appropriate laboratory for carrying
out the necessary analysis or test in relation to the goods in question;

(e) remit the amount deposited to its credit under clause (d) to the appropriate
laboratory to enable it to carry out the analysis or test mentioned in clause (c¢) and on
receipt of the report from the appropriate laboratory, it shall forward a copy of the
report along with such remarks as it may feel appropriate to the opposite party;

(f) if any of the parties disputes the correctness of the findings of the appropriate
laboratory, or disputes the correctness of the methods of analysis or test adopted by
the appropriate laboratory, require the opposite party or the complainant to submit in
writing his objections with regard to the report made by the appropriate laboratory;

(g) give a reasonable opportunity to the complainant as well as the opposite
party of being heard as to the correctness or otherwise of the report made by the
appropriate laboratory and also as to the objection made in relation thereto under
clause (f) and issue an appropriate order under section 39.

(3) The District Commission shall, if the complaint admitted by it under sub-section (2)
of section 36 relates to goods in respect of which the procedure specified in sub-section (2)
cannot be followed, or if the complaint relates to any services,—

(a) refer a copy of such complaint to the opposite party directing him to give his
version of the case within a period of thirty days or such extended period not exceeding
fifteen days as may be granted by the District Commission;

(b) if the opposite party, on receipt of a copy of the complaint, referred to him
under clause (a) denies or disputes the allegations contained in the complaint, or
omits or fails to take any action to represent his case within the time given by the
District Commission, it shall proceed to settle the consumer dispute—
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(i) on the basis of evidence brought to its notice by the complainant and
the opposite party, if the opposite party denies or disputes the allegations
contained in the complaint, or

(ii) ex parte on the basis of evidence brought to its notice by the
complainant, where the opposite party omits or fails to take any action to represent
his case within the time given by the Commission;

(c) decide the complaint on merits if the complainant fails to appear on the date
of hearing.

(4) For the purposes of sub-sections (2) and (3), the District Commission may, by
order, require an electronic service provider to provide such information, documents or
records, as may be specified in that order.

(5) No proceedings complying with the procedure laid down in sub-sections (/) and
(2) shall be called in question in any court on the ground that the principles of natural justice
have not been complied with.

(6) Every complaint shall be heard by the District Commission on the basis of affidavit
and documentary evidence placed on record:

Provided that where an application is made for hearing or for examination of parties in
person or through video conferencing, the District Commission may, on sufficient cause
being shown, and after recording its reasons in writing, allow the same.

(7) Every complaint shall be disposed of as expeditiously as possible and endeavour
shall be made to decide the complaint within a period of three months from the date of receipt
of notice by opposite party where the complaint does not require analysis or testing of
commodities and within five months if it requires analysis or testing of commodities:

Provided that no adjournment shall ordinarily be granted by the District Commission
unless sufficient cause is shown and the reasons for grant of adjournment have been recorded
in writing by the Commission:

Provided further that the District Commission shall make such orders as to the costs
occasioned by the adjournment as may be specified by regulations:

Provided also that in the event of a complaint being disposed of after the period so
specified, the District Commission shall record in writing, the reasons for the same at the time
of disposing of the said complaint.

(8) Where during the pendency of any proceeding before the District Commission, if
it appears necessary, it may pass such interim order as is just and proper in the facts and
circumstances of the case.

(9) For the purposes of this section, the District Commission shall have the same
powers as are vested in a civil court under the Code of Civil Procedure, 1908 while trying a
suit in respect of the following matters, namely:—

(a) the summoning and enforcing the attendance of any defendant or witness
and examining the witness on oath;

(b) requiring the discovery and production of any document or other material
object as evidence;

(c) receiving of evidence on affidavits;

(d) the requisitioning of the report of the concerned analysis or test from the
appropriate laboratory or from any other relevant source;

(e) issuing of commissions for the examination of any witness, or document;
and
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(f) any other matter which may be prescribed by the Central Government.

(10) Every proceeding before the District Commission shall be deemed to be a judicial
proceeding within the meaning of sections 193 and 228 of the Indian Penal Code, and the
District Commission shall be deemed to be a criminal court for the purposes of section 195
and Chapter XX VI of the Code of Criminal Procedure, 1973.

(11) Where the complainant is a consumer referred to in sub-clause (v) of clause (5) of
section 2, the provisions of Order I Rule 8 of the First Schedule to the Code of Civil Procedure,
1908 shall apply subject to the modification that every reference therein to a suit or decree
shall be construed as a reference to a complaint or the order of the District Commission
thereon.

(12) In the event of death of a complainant who is a consumer or of the opposite party
against whom the complaint has been filed, the provisions of Order XXII of the First Schedule
to the Code of Civil Procedure, 1908 shall apply subject to the modification that every
reference therein to the plaintiff and the defendant shall be construed as reference to a
complainant or the opposite party, as the case may be.

39. (/) Where the District Commission is satisfied that the goods complained against
suffer from any of the defects specified in the complaint or that any of the allegations
contained in the complaint about the services or any unfair trade practices, or claims for
compensation under product liability are proved, it shall issue an order to the opposite party
directing him to do one or more of the following, namely:—

(a) to remove the defect pointed out by the appropriate laboratory from the
goods in question;

(b) to replace the goods with new goods of similar description which shall be
free from any defect;

(c) to return to the complainant the price, or, as the case may be, the charges paid
by the complainant along with such interest on such price or charges as may be
decided;

(d) to pay such amount as may be awarded by it as compensation to the consumer
for any loss or injury suffered by the consumer due to the negligence of the opposite

party:

Provided that the District Commission shall have the power to grant punitive
damages in such circumstances as it deems fit;

(e) to pay such amount as may be awarded by it as compensation in a product
liability action under Chapter VI;

(f) to remove the defects in goods or deficiencies in the services in question;

(g) to discontinue the unfair trade practice or restrictive trade practice and not to
repeat them;

(h) not to offer the hazardous or unsafe goods for sale;
(i) to withdraw the hazardous goods from being offered for sale;

(j) to cease manufacture of hazardous goods and to desist from offering services
which are hazardous in nature;

(k) to pay such sum as may be determined by it, if it is of the opinion that loss or
injury has been suffered by a large number of consumers who are not identifiable
conveniently:

Provided that the minimum amount of sum so payable shall not be less than
twenty-five per cent. of the value of such defective goods sold or service provided, as
the case may be, to such consumers;
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(I) to issue corrective advertisement to neutralise the effect of misleading
advertisement at the cost of the opposite party responsible for issuing such misleading
advertisement;

(m) to provide for adequate costs to parties; and
(n) to cease and desist from issuing any misleading advertisement.

(2) Any amount obtained under sub-section (/) shall be credited to such fund and
utilised in such manner as may be prescribed.

(3) In any proceeding conducted by the President and a member and if they differ on
any point or points, they shall state the point or points on which they differ and refer the
same to another member for hearing on such point or points and the opinion of the majority
shall be the order of the District Commission:

Provided that the other member shall give his opinion on such point or points referred
to him within a period of one month from the date of such reference.

(4) Every order made by the District Commission under sub-section (/) shall be signed
by the President and the member who conducted the proceeding:

Provided that where the order is made as per majority opinion under sub-section (3),
such order shall also be signed by the other member.

40. The District Commission shall have the power to review any of the order passed
by it if there is an error apparent on the face of the record, either of its own motion or on an
application made by any of the parties within thirty days of such order.

41. Any person aggrieved by an order made by the District Commission may prefer an
appeal against such order to the State Commission on the grounds of facts or law within a
period of forty-five days from the date of the order, in such form and manner, as may be
prescribed:

Provided that the State Commission may entertain an appeal after the expiry of the said
period of forty-five days, if it is satisfied that there was sufficient cause for not filing it within
that period:

Provided further that no appeal by a person, who is required to pay any amount in
terms of an order of the District Commission, shall be entertained by the State Commission
unless the appellant has deposited fifty per cent. of that amount in the manner as may be
prescribed:

Provided also that no appeal shall lie from any order passed under sub-section (/) of
section 81 by the District Commission pursuant to a settlement by mediation under
section 80.

42. (1) The State Government shall, by notification, establish a State Consumer
Disputes Redressal Commission, to be known as the State Commission, in the State.

(2) The State Commission shall ordinarily function at the State capital and perform its
functions at such other places as the State Government may in consultation with the State
Commission notify in the Official Gazette:

Provided that the State Government may, by notification, establish regional benches
of the State Commission, at such places, as it deems fit.

(3) Each State Commission shall consist of—
(a) a President; and

(b) not less than four or not more than such number of members as may be
prescribed in consultation with the Central Government.
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43. The Central Government may, by notification, make rules to provide for the
qualification for appointment, method of recruitment, procedure of appointment, term of
office, resignation and removal of the President and members of the State Commission.

44. The State Government may, by notification, make rules to provide for salaries and
allowances and other terms and conditions of service of the President and members of the
State Commission.

45. Any person appointed as President or, as the case may be, a member of the State
Commission immediately before the commencement of this Act shall hold office as such, as
President or member, as the case may be, till the completion of his term.

46. (1) The State Government shall determine the nature and categories of the officers
and other employees required to assist the State Commission in the discharge of its functions
and provide the Commission with such officers and other employees as it may think fit.

(2) The officers and other employees of the State Commission shall discharge their
functions under the general superintendence of the President.

(3) The salaries and allowances payable to and the other terms and conditions of
service of, the officers and other employees of the State Commission shall be such as may be
prescribed.

47. (1) Subject to the other provisions of this Act, the State Commission shall have
jurisdiction—

(a) to entertain—

(i) complaints where the value of the goods or services paid as
consideration, exceeds rupees one crore, but does not exceed rupees ten crore:

Provided that where the Central Government deems it necessary so to do,
it may prescribe such other value, as it deems fit;

(if) complaints against unfair contracts, where the value of goods or
services paid as consideration does not exceed ten crore rupees;

(iii) appeals against the orders of any District Commission within the
State; and

(b) to call for the records and pass appropriate orders in any consumer dispute
which is pending before or has been decided by any District Commission within the
State, where it appears to the State Commission that such District Commission has
exercised a jurisdiction not vested in it by law, or has failed to exercise a jurisdiction so
vested or has acted in exercise of its jurisdiction illegally or with material irregularity.

(2) The jurisdiction, powers and authority of the State Commission may be exercised
by Benches thereof, and a Bench may be constituted by the President with one or more
members as the President may deem fit:

Provided that the senior-most member shall preside over the Bench.

(3) Where the members of a Bench differ in opinion on any point, the points shall be
decided according to the opinion of the majority, if there is a majority, but if the members are
equally divided, they shall state the point or points on which they differ, and make a reference
to the President who shall either hear the point or points himself or refer the case for hearing
on such point or points by one or more of the other members and such point or points shall

Qualifications,
etc., of
President and
members of
State
Commission.

Salaries,
allowances and
other terms
and conditions
of service of
President and
members of
State
Commission.

Transitional
provision.

Officers and
employees of
State
Commission.

Jurisdiction of
State
Commission.



Transfer of
cases.

Procedure
applicable to
State
Commission.

Review by
State
Commission in
certain cases.

Appeal to
National
Commission.

24 THE GAZETTE OF INDIA EXTRAORDINARY [PART II—

be decided according to the opinion of the majority of the members who have heard the case,
including those who first heard it:

Provided that the President or the other members, as the case may be, shall give
opinion on the point or points so referred within a period of one month from the date of such
reference.

(4) A complaint shall be instituted in a State Commission within the limits of whose
jurisdiction,—

(a) the opposite party or each of the opposite parties, where there are more than
one, at the time of the institution of the complaint, ordinarily resides or carries on
business or has a branch office or personally works for gain; or

(b) any of the opposite parties, where there are more than one, at the time of the
institution of the complaint, actually and voluntarily resides, or carries on business or
has a branch office or personally works for gain, provided in such case, the permission
of the State Commission is given; or

(c) the cause of action, wholly or in part, arises; or
(d) the complainant resides or personally works for gain.

48. On the application of the complainant or of its own motion, the State Commission
may, at any stage of the proceeding, transfer any complaint pending before a District
Commission to another District Commission within the State if the interest of justice so
requires.

49. (1) The provisions relating to complaints under sections 35, 36, 37, 38 and 39 shall,
with such modifications as may be necessary, be applicable to the disposal of complaints by
the State Commission.

(2) Without prejudice to the provisions of sub-section (/), the State Commission may
also declare any terms of contract, which is unfair to any consumer, to be null and void.

50. The State Commission shall have the power to review any of the order passed by
it if there is an error apparent on the face of the record, either of its own motion or on an
application made by any of the parties within thirty days of such order.

51. (/) Any person aggrieved by an order made by the State Commission in exercise of
its powers conferred by sub-clause (i) or (ii) of clause (@) of sub-section (/) of section 47
may prefer an appeal against such order to the National Commission within a period of thirty
days from the date of the order in such form and manner as may be prescribed:

Provided that the National Commission shall not entertain the appeal after the expiry
of the said period of thirty days unless it is satisfied that there was sufficient cause for not
filing it within that period:

Provided further that no appeal by a person, who is required to pay any amount in
terms of an order of the State Commission, shall be entertained by the National Commission
unless the appellant has deposited fifty per cent. of that amount in the manner as may be
prescribed.

(2) Save as otherwise expressly provided under this Act or by any other law for the
time being in force, an appeal shall lie to the National Commission from any order passed in
appeal by any State Commission, if the National Commission is satisfied that the case
involves a substantial question of law.

(3) In an appeal involving a question of law, the memorandum of appeal shall precisely
state the substantial question of law involved in the appeal.

(4) Where the National Commission is satisfied that a substantial question of law is
involved in any case, it shall formulate that question and hear the appeal on that question:
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Provided that nothing in this sub-section shall be deemed to take away or abridge the
power of the National Commission to hear, for reasons to be recorded in writing, the appeal
on any other substantial question of law, if it is satisfied that the case involves such question
of law.

(5) An appeal may lie to the National Commission under this section from an order
passed ex parte by the State Commission.

52. An appeal filed before the State Commission or the National Commission, as the
case may be, shall be heard as expeditiously as possible and every endeavour shall be made
to dispose of the appeal within a period of ninety days from the date of its admission:

Provided that no adjournment shall ordinarily be granted by the State Commission or
the National Commission, as the case may be, unless sufficient cause is shown and the
reasons for grant of adjournment have been recorded in writing by such Commission:

Provided further that the State Commission or the National Commission, as the case
may be, shall make such orders as to the costs occasioned by the adjournment, as may be
specified by regulations:

Provided also that in the event of an appeal being disposed of after the period so
specified, the State Commission or the National Commission, as the case may be, shall
record in writing the reasons for the same at the time of disposing of the said appeal.

53. (1) The Central Government shall, by notification, establish a National Consumer
Disputes Redressal Commission, to be known as the National Commission.

(2) The National Commission shall ordinarily function at the National Capital Region
and perform its functions at such other places as the Central Government may in consultation
with the National Commission notify in the Official Gazette:

Provided that the Central Government may, by notification, establish regional Benches
of the National Commission, at such places, as it deems fit.

54. The National Commission shall consist of—
(a) a President; and

(b) not less than four and not more than such number of members as may be
prescribed.

55. (1) The Central Government may, by notification, make rules to provide for
qualifications, appointment, term of office, salaries and allowances, resignation, removal
and other terms and conditions of service of the President and members of the National
Commission:

Provided that the President and members of the National Commission shall hold office
for such term as specified in the rules made by the Central Government but not exceeding
five years from the date on which he enters upon his office and shall be eligible for
re-appointment:

Provided further that no President or members shall hold office as such after he has
attained such age as specified in the rules made by the Central Government which shall not
exceed,—

(a) in the case of the President, the age of seventy years;
(b) in the case of any other member, the age of sixty-seven years.

(2) Neither the salary and allowances nor the other terms and conditions of service of
President and members of the National Commission shall be varied to his disadvantage after
his appointment.
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56. The President and every other member appointed immediately before the
commencement of section 177 of the Finance Act, 2017 shall continue to be governed by the
provisions of the Consumer Protection Act, 1986 and the rules made thereunder as if this Act
had not come into force.

57. (I) The Central Government shall provide, in consultation with the President of the
National Commission, such number of officers and other employees to assist the National
Commission in the discharge of its functions as it may think fit.

(2) The officers and other employees of the National Commission shall discharge their
functions under the general superintendence of the President of the National Commission.

(3) The salaries and allowances payable to, and the other terms and conditions of
service of, the officers and other employees of the National Commission shall be such as
may be prescribed.

58. (1) Subject to the other provisions of this Act, the National Commission shall have
jurisdiction—

(a) to entertain—

(i) complaints where the value of the goods or services paid as
consideration exceeds rupees ten crore:

Provided that where the Central Government deems it necessary so to do,
it may prescribe such other value, as it deems fit;

(if) complaints against unfair contracts, where the value of goods or
services paid as consideration exceeds ten crore rupees;

(iif) appeals against the orders of any State Commission;
(iv) appeals against the orders of the Central Authority; and

(b) to call for the records and pass appropriate orders in any consumer dispute
which is pending before or has been decided by any State Commission where it
appears to the National Commission that such State Commission has exercised a
jurisdiction not vested in it by law, or has failed to exercise a jurisdiction so vested, or
has acted in the exercise of its jurisdiction illegally or with material irregularity.

(2) The jurisdiction, powers and authority of the National Commission may be exercised
by Benches thereof and a Bench may be constituted by the President with one or more
members as he may deem fit:

Provided that the senior-most member of the Bench shall preside over the Bench.

(3) Where the members of a Bench differ in opinion on any point, the points shall be
decided according to the opinion of the majority, if there is a majority, but if the members are
equally divided, they shall state the point or points on which they differ, and make a reference
to the President who shall either hear the point or points himself or refer the case for hearing
on such point or points by one or more of the other members and such point or points shall
be decided according to the opinion of the majority of the members who have heard the case,
including those who first heard it:

Provided that the President or the other member, as the case may be, shall give opinion
on the point or points so referred within a period of two months from the date of such
reference.

59. (1) The provisions relating to complaints under sections 35, 36, 37, 38 and 39 shall,
with such modifications as may be considered necessary, be applicable to the disposal of
complaints by the National Commission.

(2) Without prejudice to sub-section (/), the National Commission may also declare
any terms of contract, which is unfair to any consumer to be null and void.

7 of 2017.
68 of 1986.
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60. The National Commission shall have the power to review any of the order passed
by it if there is an error apparent on the face of the record, either of its own motion or on an
application made by any of the parties within thirty days of such order.

61. Where an order is passed by the National Commission ex parte, the aggrieved
party may make an application to the Commission for setting aside such order.

62. On the application of the complainant or of its own motion, the National Commission
may, at any stage of the proceeding, in the interest of justice, transfer any complaint pending
before the District Commission of one State to a District Commission of another State or
before one State Commission to another State Commission.

63. When the office of President of the National Commission is vacant or a person
occupying such office is, by reason of absence or otherwise, unable to perform the duties of
his office, these shall be performed by the senior-most member of the National Commission:

Provided that where a retired Judge of a High Court or a person who has been a
Judicial Member is a member of the National Commission, such member or where the number
of such members is more than one, the senior-most person amongst such members, shall
preside over the National Commission in the absence of President of that Commission.

64. No act or proceeding of the District Commission, the State Commission or the
National Commission shall be invalid by reason only of the existence of any vacancy amongst
its members or any defect in the constitution thereof.

65. (1) All notices, required by this Act to be served, shall be served by delivering or
transmitting a copy thereof by registered post acknowledgment due addressed to opposite
party against whom complaint is made or to the complainant by speed post or by such
courier service, approved by the District Commission, the State Commission or the National
Commission, as the case may be, or by any other mode of transmission of documents
including electronic means.

(2) Without prejudice to the provisions contained in sub-section (/), the notice required
by this Act may be served on an electronic service provider at the address provided by it on
the electronic platform from where it provides its services as such and for this purpose, the
electronic service provider shall designate a nodal officer to accept and process such notices.

(3) When an acknowledgment or any other receipt purporting to be signed by the
opposite party or his agent or, as the case may be, by the complainant is received by the
District Commission, the State Commission or the National Commission, as the case may be,
or postal article containing the notice is received back by such District Commission, State
Commission or the National Commission, with an endorsement purporting to have been
made by a postal employee or by any person authorised by the courier service to the effect
that the opposite party or his agent or complainant had refused to take delivery of the postal
article containing the notice or had refused to accept the notice by any other means specified
in sub-section (/) when tendered or transmitted to him, the District Commission or the State
Commission or the National Commission, as the case may be, shall declare that the notice
has been duly served on the opposite party or to the complainant, as the case may be:

Provided that where the notice was properly addressed, pre-paid and duly sent by
registered post acknowledgment due, a declaration referred to in this sub-section shall be
made notwithstanding the fact that the acknowledgment has been lost or misplaced, or for
any other reason, has not been received by the District Commission, the State Commission
or the National Commission, as the case may be, within thirty days from the date of issue of
notice.
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(4) All notices required to be served on an opposite party or to complainant, as the
case may be, shall be deemed to be sufficiently served, if addressed in the case of the
opposite party, to the place where business or profession is carried on, and in case of the
complainant, the place where such person actually and voluntarily resides.

66. Where the National Commission or the State Commission, as the case may be, on
an application by a complainant or otherwise, is of the opinion that it involves the larger
interest of consumers, it may direct any individual or organisation or expert to assist the
National Commission or the State Commission, as the case may be.

67. Any person, aggrieved by an order made by the National Commission in exercise
of its powers conferred by sub-clause (i) or (if) of clause (a) of sub-section (/) of section 58,
may prefer an appeal against such order to the Supreme Court within a period of thirty days
from the date of the order:

Provided that the Supreme Court may entertain an appeal after the expiry of the said
period of thirty days if it is satisfied that there was sufficient cause for not filing it within that
period:

Provided further that no appeal by a person who is required to pay any amount in
terms of an order of the National Commission shall be entertained by the Supreme Court
unless that person has deposited fifty per cent. of that amount in the manner as may be
prescribed.

68. Every order of a District Commission or the State Commission or the National
Commission, as the case may be, shall, if no appeal has been preferred against such order
under the provisions of this Act, be final.

69. (1) The District Commission, the State Commission or the National Commission
shall not admit a complaint unless it is filed within two years from the date on which the
cause of action has arisen.

(2) Notwithstanding anything contained in sub-section (/), a complaint may be
entertained after the period specified in sub-section (/), if the complainant satisfies the
District Commission, the State Commission or the National Commission, as the case may be,
that he had sufficient cause for not filing the complaint within such period:

Provided that no such complaint shall be entertained unless the District Commission
or the State Commission or the National Commission, as the case may be, records its reasons
for condoning such delay.

70. (/) The National Commission shall have the authority to lay down such adequate
standards in consultation with the Central Government from time to time, for better protection
of the interests of consumers and for that purpose, shall have administrative control over all
the State Commissions in the following matters, namely:—

(a) monitoring performance of the State Commissions in terms of their disposal
by calling for periodical returns regarding the institution, disposal and pendency of
cases;

(b) investigating into any allegations against the President and members of a
State Commission and submitting inquiry report to the State Government concerned
along with copy endorsed to the Central Government for necessary action;

(c) issuance of instructions regarding adoption of uniform procedure in the
hearing of matters, prior service of copies of documents produced by one party to the
opposite parties, furnishing of english translation of judgments written in any language,
speedy grant of copies of documents;
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(d) overseeing the functioning of the State Commission or the District
Commission either by way of inspection or by any other means, as the National
Commission may like to order from time to time, to ensure that the objects and purposes
of the Act are best served and the standards set by the National Commission are
implemented without interfering with their quasi-judicial freedom.

(2) There shall be a monitoring cell to be constituted by the President of the National
Commission to oversee the functioning of the State Commissions from the administrative
point of view.

(3) The State Commission shall have administrative control over all the District
Commissions within its jurisdiction in all matters referred to in sub-section (/).

(4) The National Commission and the State Commissions shall furnish to the Central
Government periodically or as and when required, any information including the pendency
of cases in such form and manner as may be prescribed.

(5) The State Commission shall furnish, periodically or as and when required to the
State Government any information including pendency of cases in such form and manner as
may be prescribed.

71. Every order made by a District Commission, State Commission or the National
Commission shall be enforced by it in the same manner as if it were a decree made by a Court
in a suit before it and the provisions of Order XXI of the First Schedule to the Code of Civil
Procedure, 1908 shall, as far as may be, applicable, subject to the modification that every
reference therein to the decree shall be construed as reference to the order made under this
Act.

72. (1) Whoever fails to comply with any order made by the District Commission or the
State Commission or the National Commission, as the case may be, shall be punishable with
imprisonment for a term which shall not be less than one month, but which may extend to
three years, or with fine, which shall not be less than twenty-five thousand rupees, but
which may extend to one lakh rupees, or with both.

(2) Notwithstanding anything contained in the Code of Criminal Procedure, 1973, the
District Commission, the State Commission or the National Commission, as the case may be,
shall have the power of a Judicial Magistrate of first class for the trial of offences under
sub-section (/), and on conferment of such powers, the District Commission or the State
Commission or the National Commission, as the case may be, shall be deemed to be a Judicial
Magistrate of first class for the purposes of the Code of Criminal Procedure, 1973.

(3) Save as otherwise provided, the offences under sub-section (/) shall be tried
summarily by the District Commission or the State Commission or the National Commission,
as the case may be.

73. (1) Notwithstanding anything contained in the Code of Criminal Procedure, 1973,
where an order is passed under sub-section (/) of section 72, an appeal shall lie, both on
facts and on law from—

(a) the order made by the District Commission to the State Commission;
(b) the order made by the State Commission to the National Commission; and
(c) the order made by the National Commission to the Supreme Court.

(2) Except as provided in sub-section (/), no appeal shall lie before any court, from
any order of a District Commission or a State Commission or the National Commission, as the
case may be.

(3) Every appeal under this section shall be preferred within a period of thirty days
from the date of order of a District Commission or a State Commission or the National
Commission, as the case may be:
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Provided that the State Commission or the National Commission or the Supreme Court,
as the case may be, may entertain an appeal after the expiry of the said period of thirty days,
if it is satisfied that the appellant had sufficient cause for not preferring the appeal within the
said period of thirty days.

CHAPTER V
MEDIATION

Establishment 74. (I) The State Government shall establish, by notification, a consumer mediation

of 39“5_“mer cell to be attached to each of the District Commissions and the State Commissions of that
mediation
State.

cell.

(2) The Central Government shall establish, by notification, a consumer mediation cell
to be attached to the National Commission and each of the regional Benches.

(3) A consumer mediation cell shall consist of such persons as may be prescribed.
(4) Every consumer mediation cell shall maintain—

(a) alist of empanelled mediators;

(b) a list of cases handled by the cell;

(c) record of proceeding; and

(d) any other information as may be specified by regulations.

(5) Every consumer mediation cell shall submit a quarterly report to the District
Commission, State Commission or the National Commission to which it is attached, in the
manner specified by regulations.

Empanelment 75. (1) For the purpose of mediation, the National Commission or the State Commission

of mediators.  or the District Commission, as the case may be, shall prepare a panel of the mediators to be
maintained by the consumer mediation cell attached to it, on the recommendation of a
selection committee consisting of the President and a member of that Commission.

(2) The qualifications and experience required for empanelment as mediator, the
procedure for empanelment, the manner of training empanelled mediators, the fee payable to
empanelled mediator, the terms and conditions for empanelment, the code of conduct for
empanelled mediators, the grounds on which, and the manner in which, empanelled mediators
shall be removed or empanelment shall be cancelled and other matters relating thereto, shall
be such as may be specified by regulations.

(3) The panel of mediators prepared under sub-section (/) shall be valid for a period of
five years, and the empanelled mediators shall be eligible to be considered for re-empanelment
for another term, subject to such conditions as may be specified by regulations.

Nomination of 76. The District Commission, the State Commission or the National Commission shall,
mediators while nominating any person from the panel of mediators referred to in section 75, consider
from panel. - pis suitability for resolving the consumer dispute involved.
Duty of 77. 1t shall be the duty of the mediator to disclose—
g:f;lll:::r to (a) any personal, professional or financial interest in the outcome of the consumer
certain facts. dispute;

(b) the circumstances which may give rise to a justifiable doubt as to his

independence or impartiality; and

(c) such other facts as may be specified by regulations.

Replacement 78. Where the District Commission or the State Commission or the National

9f medi?tor Commission, as the case may be, is satisfied, on the information furnished by the mediator or
‘:;:e‘:rtam on the information received from any other person including parties to the complaint and
o after hearing the mediator, it shall replace such mediator by another mediator.
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79. (1) The mediation shall be held in the consumer mediation cell attached to the
District Commission, the State Commission or the National Commission, as the case may be.

(2) Where a consumer dispute is referred for mediation by the District Commission or
the State Commission or the National Commission, as the case may be, the mediator nominated
by such Commission shall have regard to the rights and obligations of the parties, the
usages of trade, if any, the circumstances giving rise to the consumer dispute and such other
relevant factors, as he may deem necessary and shall be guided by the principles of natural
justice while carrying out mediation.

(3) The mediator so nominated shall conduct mediation within such time and in such
manner as may be specified by regulations.

80. (/) Pursuant to mediation, if an agreement is reached between the parties with
respect to all of the issues involved in the consumer dispute or with respect to only some of
the issues, the terms of such agreement shall be reduced to writing accordingly, and signed
by the parties to such dispute or their authorised representatives.

(2) The mediator shall prepare a settlement report of the settlement and forward the
signed agreement along with such report to the concerned Commission.

(3) Where no agreement is reached between the parties within the specified time or the
mediator is of the opinion that settlement is not possible, he shall prepare his report
accordingly and submit the same to the concerned Commission.

81. (/) The District Commission or the State Commission or the National Commission,
as the case may be, shall, within seven days of the receipt of the settlement report, pass
suitable order recording such settlement of consumer dispute and dispose of the matter
accordingly.

(2) Where the consumer dispute is settled only in part, the District Commission or the
State Commission or the National Commission, as the case may be, shall record settlement of
the issues which have been so settled and continue to hear other issues involved in such
consumer dispute.

(3) Where the consumer dispute could not be settled by mediation, the District
Commission or the State Commission or the National Commission, as the case may be, shall
continue to hear all the issues involved in such consumer dispute.

CHAPTER VI

PRODUCT LIABILITY

82. This Chapter shall apply to every claim for compensation under a product liability
action by a complainant for any harm caused by a defective product manufactured by a
product manufacturer or serviced by a product service provider or sold by a product seller.

83. A product liability action may be brought by a complainant against a product
manufacturer or a product service provider or a product seller, as the case may be, for any
harm caused to him on account of a defective product.

84. (1) A product manufacturer shall be liable in a product liability action, if—
(a) the product contains a manufacturing defect; or
(b) the product is defective in design; or
(c) there is a deviation from manufacturing specifications; or
(d) the product does not conform to the express warranty; or

(e) the product fails to contain adequate instructions of correct usage to prevent
any harm or any warning regarding improper or incorrect usage.
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(2) A product manufacturer shall be liable in a product liability action even if he proves
that he was not negligent or fraudulent in making the express warranty of a product.

Liability of 85. A product service provider shall be liable in a product liability action, if—

roduct . . . . _ .
Service (a) the service provided by him was faulty or imperfect or deficient or inadequate

provider. in quality, nature or manner of performance which is required to be provided by or
under any law for the time being in force, or pursuant to any contract or otherwise; or

(b) there was an act of omission or commission or negligence or conscious
withholding any information which caused harm; or

(c) the service provider did not issue adequate instructions or warnings to
prevent any harm; or

(d) the service did not conform to express warranty or the terms and conditions
of the contract.

Liability of 86. A product seller who is not a product manufacturer shall be liable in a product
product sellers.  iahility action, if—

(a) he has exercised substantial control over the designing, testing,
manufacturing, packaging or labelling of a product that caused harm; or

(b) he has altered or modified the product and such alteration or modification
was the substantial factor in causing the harm; or

(c¢) he has made an express warranty of a product independent of any express
warranty made by a manufacturer and such product failed to conform to the express
warranty made by the product seller which caused the harm; or

(d) the product has been sold by him and the identity of product manufacturer
of such product is not known, or if known, the service of notice or process or warrant
cannot be effected on him or he is not subject to the law which is in force in India or the
order, if any, passed or to be passed cannot be enforced against him; or

(e) he failed to exercise reasonable care in assembling, inspecting or maintaining
such product or he did not pass on the warnings or instructions of the product
manufacturer regarding the dangers involved or proper usage of the product while
selling such product and such failure was the proximate cause of the harm.

Exceptions to 87. (1) A product liability action cannot be brought against the product seller if, at the
?r?ﬁl‘}f‘ time of harm, the product was misused, altered, or modified.

iability

action. (2) In any product liability action based on the failure to provide adequate warnings or

instructions, the product manufacturer shall not be liable, if—

(a) the product was purchased by an employer for use at the workplace and the
product manufacturer had provided warnings or instructions to such employer;

(b) the product was sold as a component or material to be used in another
product and necessary warnings or instructions were given by the product manufacturer
to the purchaser of such component or material, but the harm was caused to the
complainant by use of the end product in which such component or material was
used;

(c) the product was one which was legally meant to be used or dispensed only
by or under the supervision of an expert or a class of experts and the product
manufacturer had employed reasonable means to give the warnings or instructions for
usage of such product to such expert or class of experts; or

(d) the complainant, while using such product, was under the influence of alcohol
or any prescription drug which had not been prescribed by a medical practitioner.
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(3) A product manufacturer shall not be liable for failure to instruct or warn about a
danger which is obvious or commonly known to the user or consumer of such product or
which, such user or consumer, ought to have known, taking into account the characteristics
of such product.

CHAPTER VII
OFFENCES AND PENALTIES

88. Whoever, fails to comply with any direction of the Central Authority under
sections 20 and 21, shall be punished with imprisonment for a term which may extend to six
months or with fine which may extend to twenty lakh rupees, or with both.

89. Any manufacturer or service provider who causes a false or misleading
advertisement to be made which is prejudicial to the interest of consumers shall be punished
with imprisonment for a term which may extend to two years and with fine which may extend
to ten lakh rupees; and for every subsequent offence, be punished with imprisonment for a
term which may extend to five years and with fine which may extend to fifty lakh rupees.

90. (/) Whoever, by himself or by any other person on his behalf, manufactures for
sale or stores or sells or distributes or imports any product containing an adulterant shall be
punished, if such act—

(a) does not result in any injury to the consumer, with imprisonment for a term
which may extend to six months and with fine which may extend to one lakh rupees;

(b) causing injury not amounting to grievous hurt to the consumer, with
imprisonment for a term which may extend to one year and with fine which may extend
to three lakh rupees;

(c) causing injury resulting in grievous hurt to the consumer, with imprisonment
for a term which may extend to seven years and with fine which may extend to five lakh
rupees; and

(d) results in the death of a consumer, with imprisonment for a term which shall
not be less than seven years, but which may extend to imprisonment for life and with
fine which shall not be less than ten lakh rupees.

(2) The offences under clauses (c¢) and (d) of sub-section (/) shall be cognizable and
non-bailable.

(3) Notwithstanding the punishment under sub-section (/), the court may, in case of
first conviction, suspend any licence issued to the person referred to in that sub-section,
under any law for the time being in force, for a period up to two years, and in case of second
or subsequent conviction, cancel the licence.

Explanation.—For the purposes of this section,—

(@) "adulterant" means any material including extraneous matter which is
employed or used for making a product unsafe;

(b) "grievous hurt" shall have the same meaning as assigned to it in section 320
of the Indian Penal Code.

91. (/) Whoever, by himself or by any other person on his behalf, manufactures for
sale or stores or sells or distributes or imports any spurious goods shall be punished, if such
act—

(@) causing injury not amounting to grievous hurt to the consumer, with
imprisonment for a term which may extend to one year and with fine which may extend
to three lakh rupees;
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(b) causing injury resulting in grievous hurt to the consumer, with imprisonment
for a term which may extend to seven years and with fine which may extend to five lakh
rupees;

(c) results in the death of a consumer, with imprisonment for a term which shall
not be less than seven years, but may extend to imprisonment for life and with fine
which shall not be less than ten lakh rupees.

(2) The offences under clauses (b) and (c) of sub-section (/) shall be cognizable and
non-bailable.

(3) Notwithstanding the punishment under sub-section (1), the court may, in case of
first conviction, suspend any licence issued to the person referred to in that sub-section,
under any law for the time being in force, for a period up to two years, and in case of second
or subsequent conviction, cancel the licence.

92. No cognizance shall be taken by a competent court of any offence under sections 88
and 89 except on a complaint filed by the Central Authority or any officer authorised by it in
this behalf.

93. The Director General or any other officer, exercising powers under section 22, who
knows that there are no reasonable grounds for so doing, and yet—

(a) searches, or causes to be searched any premises; or
(b) seizes any record, register or other document or article,

shall, for every such offence, be punished with imprisonment for a term which may extend to
one year, or with fine which may extend to ten thousand rupees or with both.

CHAPTER VIII
MISCELLANEOUS

94, For the purposes of preventing unfair trade practices in e-commerce, direct selling
and also to protect the interest and rights of consumers, the Central Government may take
such measures in the manner as may be prescribed.

95. The Presidents and members of the District Commission, the State Commission
and the National Commission, and officers and other employees thereof, the Chief
Commissioner and the Commissioner of the Central Authority, the Director General, the
Additional Director General, the Director, the Joint Director, the Deputy Director and the
Assistant Director and all other officers and employees of the Central Authority and other
persons performing any duty under this Act, while acting or purporting to act in pursuance
of any of the provisions of this Act, shall be deemed to be public servants within the
meaning of section 21 of the Indian Penal Code.

96. (/) Any offence punishable under sections 88 and 89, may, either before or after
the institution of the prosecution, be compounded, on payment of such amount as may be
prescribed:

Provided that no compounding of such offence shall be made without the leave of the
court before which a complaint has been filed under section 92:

Provided further that such sum shall not, in any case, exceed the maximum amount of
the fine, which may be imposed under this Act for the offence so compounded.

(2) The Central Authority or any officer as may be specially authorised by him in this
behalf, may compound offences under sub-section (7).

45 of 1860.
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(3) Nothing in sub-section (/) shall apply to person who commits the same or similar
offence, within a period of three years from the date on which the first offence, committed by
him, was compounded.

Explanation.—For the purposes of this sub-section, any second or subsequent offence
committed after the expiry of a period of three years from the date on which the offence was
previously compounded, shall be deemed to be a first offence.

(4) Where an offence has been compounded under sub-section (/), no proceeding or
further proceeding, as the case may be, shall be taken against the offender in respect of the
offence so compounded.

(5) The acceptance of the sum of money for compounding an offence in accordance
with sub-section (/) by the Central Authority or an officer of the Central Authority empowered
in this behalf shall be deemed to amount to an acquittal within the meaning of the Code of
Criminal Procedure, 1973.

97. The penalty collected under section 21 and the amount collected under section 96
shall be credited to such fund as may be prescribed.

98. No suit, prosecution or other legal proceeding shall lie against the Presidents and
members of the District Commission, the State Commission and the National Commission,
the Chief Commissioner, the Commissioner, any officer or employee and other person
performing any duty under this Act, for any act which is in good faith done or intended to be
done in pursuance of this Act or under any rule or order made thereunder.

99. (1) Without prejudice to the foregoing provisions of this Act, the Central Authority,
shall, in exercise of its powers or the performance of its functions under this Act, be bound
by such directions on questions of policy, as the Central Government may give in writing to
it from time to time:

Provided that the Central Authority shall, as far as practicable, be given an opportunity
to express its views before any direction is given under this sub-section.

(2) The decision of the Central Government whether a question is one of policy or not
shall be final.

100. The provisions of this Act shall be in addition to and not in derogation of the
provisions of any other law for the time being in force.

101. (/) The Central Government may, by notification, make rules for carrying out any
of the provisions contained in this Act.

(2) Without prejudice to the generality of the foregoing power, such rules may provide
for, —

(a) the other class or classes of persons including public utility entities under
clause (19) of section 2;

(b) the contest, lottery, game of chance or skill which are to be exempted under
item (b) of sub-clause (iii) of clause (47) of section 2;

(c) the manner of issuing bill or cash memo or receipt for goods sold or services
rendered under sub-clause (vii) of clause (47) of section 2;

(d) the number of other official or non-official members of the Central Council
under clause (b) of sub-section (2) of section 3;

(e) the time and place of meeting of Central Council and the procedure for the
transaction of its business under sub-section (2) of section 4;

(f) the number of Commissioners in the Central Authority under sub-section (2)
of section 10;
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(g) the qualifications for appointment, method of recruitment, procedure of
appointment, term of office, salaries and allowances, resignation, removal and other
terms and conditions of service of the Chief Commissioner and other Commissioners
of the Central Authority under section 11;

(h) the salaries and allowances payable to, and the other terms and conditions
of service of, the officers and other employees of the Central Authority under
sub-section (2) of section 13;

(i) the qualifications for appointment of Director General, Additional Director
General, Director, Joint Director, Deputy Director and Assistant Director and the manner
of appointment under sub-section (2) of section 15;

(j) the manner of taking copies or extracts of document, record or article seized or
produced before returning to the person under sub-section (3) of section 22;

(k) the officer and the manner of disposing of articles which are subject to
speedy or natural decay under sub-section (4) of section 22;

(I) the form and manner for preparing annual statement of accounts by the
Central Authority in consultation with the Comptroller and Auditor-General of India
under sub-section (/) of section 26;

(m) the form in which, and the time within which, an annual report, other reports
and returns may be prepared by the Central Authority under sub-section (/) of
section 27;

(n) the qualifications for appointment, method of recruitment, procedure for
appointment, term of office, resignation and removal of President and members of the
District Commission under section 29;

(0) the other value of goods and services in respect of which the District
Commission shall have jurisdiction to entertain complaints under proviso to
sub-section (/) of section 34;

(p) the manner of electronically filing complaint under the proviso to sub-section (/)
of section 35;

(g) the fee, electronic form and the manner of payment of fee for filing complaint
under sub-section (2) of section 35;

(r) the cases which may not be referred for settlement by mediation under
sub-section (/) of section 37;

(s) the manner of authentication of goods sampled in case of the National
Commission under clause (¢) of sub-section (2) of section 38;

(¢) any other matter which may be prescribed under clause (f) of sub-section (9)
of section 38;

(u) the fund where the amount obtained may be credited and the manner of
utilisation of such amount under sub-section (2) of section 39;

(v) the form and the manner in which appeal may be preferred to the State
Commission under section 41;

(w) the qualifications for appointment, method of recruitment, procedure for
appointment, term of office, resignation and removal of the President and members of
the State Commission under section 43;

(x) the other value of goods and services in respect of which the State Commission
shall have jurisdiction under the proviso to sub-clause (i) of clause () of sub-section (/)
of section 47;
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(y) the form and manner of filing appeal to the National Commission, and the
manner of depositing fifty per cent. of the amount before filing appeal, under
sub-section (/) of section 51;

(z) the number of members of the National Commission under clause (b) of
section 54;

(za) the qualifications, appointment, term of office, salaries and allowances,
resignation, removal and other terms and conditions of service of the President and
members of the National Commission under sub-section (1) of section 55;

(zb) the salaries and allowances payable to, and other terms and conditions of
service of, the officers and other employees of the National Commission under
sub-section (3) of section 57;

(zc) the other value of goods and services in respect of which the National
Commission shall have jurisdiction under the proviso to sub-clause (i) of clause (a) of
sub-section (/) of section 58;

(zd) the manner of depositing fifty per cent. of the amount under the second
proviso to section 67;

(ze) the form in which the National Commission and the State Commission shall
furnish information to the Central Government under sub-section (4) of section 70;

(zf) the persons in the consumer mediation cell under sub-section (3) of
section 74;

(zg) the measures to be taken by the Central Government to prevent unfair trade
practices in e-commerce, direct selling under section 94;

(zh) the amount for compounding offences under sub-section (/) of section 96;

(zi) the fund to which the penalty and amount collected shall be credited under
section 97; and

(zj) any other matter which is to be, or may be, prescribed, or in respect of which
provisions are to be, or may be, made by rules.

102. (/) The State Governments may, by notification, make rules for carrying out the
provisions of this Act:

Provided that the Central Government may, frame model rules in respect of all or any of
the matters with respect to which the State Government may make rules under this section,
and where any such model rules have been framed in respect of any such matter, they shall
apply to the State until the rules in respect of that matter is made by the State Government
and while making any such rules, so far as is practicable, they shall conform to such model
rules.

(2) In particular, and without prejudice to the generality of the foregoing power, such
rules may provide for all or any of the following matters, namely:—

(a) the other class or classes of persons including public utility entities under
clause (19) of section 2;

(b) the contest, lottery, game of chance or skill which are to be exempted under
item (b) of sub-clause (iii) of clause (47) of section 2;

(¢) the number of other official or non-official members of the State Council
under clause (b) of sub-section (2) of section 6;

(d) the time and place of meeting of the State Council and the procedure for the
transaction of its business under sub-section (4) of section 6;

(e) the number of other official and non-official members of District Council
under clause (b) of sub-section (2) of section 8;

(f) the time and place of meeting of the District Council and procedure for the
transaction of its business under sub-section (4) of section 8;
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(g) the number of members of the District Commission under clause (b) of
sub-section (2) of section 28;

(h) the salaries and allowances payable to, and other terms and conditions of
service of, the President and members of the District Commission under section 30;

(i) the salaries and allowances payable to, and other terms and conditions of
service of, the officers and other employees of the District Commission under
sub-section (3) of section 33;

(j) the manner of authentication of goods sampled by the State Commission and
the District Commission under clause (c) of sub-section (2) of section 38;

(k) the manner of depositing fifty per cent. of the amount before filing appeal
under second proviso to section 41;

(1) the number of members of the State Commission under sub-section (3) of
section 42;

(m) the salaries and allowances payable to, and other terms and conditions of
service of, the President and members of the State Commission under section 44;

(n) the salaries and allowances payable to, and other terms and conditions of
service of, the officers and other employees of the State Commission under
sub-section (3) of section 46;

(0) the form in which the State Commission shall furnish information to the State
Government under sub-section (5) of section 70;

(p) the persons in the consumer mediation cell under sub-section (3) of
section 74;

(¢) any other matter which is to be, or may be prescribed, or in respect of which
provisions are to be, or may be, made by rules.

103. (/) The National Commission may, with the previous approval of the Central

Government, by notification, make regulations not inconsistent with this Act to provide for
all matters for which provision is necessary or expedient for the purpose of giving effect to
the provisions of this Act.

(2) In particular, and without prejudice to the generality of the foregoing power, such

regulations may make provisions for—

(a) the costs for adjournment to be imposed by the District Commission under
the second proviso to sub-section (7) of section 38;

(b) the costs for adjournment to be imposed by the State Commission or the
National Commission, as the case may be, under the second proviso to section 52;

(c¢) the maintenance of any other information by the consumer mediation cell
under sub-section (4) of section 74;

(d) the manner of submission of quarterly report by consumer mediation cell to
the District Commission, the State Commission or the National Commission under
sub-section (5) of section 74;

(e) the qualifications and experience required for empanelment as mediator, the
procedure for empanelment, the manner of training empanelled mediators, the fee
payable to empanelled mediator, the terms and conditions for empanelment, the code
of conduct for empanelled mediators, the grounds on which, and the manner in which,
empanelled mediators shall be removed or empanelment shall be cancelled and the
other matters relating thereto under sub-section (2) of section 75;
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(f) the conditions for re-empanelment of mediators for another term under
sub-section (3) of section 75;

(g) the other facts to be disclosed by mediators under clause (c¢) of section 77;

(h) the time within which, and the manner in which, mediation may be conducted
under sub-section (3) of section 79; and

(i) such other matter for which provision is to be, or may be, made by regulation.

104. (/) The Central Authority may, with the previous approval of the Central
Government, by notification, make regulations not inconsistent with this Act, for the purpose
of giving effect to the provisions of this Act.

(2) In particular, and without prejudice to the generality of the foregoing power, such
regulations may provide for all or any of the following matters, namely:—

(a) the procedure for engaging experts and professionals and the number of
such experts and professionals under sub-section (3) of section 13;

(b) the procedure for transaction of business and the allocation of business of
the Chief Commissioner and Commissioner under sub-section (/) of section 14;

(c) the form, manner and time within which, inquiries or investigation made by
the Director-General shall be submitted to the Central Authority under sub-section (5)
of section 15; and

(d) such other matter for which provision is to be, or may be, made by regulation.

105. (/) Every rule and every regulation made under this Act shall be laid, as soon as
may be after it is made, before each House of Parliament, while it is in session, for a total
period of thirty days which may be comprised in one session or in two or more successive
sessions, and if, before the expiry of the session immediately following the session or the
successive sessions aforesaid, both Houses agree in making any modification in the rule or
regulation or both Houses agree that the rule or regulation shall thereafter have effect only
in such modified form or be of no effect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice to the validity of anything previously
done under that rule or regulation.

(2) Every rule made by a State Government under this Act shall be laid as soon as may
be after it is made, before the State Legislature.

106. If any difficulty arises in giving effect to the provisions of this Act, the Central
Government may, by order in the Official Gazette, make such provisions not inconsistent
with the provisions of this Act as appear to it to be necessary or expedient for removing the
difficulty:

Provided that no such order shall be made after the expiry of a period of two years
from the commencement of this Act.

68 of 1986. 107. (1) The Consumer Protection Act, 1986 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken or purported to
have been done or taken under the Act hereby repealed shall, in so far as it is not inconsistent
with the provisions of this Act, be deemed to have been done or taken under the corresponding
provisions of this Act.
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(3) The mention of particular matters in sub-section (2) shall not be held to prejudice
or affect the general application of section 6 of the General Clauses Act, 1897 with regard to 10 of 1897.
the effect of repeal.

DR.G. NARAYANA RAIJU,
Secretary to the Govt. of India.
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Consumer Affairs)
NOTIFICATION
New Delhi, the 15th July, 2020

S.0. 2351(E).—In exercise of the powers conferred by sub-section (3) of section 1 of the Consumer
Protection Act, 2019 (35 of 2019), the Central Government hereby appoints the 20th day of July, 2020 as the date on
which the following provisions of the said Act shall come into force, namely:-

Chapter Sections

| Section 2
[Except clauses (4), (13), (14), (16), (40)]
1 Sections 3 to 9 (both inclusive);

v Sections 28 to 73 (both inclusive);
[Except sub-clause (iv) of clause (a) of sub-section (1) of section 58.]
\% Sections 74 to 81 (both inclusive);
VI Sections 82 to 87 (both inclusive);
VIl Sections 90 and 91;
[Except sections 88,89,92 & 93]
VIl -Sections 95, 98, 100,
-Section101

[Except clauses (f) to (m) and clauses (zg), (zh) and (zi) of sub —section 2 ].
-Sections 102, 103, 105, 106, 107

[ Except sections 94, 96,97,99, 104]

[F. No. J-0/1/2020-CPU]
AMIT MEHTA, Jt. Secy.
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ST (1) F9T IT-ATT (2) F &L (F), @), (1), (&), (), (F), (@), (@), (T7), (T F) 9 (7T ) 57 &7
AITRRIT T TR T g0 3T ITATHT §eqo g, 1987  srfeerwor #, Stef % ¥ 34 Qg & i s
T ATHAT F HaTd g, 39 a1at & oary e uH Afesmia Fed gu ATesma § qgo orar 17 § 37 #ed
&1 A9 T 7 g, Retorted A aemdr €, i -

1. =ferm 7T ST W — (1) =9 At #7 e amy sueehT qeer (U fFEre whaa
AT fFw, 2020 2

(2) 20 ST, 2020 FY I B
2. qRTSTg - (1) 39 R §, 579 o & gef i swear srufea g, -
(F) ‘aAferfa & IusrhT e stferfaTm, 2019 (2019 #r 35) f¥9q &;

(@) ‘SdfrereRdr & UAT =A<k A9 g ST TP AN, ST AR 7247 e s, s ofF
HTHAT BT, * Q9T  [a&g Ao Fdl &;
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(3T) “STTErha SATSTRaT | UHT TR ST g ST et TeT 1 Sl | TP AT, TS AT 724
ST ST, ST T AT g, % a6 ws [, A AT 3L TET FIA o7 98
FeT fateaq wtersa AT = g,

(FT) “SMIRT & AT TR, T ATTRT STAET TP AN, ST AT /et av, i g;

(F) ‘TSAFTTRT FeTTOT FHIT F ST TLRTE AT AT S HIHAT Bl FalT TR T Hhald q1 TF
a7 < AfafFaw, 2017 (2017 71 12) &t g=T 57 F Nefi= eonfuq SUsi=eT Feam0r H9
FfT ¢

(=) ‘T 7 T srdierrat grRT s it TS srier @ srae srfena €

() TETFT S T ShhTLT FAAT (STRAT T 371 ¥ qr) sttarfaaw, 1970 (1970 =T 5) #r
et aqEAt § AfAfEe T 99T SF Srrar ST FAT (STRAT 1 SIS i qL0)
srtertaare, 1980 (1980 T 40) it Tgelt SAqH=T | fAfATaE TeeaT=t 947 9% SATHIT &;

() afrer & T e wfesa g S sttt F srefie By forraa 1 soe 3 g;

() ‘AT T T SAART, TST ATART STHAT ST AT, ST S ATHAT 2T, T STeqeT AT &
(1) ‘Sfcrarar & TET Afeh AT g ST e AT 7 39 47
(
(

T) O " AT T T AT g
T) ST H HF ST &4 AT B
(2) TH START T U TH 9153 SAIX AT, oieg, S8 TRATIOT qal 6T 47 § 93 Afaaaq |
afATie BT T g, T orf agt g ST sta e § afvart B T gn
3. WY AT F FHATSEH 3T F1 THT — TPT AR F FrA@ad siT F71F G0 T2t g S hal T
LA F Bl
4, HET AT TR — TE AN T SATAFRTRE qET T T qgi gl @ 3 Faig 91T geT
fafea fw s
5. TS AN F¥ 93%F — TS AN 5 TeTeT, MALTHRAT TS U, TEIT ATTRT T ST 7 FHA 1T
T, T T Tk ST AT FIET ATAH = T 0T
6. fasswor s gdeor & forg TP AT gRT a] & ATATHAM H I& — (1) THEAT Srrar

FAeTTToT % TS T SR, FTashal &l a&q & U AT U F T8 TH T dHhedd, o
T I FT F T AT TAT 21, H ITAH FI HT (H39T < ThaT Bl

(2) UET FEGAT F AT TITH FIA o6 TLATT, TS AN TF THAT Fl HAGE FHAT AT FheAa<d ¢

a FET FAT o 9 FAfafead St #i1 Sead R, SF&id; —

() SH UL TAWLTAT FT ATH AL TAT T2 THA T =007 {7 aqeqor - forg

SIS ST,
(=) TSI AN T ATH &Y I4T;
) 1T HE&AT; AT

&) TP AT 6T SATERTF G2l
(3) T AN T HAaE THA Il AAATITH TIRTLTAT § ST STTUAT

(4) ATIATITH TARTLATAT, HIAGE THA HI T FLA 3T THRT SATH FIA & 390, Garerg o=
AT T ATANT FIT AATEA A e Tater & Fiae T it THia o Rure yeqa F:2 #ir
JTE AfATEE F3d g0 TS AART AT a1 a1e Ut |
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7.

A TR A F A e — (1) 9T 35 FT IT-ETRT (1) AT HTRT 47 FF IT-TT (1) F @S
(F) F IT-G= (i) AT (ii) TTAT GRT 58 FT IT-LTT (1) F @ (F) F 3T-G< (i) 2 (i) F qefi=
TR & TS weAE forsTaa F vy e ST F yeast ST qEr WA AR F US{IAF AT T
AT o i, STET o 71T 81, & 987 § FohefY Trgiaea §% 9% 37 Y@itha ffHie gve F =0 #
AT Y@IThd AT qTeed AST, ST IH ©F1F U2 a7 g1 (gl (ST A0, ST AN 32aT
T AT AT B, F AT & STIa7 Ha{ard AT GIT ¥ TS SAaeqT F AT Tl 6
F HTEAH F o, ST f 7 & 1 greeft § AR g, smr w=mE gem

(2) ST AR et T AN, AT F 7T 21, 3u-fREe (1) F el 39w g g v g
ST T TTTLT T TS 3 ITFTTHT FHedT0T T 3T ST THT ITHTTHT FeITI FIT ETIOT T2l 3, 75T
TCHTE F IUE G0 § STHT FLT0H, TAT TET AR SHE gIRT ITH T T8 UHT 0097 7 et
T o SUTITHT FATIT 1T H STHT FHLTTIT|

Ty
FH H. FECAT STAAT HATST o TTAHe o & H AT (AT T 9 T AT
T JA
(1) (2) (3)
IERIEIRIU
1. T AT F 6 I
2. I A97E =99 T AT 37 & 919 99 a5 200/- =97
3. TG AT G T ATYF T N A1 ®99 9% 400/- =7
4. T ATE BT T ATF {7 T AT ®9F I 1000/- =731
5. T AT &9 F T2 ¥ U F0g €94 qF 2000/- =93
R IR
6. T FE €T F ATAF 3f¥ a7 FUE 4T T 2500/- =9
7. 2T FUE T F ATIF i T FIE T TF 3000/- =97
8. T FUE T T AT 3T F: FUE I dTF 4000/- =93
9. T FUE BT I FAfeF 7 s FIE T TF 5000/- =97
10. AS FUE TIT H ATYF 3T 9 TS ©9 TH 6000/- =1
IR IR IR
11. T FUE T F ATqF 7500/- =9

8.

9.

TFEiFe €7 § U T w3 At ugd - TEA SR, ST AT Y e aranr #
TAFElE ®F § [OREd AT FA 6l J[EAd I ad | 3T a1al i UHT Foft & forw Jarat
ZIRIT ST THI-THT I T SATANT o TeTeT FIT ATAG = 6T S0

Y AT, TST ATART A AT i hr srfafcw afpat — (1) TS ST, T ST srraT
S s, S oft /e 21, A B sie F Mt stend e i aeat y gintt -

(%) SN & THeT VT TET, TG, TEATIST AAAT T ToqT FLAT ST 39 ATk o6 G AT
=0T ® B ST ST SR o 97 el FdTel & YA | T [0 ST % o7 e
&, TAT AT ST ForT ST i ST & et O srfarserdy o 919 @ ST 7 erqeta &
5o =z oo Rt e soom)

(@) AT % THeT TRET FAATEr AT TATAITET UHT STHERRT #7 g€ (F) § [ey
STTERTLT T T FHeATI

(2) =& srferfaarm & srefier ForelY sFrdagt o <1, ST T AR, ST AR A4 ST s,
STET AT ATHAT 21, F T AT Fid &7 Al Mg gl & Ul ®rEaredl § Seqd &y S & o
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sraterg Rt agT, IEaTas], a&q A9aT FOESTT & faqg, @Fa, adr, @ €9 F ywqa a9ar
TR ST T@T & AT ST 9haT g, a7 T8 forfaa straer & Sw Rt stfeeRr & R afee §
T 3T FISTATT Flel (T Fal, HRST, TEATAST STAAT € 0l STed T FIA, STHT 39 HAATR! 6
TATSAT o forw sraferd g, & forw yrfersd T ashar 2|

T UET STedt fhT ST 3 TATele STorar UHT STedl (0 ST o 978 9ga7 Hel o e
STater & Wae UHT STedt e & (0w i &9 § F00 F7 Ioo@ Fd g0 UHT STadt il gaaT
TET AR, ST ATTRT AT AT ST, 9T AT /THAT 2, 7 &F S[Tusf|

(3) TET ATTRT, T AANT FAAT AT T, ST o FTHAT 2l STed 70 T F&qTasii erofam
FEQE Al ST o I I TTALTIOT TAAT Ivg, AT T&T Tl ATTOE (hT ST F QLT § qhal T
2l

10. TF IwHTHTSH, ST srat & srtSfRertor 9t R ST aswar, 6 gs g srrar afa & forg 3
Tfar T STHT FET — (1) T FAT AT F0TRT, TST AT 2aT T AT G FH: 7T 49
T IT-ETT (1) AT &7 59 FF IT-GTT (1) F Tl Teg & ARRAT AT ITANT FLd T 1T 39
#T IT-ATT (1) F G2 (2) F FeT TST FeAT | UH ITAHTAT, w1 ST F 9071 T85! 9w
ST AT, & g &I STaT &fd & forg sfawet & Ut T, ST 396 g1 WHeaiid & S, &7
SIATT A & (A3 I gU FlE AR ST AT S0, 7 UHT 007 ™7 ST S T nT
ST TS HChTE gTT TTHOT (R0 70 SUTRT e dTor 1T § q97 TP ATTRT ZIT Feid 9T
T T foFT 70 TSR FeaTor 19 | ST Y sy

(2) 37 =\ (1) F FET TR 6 STATTHT FeIT0T HIT H STHT T T2 T T Fal T qT UF 4T
w7 FFETEet, 2017 F 99 97 & AR ITAN AT ST qo97 S9-Aam (1) F o1 asT
TLHRTT o IUNIHT FATIT FIT § STAT it T2 (Y FT 5T 9T U 947 F¢ [Agyqraety, 2017
eI aATT T =T o AT ST AT STosm

11. ST AR F G TNT AT FA S GAATE 68 THRAT — (1) TAAHRAT T2ET 376 T
FTYFAT GTLT TST AT T T AT AT T & TAGT 19T ATTRT il F&Afdraa arartera aradt
% |1 ISThd ST  HTeqH F & (ohAT SITuAT|

(2) ST-FA=® (1) F i T RT3 s AT ITAHERAT F qiE 9¥ Ehd SqET TeH i
ZEATATT | AT ATRT qAT et qh-faden sreram aworens a=af % 37 srdier & fafere ofiw,
LT 6 A HAT § ST ATRT TAT UH AT T FHATL TG H FHIE (0 (AT AT AT

(3) T AT F AT AT AT F swaer, S ey adier v € 8, f warfora ofy qur o
TEITAST ST ATAA § Ifedatad T & el w1 GAAT F7 6 (o0 quferg gf, T&qa 0 S
EHELY

(4) 7% 7 o 41 § Tefafaide aaamafe it aartE & TET ST o ATl g, ab A9 6
AT UF A ST Uk UH qII9= g7 qarda Far o 5| o o 927 R 1 g | @
FA AT 5T SR H G FA o (o0 97 g T 376 a8 qemater & fiaw it 1 ad=ar
T 3T S % 9IT Fwr 2

(5) THFHAT FTITAT TANT o TIT T AN T AT hT AT TAAT TET FHT

(6) FaTE T AT U¥ AT Rt ot T, o gears s ia &t S, 98 ST¥ar 396 qireahd
FTHAT TST AT F FHE I 2, AT STf

(F) ATAFAT SATAT IHHT TTTFHA ATHRAT ITTEAT 21 H AAFA gl g, T SATAM,
O AT, ST &l GTRST FY THaT g STIAT ATE ol TATTEAT o AT I¥ TRaed i
i < FeRar 2

(@) ITTaTar TET AT ITAFA ATHFRAT ITRAT B | THEA Tgal g, Tod AT
THTE T FAATGT BT ST ATE f [AT=qr & e 9 i =7m

(7) srfiereRat &1 99 § Sfeataa T fru 0GRt seme F g9 |, T AT i SqA &
faeT, g TRl T AT qAT Aol S, g T ST srdter 9% Aot a0 a9 S 6 sfeated
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Ffe o ToaT = W F TefiT s AR £ FAtd g o U g™ 9% gF w=@F w1 e el
TEAIT:

TR ST ATIRT T 00 1 ol o e u% A8l SIS 99 a& (& I TATAd g ared
TeT T ST ATTNT G FH-H-HH T ST HT a6 TG 7 677 747 8

(8) TS ATANT ZIT Toret T =207 & ArAT=a: TRt T T it srqafa a5t & SITuf, 5 a& 6
AT U7 7 T T ET T T T STANT o FII AT T AN FIRT (6 T § q@ag T 72
IERIRIE I

TR ST AN AT A 9 U § S8 TN &l SAqAd qgl <7 3T S a% 999 gl I8
iR wam o srfie e g &t arda | Tea {21 F7 srater % sfaw srdter av fokr & o st

g 7 o fF veer wqw # ARy w=fy ¥ aw feaia & a1 @ afia F wwe #7, oo
JANT I TN o FedTeor & a9 =0 1o 61 o =9 8§ sSgag :3m

(9) T F Haer § ST ATANT & AL &I 415 | AEATAIT T AN 6 T AT FIT geareq i
e fRmiTna TR STTOTT e waferg wedt i siaer it 7 97es q=T &F STusth|

12. THT ATANT & awer FArwraat & deigr & wihar — (1) fForprarasat gr g ST § s7fmra € 9
H STAAT I ATHDHAT FILT AAAT IH SART ] TEATET TSi1ehd T o ATEAT | FUwd seqa =t
StTostt, e et e afeafea g, s -

() Torrraeat &1 719, fEEwor s 9aT;

(@) TTaaeT T2ar qeqi, 9T off ATHAT g1, el doh Sre (Heiied AT ST 8, & 97, f@{awor =i
HdT;

(T) TR & HETeT T2F Si¥ T Fa UF Fgl 39 g

(1) FAEFTIT & FRTT MO AT o AT H TETe,

S REEIRRESIFAREACIRERIR RIICRRIET

(2) IT-FF=H (1) % Tef= T T2 T fAwEd Far7 {99 7 § @ gqow S| #Er gl

(3) TS ATART, I THeT 21I¥ fFeT fOrshrara &7 FReameor a9, 39 gTT Aa9ds a0
ST ATl STLTEAT o qT &7 37 30 38 o eI ITATerd TThaT Sl ordt a7 T F

(4) gaTE F IR FIAT AT T R S| 0 gaars e IR i SO g, 94 Jar 394
TR STTSaRaT TS ATANT & ey ITTEAT T, 3T STl
(F) STATAHAT STAAT IR TT(EFT ATTHAT ITTEAT B H AR 2T &, TR A,
o T ET, fOFEa &1 9% & o ariest &T 99T g o247 fafergar & sraw @
i < FeRar

(@) TTTATT STET SERT TTTeha ATHHAT STRAT g | STHEA Lgal g, TR AAR 918
#1 faforsar & e 9% uwgeft [Aorr T ahar gl

(5) T AT, UH Faedi, ST ag I awey, i FAATeAr & et @7 =or #, o &
qAaTs ® TN FT Tl g, g gl a% qv9q gl fawma o2 Feferfaa s@ter & diax [
forr ST —
(F) STt TorRTard o waer § aeq o et T storar q3reqor it saedhal 9el ¢, Traaet geT
AT TTH B ST 6l A | A |G il ety & Hia; oY
(@) T TAFTd F warer | 20T Sr2ra qireqvr 9T gr al I+ ’ig it rater F Hav

6) Su-fEw (5) # fafRfEE s@fy & T Fuer ST @ fOw=a & qe §, g
T % e T forfea w9 # Sy wEm
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(7) I FEAARAT F GATAT & THATG AT AR Fwraq & qieafera fFu 1w s 7 /g2
g 0 I8 Ffauer srear ael, S| ot 7T 21, F anr 39 #i IU-gmT (1) H featad uFE srgar
e ATEATSAT 1 39T I §U IH STIAT Ire QLT ST FHT|

(8)  TE AN & T F=er o &1 off s7faerre g o 3k g 91 forw 1o foreft oo
arer, Forereh forT e 67 % srefier fohedT ordier st a=ar Agl <f T2 g T4 STl 39 &1  Tefi
(LT AR o AT it ATHYE I=oAqd ATATAT FIT Al T ¢, Tl AT JaaTse I AT oheft
FT HTEAH & TR FoRAT STOIT AT U Threr o forw g s ey et o Jredy &
fareg #rg fafars wriars arft 7t grt

(9) ST ATANT 3T TSIAT SAINT Ik AHeT ST TAFTAT F Hael § UH Aee=l, AT Mq9TqF
21, afza =a e § AR g e wem

13. TET AT % G AT — ST 91T 51 F 19 FrE orfier I/ it AT 8, AdTershat grer sr
T ST ATSAT AL, ST T 3 oT=T & gAY Tiqa | [AHEE g, ISiiaeh, T ST & 9e7 § et
TPIEHA d% % T@iid [SHTE 3T, ST 4% faoelt § 3 grm, & =9 # qiuq it St

14, T A—RT F GHY FHA I FA AR GAATS 6 THAT — (1) TAAHam & 96 TaFa
SATHRAT T ST START § ST €9 8 SAET TP ATTRT Al HalTerd Toiiehd ST & A1eqq o
T AT T AT ST

(2) IT-FF\ (1) * = T AT 17 T ATOF STITHERAT 6 A1 9Y Efhd AT T T
gEATIT™ | g7 ATRT aaT Rt qh-fadeh storar feaworeans qeai & faar srfier & fafors oftot,
AT o e F&T § AT ATRT TAT UH AT ol FHATE T F FHH( Sohd HIT SITHT AT

(3) M9 & AT 7w, 16 # Tfatafds waifea R g, s st & s, e fowg
Srdier T T2 B, T TATOMG FTq TAT UH FEqTAST ST AT § IfedA@d a1l & ST w7 Faidq
A o T euferd gi, Teqa U S ATl

(4) g% ot g=r 51 | FomfafAies aaamatd it FHTH & TG T 6 ATl &, qf A799 &
AT UF A S U UH II9= g qarda Far o e ox o a2 fiw o gf o= ow
FAARAT LT AR FT AL FA & [0 W92 g 7 36 a9 qeamare & S ordre &
FETAT T 7T AT o T F0T 2

(5) THFHAT FTITAT TATSTAT o6 ToIT TSI ATANT T ATAT T AT TIAAT TEIT FT

(6) FAATE T AT UT AT TRt o o, o gears wafd 7 ST, 987 T4t 39 qrreshd
STHRAT TS AR o qHeT ITET g, 3T ST_h

(F) ATARAT AT IHHT TTTEFT ATHHRAT SUTEAT I § FTHAFA TgaTl g, TR AN,
T AT, TS T @IS FT Tl g TIAT a18 ol [ATTSar & e 9% Uhaefiy
v 3 ghar 2

(@) TTIaTer STaT IHHT T ATHHdr IUEAT g H TOFA Tgal g, TR AN
TFTEATT FTAATET FIT AT A1 67 FAfersar = sweme 9% f[orr avm

(7) srfteaat &f ST # Sfeataa 7 B 7 Rt e F a8 |, TE AT S SAqAd &
faIMT, SIRIg T2l T AT AT A5l ST, Fohg g aranT e 92 Ao 30 997 e | sfeateq
Ffe & raET =0 A F AT TP AT i AAtd T O T e 9% gr T6d w1 Hied el
T

T T AT ST AT T Foheft o= Sree u¥ 981 SIS 19 a& (o 399 T9Iad g are
TeT T TS ATTNT FIT FH-T-H T ST T STG6 T2 7 797 797 21

(8) TTEIA SATANT GIXT Tehelt |1 A0 § ATHTAT: TR WY TR 6T Tl T5i &f STUsAT, S aF 1
TITH FILO T F9TT T T A T 6T SATATT F FILUN AT TR ATRT GRT d € § J@aF T FC
IERIRRIETE
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T T AART T-Y20T | T 7 qAaTs w1 UH [aeai & e o S 9 I=a a0 {7
FaTer & T oft =wor § IR w2 g g, S s forfa =1 § aag o s, B g
AT T TATHAT AT HT o AHTA IMAT I o0l AT F Todl [adAl ol STATE o HIAL AT q¥
ot & foraT SO

g T A T uger e § AAEE Aty F arg Mearia & S @ AW & JH 5, T
JANT I TN o FEdTor & 99 57 F0n 7 ol 9 § Sgag w9

15. T AART § €91 T §&4T — TET AN § UFH qeqeT AT ~qAqH AT qaeT 37T ATIFaw
e gaed, o8 & UF wigar a2 grft, gieatord gl

16. THT AT it F3 3L AT I FEATAL FAT — (1) T START FT T AT FAATST HT HATAT
TIETT SATART & STedqeT FIT U AT U o T8 TEel, ST 9g 3r=d THe, Tl Ao F3d gy
e it T dis F FgEt g AT s

(2) TS AN G T T T AT I FIAATS T HATAT e a7l Faeq] I gearea o
SO &7 e | % qaedi £ F § FrE (H=ar 8, 921 7 agad TR AR T 19T R

17. S9N ATATAT & THE AL HY TS, STATAT o 1T [ STHT HLA Al GG — T 1T 67 F e
S=AqH ATATAT & FHET Fls AT ATl SATAT &, AAATRar g7 STHT 7 AT ST AT g, ST
I g & gAY Taw | ey g, osiad, S=aa9 = & 9o # T agiEga 9% &
iR fRATE 319 & &9 # Yfud Frar sroam, s 7 faeet § < grm

18. TST ATANT GRT AFHRT TKIA HLAT — 5T AN =9 HAAT &1 A= | § s yoT &
FAATET e 9T T HLHTL 0 TR TET Fe|

g |
[Faw 18]
FATAT hl QAT BT
(TS 1 FAsuTes )
STHITHT AT T FIARL/ISTHIRT HLE F 3T
TS T A
1. | TS AR ST AT 59 7 29T
|| TrsF/E TS & ¥ S5t i T "edr
| 757 ¥ ST s 7 g
() T TATIAT:
(@) T
@) Sre-wrrefier:
(=) 3 o=t & 7 e e smaer i wuroar BT s
T &
(F) 37 ot it "t oA ST SR it emEr B smEm
T &
(@) 37 &t i "= ™A uw ° | S wraw EEIEIRIUER I
At T ST et he e g
W | = T T Frefe & = ESi
IV | =fiFa 7= ua Rfrat & g TS AT EEUEIRIN
Hga | a1 o=
93
(h) TeTqeT
(@) 7=
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(1) Tk 9=T % FHTLOT TAT Ig AL ®
fore &t T FrATS (qUF w9 F AT
foparr s

TS AT 30T /et AT 1 1 Aeure

(F) TITIAT FA F T T 0 F
HTHA

T[T AT

EEIEIRIUI

(@) e 1T g

@ fatRa aux amest & fiax
e o AT

(q) A AT THIT & ATEAT H
A9eTT 70 AT it HEdT

Ffara Wt #1 faega FEEwor (Fmmat
T AT FT 3@ F2)

TS AT

EELEIRIUI

(%) 3 A1 & ATF 3 1 a9 TF

(@) 1 9 T 3ffers 3T 2 99 %

() 2 7 T srfere i 5 99 qF

(7) 5 a4 7 faF

9T HTFeSl & Hiae & qafta #
l Elqwm(maﬁrsvé@
<)

T[T AT

EEIERIU

(F) 15 971 2002 % aTE ITH ATHA

(F) SULRE (F) § ¥ 90T HAEeSl &
fTae #F safy § [Auerm 7u /e
(AT 3T %)

FIATHIAS TRATSAT FT FTATeaIT

FFA e ATL/AFEATL

5@ s (FE)

() 9"

(@) i

WEIREIE

FE F owreAw § Ry oS @
FTHREATT

IEEIERIuNEE=)

(F) FT AT AR st
TEATIOT 3T Tt &;

(&) FAT T &7 ATEATAH 7T ST
gt fam s 287

(M FT AR gEr R [ A
JHTZE I¥ STAT ST 75T 872

gfareror

AT A 9 e "
TEET/3reTeT T Tforeror

fawmet & g
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giaferd o S | o

(@) | FrsmEue wforeror e & Tea/SreT
T ATARTR 7 foreqor

() | FTARAE F T wforeror

(F) STy TAT AT

CIERESE

CIEREIERIRE

[T, . S{-10/6/2018-HT41]
AT AT, FE wiEE

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(DEPARTMENT OF CONSUMER AFFAIRS)
NOTIFICATION
New Delhi, the 15 July, 2020

G.S.R. 448(E).— In exercise of the powers conferred by sub-section (1) and clauses (a), (p), (),
(s), (U), (V), (), (2), (zd), (ze), and (zj) of sub-section (2) of section 101 of the Consumer Protection Act,
2019 (35 of 2019) and in supersession of the Consumer Protection Rules, 1987 in so far as they relate to
matters covered under these rules, except as respects things done or omitted to be done before such
supersession, the Central Government hereby makes the following rules, namely:-

1. Short title and commencement.— (1) These rules may be called the Consumer Protection
(Consumer Disputes Redressal Commissions) Rules, 2020.

(2) They shall come into force on the 20" day of July,2020.
2. Definitions. —(1) In these rules, unless the context otherwise requires,—

(@) 'Act’ means the Consumer Protection Act 2019 (35 of 2019);

(b) ‘appellant’ means a person who makes an appeal against the order of the National
Commission, the State Commission or the District Commission, as the case may
be;

(c) ‘authorised agent' means a person duly authorised by a party to present any

complaint, appeal or reply on behalf of such party before the National
Commission, the State Commission, or the District Commission, as the case may

be;

(d) ‘Commission’ means the District Commission, the State Commission, or the
National Commission, as the case may be;

(e) ‘Consumer Welfare Fund’ means the Consumer Welfare Fund established by a

State Government or, as the case may be, by the Central Government under
section 57 of the Central Goods and Services Tax Act, 2017 (12 of 2017) ;

4] 'memorandum’ means any memorandum of appeal filed by the appellant;

(o) ‘nationalised bank' means a corresponding new bank specified in the First
Schedule to the Banking Companies (Acquisition and Transfer of Undertakings)
Act, 1970 (5 of 1970) or a corresponding new bank specified in the First Schedule
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to the Banking Companies (Acquisition and Transfer of Undertakings) Act, 1980
(40 of 1980);

(h) ‘opposite party' means a person who answers a complaint under the Act;

(M 'President’ means the President of the National Commission, the State Commission
or the District Commission, as the case may be;

a) ‘respondent’ means the person who answers any memorandum of appeal;

(K) “section” means a section of the Act;

() ‘State' includes a Union territory;

The words and expressions used herein, but not defined and defined in the Act shall have the

meaning assigned to them in the Act.

3.

Working days and office hours of National Commission. — The working days and office hours
of the National Commission shall be the same as that of the Central Government.

Seal and emblem. — The official seal and emblem of the National Commission shall be such as
the Central Government may specify.

Sitting of National Commission. — The President of the National Commission shall convene
sittings of the National Commission as and when it may be necessary, and such sittings shall be
notified by the National Commission.

Manner of authentication of goods by National Commission for analysis and testing.-(1)The
National Commission may direct the complainant to provide one or more than one sample of the
goods in clean containers with stopper properly fixed on them for the purposes of testing or
analysis.

(2) On receiving the samples of such goods, the National Commission shall seal it and fix labels
on the containers carrying the following information, namely:-

@) the name and address of the appropriate laboratory to whom sample shall be sent
for analysis and test;

(b) the name and address of the National Commission;

(c) the case number; and

(d) the official seal of the National Commission.

(3) The sealed sample shall be sent to the recognised laboratory by the National Commission.

(4) The recognized laboratory shall, after receiving sealed sample and examining it, shall forward
its report to the National Commission within forty-five days or within such extended time as may
be granted by the National Commission, specifying the nature of the defect and date of submission
of report.

Fee for making complaints. — (1) Every complaint filed under sub-section (1) of section 35 or
under sub-clauses (i) and (ii) of clause (a) of sub-section (1) of section 47 or under sub-clauses (i)
and (ii) of clause (a) of sub-section (1) of section 58 shall be accompanied by a fee, as specified in
the table given below, in the form of crossed Demand Draft drawn on a nationalised bank or
through a crossed Indian Postal Order in favour of the President of the District Commission or the
Registrar of the State Commission or the Registrar of the National Commission, as the case may
be, and payable at the respective place where the District Commission, State Commission or the
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National Commission is situated, or through electronic mode as per arrangement made by the
Commission concerned.

(2) The District Commission or the State Commission, as the case may be, shall credit the amount
of fee received by it under sub-rule (1) to the Consumer Welfare Fund of the State and where such
Consumer Welfare Fund is not established, into the appropriate account of the State Government,
and the National Commission shall credit such amount of fee received by it to the Consumer
Welfare Fund of the Central Government.

Table
Sl. Value of goods or services paid as consideration Amount of fee
No. payable
1) ) (©)
District Commission
(1) Upto rupees five lakh Nil
(2) Above rupees five lakh and upto rupees ten lakhs Rs.200
(3) Above rupees ten lakh and upto rupees twenty lakhs Rs 400
(4) Above rupees twenty lakh and upto rupees fifty lakh rupees Rs.1000
(5) Above rupees fifty lakh and upto rupees one crore Rs.2000
State Commission
(6) Above rupees one crore and upto rupees two crore Rs.2500
(7) Above rupees two crore and upto rupees four crore Rs.3000
(8) Above rupees four crore and upto rupees six crore Rs.4000
(9) Above rupees six crore and upto rupees eight crore Rs.5000
(10) Above rupees eight crore and upto rupees ten crore Rs.6000
National Commission
(11) Above rupees ten crore Rs.7500

8. Manner of filing complaints electronically. —The electronic filing of complaints in National Commission, State
Commission and District Commission shall be effective from such date and for such category of cases as may be
notified by the President of the National Commission from time to time.

9. Additional powers of National Commission, State Commission and District Commission: --(1) The National
Commission, the State Commission or the District Commission, as the case may be, shall have power to require any
person, —

€)] to produce before it such book, account, document or commodity which is in the custody or under
the control of such person, if it is required for the purposes of any proceedings before it, and
allow the same to be examined and kept by such officer of the Commission as it may specify in
this behalf;

(b) to furnish to the officer specified in clause(a), such information as may be required for the purposes
of any proceedings before it.

(2) Where during any proceedings under this Act, the National Commission, the State Commission or the District
Commission, as the case may be, has any ground to believe that any book, paper, commodity or document which may
be required to be produced in such proceedings, are being or may be, destroyed, mutilated, altered, falsified or
secreted, it may, by written order, authorise any officer to exercise the power of entry and search of any premises, and
seizure of any book, paper, document or commodity as may be required for the purposes of such proceeding.

Provided that such seizure shall be communicated to the National Commission, the State Commission or the
District Commission, as the case may be, as soon as it is made or within a period not exceeding seventy-two hours of
making such seizure after specifying the reasons in writing for making such seizure.

(3) The National Commission, the State Commission or the District Commission, as the case may be, on examination
of such seized documents or commodities may order the retention thereof or may return it to the party concerned.

10. Credit of amount payable for loss or injury suffered by consumers who are not identifiable
conveniently. —(1)Where an order is passed under clause (k) of sub-section (1) of section 39 by the District
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Commission, or the State Commission, or the National Commission, in the exercise of its powers vested under sub-
section (1) of section 49 respectively or sub-section (1) of section 59, directing the opposite party to pay such amount
as may be determined by it on account of loss or injury suffered by a large number of consumers, who are not
identifiable conveniently, such sum shall be credited by the District Commission and the State Commission in the
Consumer Welfare Fund established by the State Government, and by the National Commission in the Consumer
Welfare Fund established by the Central Government.

(2)  The amount credited to the Consumer Welfare Fund of the Central Government under sub-rule (1) shall be
utilised in accordance with rule 97 of the Central Goods and Services Tax Rules, 2017 and the amount credited to the
Consumer Welfare Fund of the State Government under sub-rule (1) shall be utilised in accordance with the rules
framed under the State Goods and Service Tax Act, 2017.

11. Procedure for filing and hearing of appeal before State Commission.- (1) A Memorandum shall be presented
by the appellant or his authorized agent to the State Commission in person or sent by a registered post with
acknowledgment due addressed to the State Commission.

(2) Every memorandum filed under sub-rule (1) shall preferably be typed, or be in legible handwriting, and shall set
forth concisely under distinct heads, the grounds of appeal without any argument or narrative and such grounds shall
be numbered consecutively.

(3) Each memorandum shall be accompanied by the certified copy of the order of the District Commission appealed
against and such of the documents, as may be required to support grounds of appeal mentioned in the memorandum.

(4) When the appeal is presented after the expiry of the period of limitation as specified in section 41, the
memorandum shall be accompanied by an application supported by an affidavit setting forth the facts on which
appellant relies upon to satisfy the State Commission that he has sufficient cause for not preferring the appeal within
the period of limitation.

(5) The appellant shall submit four copies of the memorandum to the State Commission for official purposes.

(6) On the date of hearing or any other day to which hearing may be adjourned, the parties or their authorised agents
shall appear before the State Commission, and where

@) the appellant or his authorised agent fails to appear, State Commission may, in its
discretion, either dismiss the appeal or decide it ex-parte on the merits of the case;

(b) the respondent or his authorised agent fails to appear, the State Commission shall proceed
ex-parte and decide the appeal on the merits of the case.

(7) The appellant shall not, except by the leave of the State Commission, urge or be heard in support of any ground of
appeal not set forth in the memorandum, but the State Commission in deciding the appeal, need not confine itself to
the grounds of appeal set forth in the memorandum or taken by leave of the State Commission under this rule:

Provided that the State Commission shall not rest its decision on any other grounds unless the party who may
be affected thereby, has been given, at least the opportunity of being heard by the State Commission.

(8) No adjournment shall ordinarily be granted at any stage by the State Commission, unless sufficient cause is shown
and the reasons for grant of adjournment have been recorded in writing by the State Commission:

Provided that the State Commission shall not ordinarily grant more than one adjournment and shall ensure,
as far as possible, that the appeal is decided within ninety days from the date of admission:

Provided further that in the event of an appeal being disposed of after the period specified in the first proviso,
the State Commission shall record in writing the reasons for the same at the time of disposal of the said appeal.

(9) The order of the State Commission on appeal shall be signed and dated by the members of the State Commission
constituting the Bench and shall be communicated to the parties concerned free of cost.

12. Procedure in respect of complaints before National Commission. —(1) A complaint shall be presented to the
National Commission by the complainant in person or by his agent, or be sent by a registered post, addressed to that
Commission, containing the following particulars, namely:-

@ the name, description and the address of the complainant;
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()
3)

(4)

()

(6)

()

(8)

©)

(b) the name, description and address of the opposite party or parties, as the case may be, so
far as they can be ascertained,;

(© the facts relating to the complaint and when and where it arose;

(d) the documents in support of the allegations contained in the complaint;

(e) the relief which the complainant claims.

Every complaint under sub-rule (1) shall be accompanied by a fee as specified in rule 7.

The National Commission shall, while disposing of any complaint before it, follow the procedure and
conditions provided under sections 37 and 38, with such modifications as may be considered necessary
by it.

On the date of hearing or any other date to which hearing may be adjourned, the parties or their
authorised agents shall appear before the National Commission, and where-

€)] the appellant or his authorised agent fails to appear, the National Commission may, in its
discretion, either dismiss the complaint for default or decide it on merits;

(b) the respondent or his authorised agent fails to appear, the National Commission may
decide the complaint ex-parte on the merits of the case.

The National Commission may, on such terms as it deems fit and at any stage of the proceedings,
adjourn the hearing of the complaint, but the complaint shall be decided as far as possible within a
period of-

@ three months from the date of notice received by the opposite party where such complaint
does not require any analysis or testing of commaodities; and

(b) five months if such complaint requires analysis or testing.

In the event of a complaint being disposed of after the period specified in sub-rule (5), the National
Commission shall record in writing, the reasons for such delay.

If after conducting the proceedings, the National Commission is satisfied with the allegations contained
in the complaint, it shall issue order to the opposite party or parties, as the case may be, directing him or
them to take one or more of the actions mentioned in sub-section (1) of section 39.

The National Commission shall also have the power to direct that any order passed by it, where no
appeal has been preferred under section 67 or where the order of the National Commission has been
affirmed by the Supreme Court under that section, be published on its website or through any other
media and no legal proceedings shall lie against the National Commission or any media for such
publication.

The State Commission and the District Commission shall follow the procedure specified in this rule,
with such modifications as may be necessary, in respect of the complaint before them.

13. Appeals before National Commission. — Where an appeal is filed under section 51, the amount to be deposited
by the appellant as provided in the second proviso to the said section shall be remitted in the form of a crossed
Demand Draft drawn on a nationalised bank in favour of the Registrar, National Commission, payable at New Delhi.

14. Procedure for filing and hearing of appeal before National Commission-(1) A Memorandum shall be
presented by the appellant or his authorised agent to the National Commission in person or sent by registered post
addressed to the National Commission.

(2) Every memorandum filed under sub-rule (1) shall preferably be typed, or be in legible handwriting, and shall
set forth concisely under distinct heads, the grounds of appeal without any argument or narrative and such
grounds shall be numbered consecutively.

(3) The memorandum shall be accompanied by a crossed Demand Draft as specified in rule 16, a certified copy
of the order of the State Commission appealed against and such of the documents as may be required
to support grounds of appeal mentioned in the memorandum.
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(4) When the appeal is presented after the expiry of the period of limitation as specified in section 51, the
memorandum shall be accompanied by an application supported by an affidavit setting forth the facts on
which the appellant relies upon to satisfy the National Commission that he has sufficient cause for not
preferring the appeal within the period of limitation.

(5) The appellant shall submit four copies of the memorandum to the National Commission for official purposes.

(6) On the date of hearing or on any other day to which hearing may be adjourned, the parties or their authorised
agents shall appear before the National Commission, and where-

@ the appellant or his authorised agent fails to appear, the National Commission may, in its
discretion, either dismiss the appeal or decide it ex-parte on the merits of the case;

(b) the respondent or his authorised agent fails to appear, the National Commission shall
proceed ex-parte and shall decide the appeal on the merits of the case.

(7) The appellant shall not, except by the leave of the National Commission, urge or be heard in support of any
ground of appeal not set forth in the memorandum but the National Commission, in deciding the appeal, may not be
confined to the grounds of appeal set forth in the memorandum or taken by leave of the National Commission under
this rule:

Provided that the National Commission shall not rest its decision on any other grounds unless the party who
may be affected thereby, has been given, at least the opportunity of being heard by the National Commission.

(8) No adjournment shall ordinarily be granted at any stage by the National Commission, unless sufficient cause
is shown and the reasons for grant of adjournment have been recorded in writing by the National
Commission:

Provided that the National Commission may also adjourn the hearing of the appeal suo motu, on
such terms as it may think fit and at any stage of the proceedings for reasons to be recorded in writing, but
shall ensure, as far as possible, that the appeal is decided within ninety days from the date of its admission:

Provided further that in the event of an appeal being disposed of after the period specified in the
first proviso, the National Commission shall record in writing the reasons of the same at the time of disposal
of the said appeal.

15. Number of Members in National Commission.-The National Commission shall consist of a President and not
less than four members and not more than eleven members, of whom at least one member shall be a woman.

16.  Sitting of National Commission and signing of orders. — (1) Every proceeding of the National Commission
shall be conducted by members of a Bench constituted by the President of the National Commission with one or more
members as he may deem fit.

(2) Every order made by the National Commission shall be signed by the members who conducted the
proceeding and if there is any difference of opinion among the members of the Bench, the opinion of the
majority shall be the order of the National Commission.

17.  Manner of depositing amount in appeals before Supreme Court. — Where an appeal is filed before the
Supreme Court under section 67, the amount to be deposited by the appellant as provided in the second proviso to that
section shall be remitted in the form of a crossed Demand Draft drawn on a nationalised bank in favour of the
Registrar, Supreme Court, payable at New Delhi.

18. Furnishing of information by State Commission. — The State Commissions shall furnish information to the
Central Government on a quarterly basis in the form as specified in Schedule I to these rules.

SCHEDULE-I
[Rule 18]
Present position of Implementation
(Quarterly Performance Report)
Working of Consumer Commissions/Consumer Protection Measures
Name of State:

1. Establishment of State Commissions and District Fora :

| | Total number of Districts in State/Union Territory

Il | Number of District Commissions in the State
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(a) Total Setup :

(b) Functional :

(c) Non Functional :

(d) Name of District where District Commission yet to be set up :

() Number of District where District Commission yet to be set up

(f) Number of District where more than one District

Commission has been set up

District Name

No of District
Commission

Whether State Commission functional

Yes No

Strength and vacancies

State Commission

District Commission

Sanctioned | Vacancies

Strength

Sanctioned | Vacancies

Strength

(a) President

(b) Members

(c) Reason for Vacancies and Action taken to fill up
the same (to be enclosed separately)

Performance of State Commission and District
Commission

(a) Total cases filed since inception

State Commission

District Commission

(b) Cases disposed of

(c) Cases disposed of within prescribed time norms

(d) Number of cases disposed of by Lok Adalat
method

Detailed Break up of cases pending
(give number of cases)

State Commission

District Commission

(a) Over 3 months up to 1 year

(b) Over 1 year up to 2 years

(c) Over 2 years up-to 5 years

(d) Over 5 years

Cases disposed of within time norms (give number)

State Commission

District Commission

(a) Cases received after 15 March ‘02

(b) Cases disposed of within time norms out of (a)

above (Number and %)

3.Im

plementation of Confonet Project

Computer Hardware/Software has

State Commission

District Commission
(Numbers)

(a) been received

Yes No

(b) been installed

Yes No
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(c) been functional

Yes No

Activities being done through computers

District Commission
(Numbers)

State Commission

(a) Is Case Monitoring System Installed &
Operational;

Yes No

(b) Has the live case data been entered?

Yes No

(c) Whether Cause list and judgement being posted
on the website

Yes No

Training

(@)

Training of Members/President in Indian Institute of
Public Administration

To be trained in the year| Trained so During
as per training plan far the
quarter

(b)

Training of State/District level Officers in BIS
Training Institute

(©)

Training under Confonet

(a) President and Members

(b) Other Staff

(d)

Any other Training

EIBECE

[F.No0.J-10/6/2018-CPU]
AMIT MEHTA, Jt. Secy
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AT Hgar, §4<F aid

NOTIFICATION
New Delhi, the 15 July, 2020

G.S.R. 449(E).—In exercise of the powers conferred by sub-section (1) and clauses (b) and (c) of sub-

section (2) of section 101 of the Consumer Protection Act, 2019 (35 of 2019), the Central Government hereby makes
the following rules, namely:-
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1. Short title and commencement. — (1) These rules may be called the Consumer Protection (General) Rules,
2020.
(2) They shall come into force on the 20" day of July, 2020.

2. Definitions:- In these rules, unless the context otherwise requires,---
(@) ‘Act” means the Consumer Protection Act, 2019 ( 35 0of 2019);
(b) ‘public utility service’ means any—

(i) transport service for the carriage of passengers or goods by air, road or water; or

(ii) postal, telegraph, telephone or broadband service; or

(iii)supply of power, light or water or fuel or natural gas to the public by any establishment; or
(iv) insurance service; and

(v) service in, or in connection with, the working of any major port or dock;

3. Public utility services to be establishments. — Public utility services shall be establishments for the purpose
of Clause (19) of section 2.

4. Certain activities to be exempt from unfair trade practice.—Permitting of the following activities carried
out for promoting directly or indirectly the sale, use or supply of any product or any business interest shall be
exempt from the purview of unfair trade practices, namely:—

€)] lotteries allowed under the Lotteries (Regulation) Act, 1998 (17 of 1998); and

(b) games of chance or skill not prohibited under the Public Gambling Act, 1867 (3 of 1867), which are
not gambling and wherein success depends on a substantial degree of skill and not chance.

5.  Manner of issuing invoice or bill or cash memo or receipt for goods sold or services rendered.— (1) Every
invoice, bill, cash memo or receipt for goods sold or services rendered, issued by a seller shall have the following
minimum particulars, namely:-

@ The name and address of the seller;
(b) a consecutive serial humber not exceeding sixteen characters, in one or multiple series,
containing letters or numerals or special characters (hyphen or dash, and slash, symbolised

(3Rt}

as “-” and “/” respectively) and any combination thereof, unique for a financial year;
(© the date of its issue;
(d) the name of the consumer;
(e) the description of goods or services;
(j)] the quantity, in case of goods;
(9) the shipping address, where applicable;
(h) the taxable value and discounts;
0] the rate of tax;
M the signature of the seller or his authorised representative;
(K) the customer care number or e-mail 1D, where available, and
M the total price in single figure, along with the breakup price showing all the compulsory

and voluntary charges, such as delivery charges, postage and handling charges, conveyance
charges and the applicable tax:

Provided that where such invoice, bill, cash memo or receipt is issued by a seller in electronic form,
the signature of the seller is not required.

(2) The serial number on the invoice, bill, cash memo or receipt to be issued by a seller shall not be altered,
removed, replaced, or erased under any circumstances.
[F.No0.J-10/6/2018-CPU]
AMIT MEHTA, Jt. Secy.
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(2) =A% ITANT TR0 0 UH 9rs7 3T ATt Roree TAE afvariua 99t T o g i atafee

H qiearioa o T 8, &7 o7 Jgt g S| stferfaa § atariua o = gn

. hIT IIRUE T GEAT — F T TR, TSI H ATIGAAT T T TR Y w97 Fr e

Referiaa aaer giv, St de g & s1fas 981 g, ot -

(F) FRIT GLRTT H ITHHT ATH o6 TATL T, ST ha (T TUS 6 T2 g,

(@) FAIT GERIE | ITTHT AT F TAT T HAT (RBreeh 919 Faa=r w9 987 8) srorar 39
T, ST e qfvae ¥ IuTeAe g,

(M ATTAT | § Faseatad Toas o4, Sre Ta® a1 F1a 9IRug T FwrdE1d 9978 g+ 9
FHRTAHH o AT IL TEAT STTUT, & I ST 6 STATHT HIHA & TATLT F3AT;

() AT || | Faesfeataa T 9 57 &7 F JATEF (ATg F TATEE TAaT 3T TSI 6
&7 # fafRfa gi), ST 39 99 ST &7 7 aEied w30, Rig Td® 918 Hgid aug Hi7
FTAFT THTH I T TR0 6 AT T TIAT SO,

(T) TN HAS TEET — UF Al G997 F AT Teh 1T AT 5|

() ST AT T "eted T g F A, s\ w9t srear et ® gfatate,
TSRt Tt = & Sfers A8l g, g i T<hT gTeT ATMHd Rt STuaTT,

(F) FETT ITHITHT HLETT TTIEHIOT 6 H&T AT

(57 T, g s T giadr s, 9 e

() SUTIRT T@eAt & giafafe, Jedr e o= 7 afds 78 e, g 3 o= g
AlTHd T T STTUNT

(1) STHITHT EISAT, ITHIRT Ao FIAHAT, ST T TTAEAT FISAT, STHTGH [AAAT, FIHI,
FTAR. AT ITN-SHT & ForT ITAHT Bt 7 gfafafeed Fed § Ted SAqa [erasar
AT AAT T@ AT TIATATE, it a7 SIqa=T | 7 U T0 T &5 ¥ UF R, S 9=
T wrfer wgt gntl, e ¥ F#H-3-F9 UF 7igdr g

() TTSTT F ITHTHT AT F T qf=a, Foreeht dear fiF & sfees 78t grir, e Fara aeaae
FIRT ATHR T ST

(3) FHAIT GLHRIT o STATHT HATHA o6 TATL A=, Hal T TRHE F G- = gl

. T TIREE T FTERTA — 51T TT FT FEAFA T TG HTZE:

TG HAi T TS AT A o (e STATE AT SHAT TS ohT ST %0l STATe aah, ST ST T2 &,

FT FLAT T

. F IRuT F ST AR — F5 9397, FIT TRUE & TeqeT H qrliead w9 & gIer

o T=AT 39 g0, FE TRUE ¥ AR < 94T gl

. TATTYA F HIT IO g5 X<h- (1) =7 5 F orefi= et a7 & W9 % FR0 39+ g5 i

T T AT GIT AEEAl ol SHT AT | 95 R & JTed| F 927 S0

(2) = 5 F Tefi T 9297 & AWM & FR IO g5 Wk 93 & forg =g o

TR g ST AT TF T2 I T fore srafer & forg, afe Rf<s soaer 9 g giadl, 9 9397 12

T TgA HT ghaTe AT
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7. & 9HE — (1) ATATH F orefie oo 1At 7 U1 F F TS 9, FET TUE 389E a5l
H | UH Fd g H A H GFdl g, S0 I8 A@eT® THH ST TH TR AST 6T TAT TAH
o T U qelT w7 ATe O S T aiveT g 3w |/ S
(2) FHT IRUE TAF HA THg F T ®F F TRATUT UF FF 1 1 = @uAt
ATew | fAfAtae o S, s e ag awamaty ot aftafer grit S faw o3 w1 @ o
ST 2
(3) FTF g Fa T TRUE F Teqeq T AIE Fe|
(4) ST TF qE F Aot w1 Farw 7w F FeEmre zees awer yeqa R smom)

(5) T TH I HTH % I B 6 THT F1F FHLAT 57 B2 <7 Foreren forw =& afea G aram =m

8. FF AT & [T Hkiw TREE Y 93 — (1) Fe1T TRug T S5 ATLTLOTAAT TAET TTLTAT &
IR PN E G ARSI
T HalT TG, ST AT T A 7 & 1o UHT FHIAT STIH &, AT | [hell 37 T I AT
Fooh AT FT ThdT
(2) FETT TRUR AT SSH AT ALAAAT TG o AeTeT, TAAT IAeh! A hr Fafq &, TR0 *
IUTEAE GIXT T SATUS(T|
(3) 3TedeT 3T IUTEAA IAT Al SATUATEATT F HTHA H, FGT TRUS ol doH| I FALTAAT =9
TATSIAT FH T T TR o Rl Tae T a0 ST
(4) FET TRUT FT S5F, T 6 THIGT o TAh TG Tl d5h i qerAq g F HF-H-FH7
T3 [&F T ST SAIAT -0 & HTedH & @d HIT0T &l EHL G917 & (o0 ol =41 3 g0
JATE ST FHeAT 2
(5) T afeus it TAF JoF il GAAT § 95F FT G0, TG AT T TAT 5% 6 o7 HIAGAT
#Y Tl T STTARTLT &7 SITOA
(6) T T it Fow F T wrEAg=ET § Frafora 7 G w Gl off amaer 9 sterer staram
IUTETET AT S5 il TEALAAT I AT TEGET, ST ST ATHAT g, ¥ ATATT HT BISH, T4 qg!
#Y ST
(7) FET IRUE FT TAF 95F ® AT K AAIGT TAETT fTH T TAF 95F 5 Gaod o
ATEFHAH UF THATE T AT % AT TATE THAT STUIT TAT T5F o FIAGA AT LT TTAT IUTETT
AAAT TS T AEAAAT LA ATl TG o FTHTEAT TEIA THIT T
(8) TETET TMAT IUTEAET FAAAT 95 il ALTAAT Fded ATl HEET FIT ATHIGT Haid TRUR =l
TAF T5F F FAGT F HHIQ FT FAT S5 § SR R0 ST g Ta1efe iy T0E & TodF
T T JU o B s
(9) Fereft =R % BT TaT Fl T IRUR % oA | el 1T & g 7T & FG1T Tug & Fire dF
FATE! AL Tl SgrAT U

9. =Y AR 9% Lo A A — (1) FAT TRUT F -FATF -aehrT gee7 Fafatea
FHATL 2N -

(F) FET TG TTAT FTH THGT 0l S5H! § AN o o6 TASTH T AT S AT 00 ATAT & G |
TRt Soft &7 gars Jma R,

(@) 3 ST A, SATETH, I (HaT T 8 T TAET TATAIE qIT T AqaT TALE |
FarT TR AAT THE KA AT AT d5F F 1 Y A w7 § vty aivagy F oo
R0 U = A7 FEw wA & O, FE IR AT THE FTHEggl i 95% F JoA® T F
T 9= g9 ' T Tfen
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(2) 3U-FATw (1) F stefi= FoFaT 17 sk STaT e URus F 9eEd g 39 THIOH & s7edefid
BT o o et afvws sroram zoe freft e 7 JoF & 9T 9 % YA F 99 31 o6 2
FETT FLHRTL o TRl o= T, 9T srorar 69rse & Rt 79 T 314 Al e

(3) F&IT TRUT TIAT THF HIAAYG I S5FH-EAA & €I\ H AT F2T aTer S I-TLH0
e, ag< & foheft aftereor o o1, 3% F goas fam F forw v gore =93 a& & gatha e
AT T ATH ATH Tl o gHhalL gl

(4) FT TRUR ATAT THF FATHGT T TSFT § TN A AT HHT TEET 39 20 I ATAT 377
<f7eh 9=IT % gRaTE I ST UH Jee) %7 JHT 2|
AT |

[Farw 3(3) 2]
(1) T & - ¥ fagw, s, @rds, sfRar siw sver o afrafora g
(2) TS & — H AT, O, HERTY, Hed TR9T 3T TSTEA 1 15T A gl
(3) ITELT & — | AT, FRHT= TaoT, 497Te, 3T T=9T ¥ ITEE T qeHTeId 2l
(4)
(5)

4) TFETOt & — | SATer TR9T, FeATedh, Hed, AMHAATE ST AT L7 FIEATAd gl
5) IO [T &1 — H ARTAA TaeT, TEH, A, Heared, Hsiew, ammele, BT & g
T gREAfdT g
a1
(e 3 (4) 3]
T ST MHE ZIT6Hg, FSNE, IR ST AR Al J4T A Y a1, S T FHIHIT,
AL, AAGIT, TZALT, TS TSTATHT & FawetT 6 & a7 &

T, 9. ﬁ-10/2/2019-¥ﬁ"3ﬁ'{
AT Hgar, §4<F 9rd

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Consumer Affairs)
NOTIFICATION
New Delhi, the 15th July, 2020

G.S.R. 447(E).—In exercise of the powers conferred by clauses (d),(e) and (zj) of sub-section
(2) of section 101 of the Consumer Protection Act, 2019 (35 of 2019), the Central Government hereby
makes the following rules, namely:—

1. Short title and commencement. — (1) These rules may be called the Consumer Protection
(Central Consumer Protection Council) Rules, 2020.

(2) They shall come into force on the 20™ day of July,2020.
2. Definitions. — (1) In these rules, unless the context otherwise requires,—
(@ “Act” means the Consumer Protection Act, 2019 (35 of 2019);

(b) “Central Council” means the Central Consumer Protection Council established
under sub-section (1) of section 3 of the Act;

(c) “Chairperson” means the chairperson of the Central Council;
(d) “Schedule” means a Schedule appended to these rules;

(e) “State” include Union territory.
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(2) The words and expressions used herein, but not defined, and defined in the Act shall have the
meaning assigned to them in the Act.

3. Composition of Central Council. — The Central Government shall, by notification in the
Official Gazette, establish the Central Council which shall consist of the following members, not
exceeding thirty-six, namely: —

(@)
(b)

(©)

(d)

(€)
()

the Minister in-charge of Consumer Affairs in the Central Government who shall be the
Chairperson of the Central Council;

the Minister of State (where he is not holding independent charge) or Deputy Minister in
charge of Consumer Affairs in the Central Government who shall be the Vice-Chairperson
of the Central Council;

the Minister in-charge of Consumer Affairs of two of the States from each region as
mentioned in Schedule I to be changed by rotation on expiration of the term of the Central
Council on each occasion;

an administrator (whether designated as administrator or Lieutenant Governor) of a Union
territory, to represent that Union territory, as mentioned in Schedule I1, to be changed by
rotation on expiration of the term of the Central Council on each occasion;

two Members of Parliament—one from the Lok Sabha and one from the Rajya Sabha;

representatives of Departments of the Central Government, autonomous organisations or
regulators concerned with consumer interests, not exceeding five to be nominated by the
Central Government;

(g) the Chief Commissioner of the Central Consumer Protection Authority;

(h) the Registrar, National Consumer Disputes Redressal Commission, New Delhi;

(i) representatives of consumer organisations not exceeding five, to be nominated by the
Central Government;

() representatives with proven expertise and experience who are capable of representing
consumer interests, drawn from amongst consumer organisations, consumer activists,
research and training organisations, academicians, farmers, trade or industry, not exceeding
five, one from each of the regions specified in Schedule I, of whom at least one shall be a
woman;

(k) the Secretaries in-charge of Consumer Affairs in the States, not exceeding three, to be
nominated by the Central Government;

(I) the Secretary in-charge of Consumer Affairs in the Central Government shall be the
Member-Secretary of the Central Council.

4. Term of Central Council. — The term of the Central Council shall be three years:

Provided that the Central Council shall continue to function for a further period of three months or
till it is reconstituted, whichever is earlier.

5. Resignation of members of Central Council. — Any member may, by notice in writing under
his hand addressed to the Chairperson of the Central Council, resign from the Central Council.

6. Vacancy caused by resignation. — (1) A vacancy caused by the resignation of a member under
rule 5 shall be filled by a fresh appointment from the same category of members by the Central
Government.

(2 The person appointed to fill the vacancy caused by the resignation of a member under rule 5
shall hold office only for the period of time that the original member would have been entitled to hold
office had the vacancy not occurred.

7. Working Groups. — (1) For the purposes of performing its functions under the Act, the Central
Council may constitute from amongst its members, such working groups as it may deem necessary, and
every working group so constituted shall perform such task as are assigned to it by the Central Council.
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(2) The Central Council shall entrust to each working group clearly defined tasks which are specified
through terms of reference, and which shall also include the time-period within which such task are to be
completed.

(3) The working groups shall report to the Chairperson of the Central Council.

(4) The findings of each working group shall be placed before the Central Council for its consideration.

(5) The working group shall cease to function on the completion of the task for which it was
constituted.

8. Meetings of Central Council for transaction of business. — (1) The meetings of the Central
Council shall ordinarily be held in the National Capital Territory of Delhi:

)
@)
(4)

()
(6)

(7)

(8)

(9)

Provided that the Central Council may also hold its meetings at any other place in India,
wherever in the opinion of the Chairperson, it is expedient so to do.

The Chairperson, or in his absence, the Vice-Chairperson shall preside over the meetings of the
Central Council.

In the absence of both the Chairperson and the Vice-Chairperson, the meetings of the Central
Council shall be presided over by a member of the Central Council elected for this purpose.

A meeting of the Central Council may be called with the approval of the Chairperson by issuing a
notice in writing to every member at least fifteen days before the intended date of the meeting by
post, or through e-mail to facilitate speedy communication.

The notice of every meeting of the Central Council shall intimate the time, date, and place of the
meeting and the items of agenda for the meeting.

Any business not included in the agenda shall not be transacted at a meeting of the Central
Council except with the permission of the Chairperson, or the Vice-Chairperson, or the member
presiding over the meeting, as the case may be.

The draft minutes of each meeting of the Central Council shall be prepared as soon as possible
and not later than one week from the conclusion of each meeting and the same shall be submitted
to the Chairperson or the Vice-Chairperson or to the member who presided over the meeting for
his approval.

The draft minutes of each meeting of the Central Council approved by the Chairperson or the
Vice-Chairperson or the member who presided over this meeting shall be forwarded to each
member of the Central Council as soon as possible for adoption at the next meeting.

No proceedings of the Central Council shall be invalid merely by reasons of existence of any
vacancy in or any defect in the constitution of the Central Council.

Reimbursement of expenses and sitting fees.— (1) Non-local non-official members of the
Central Council shall be entitled to:—

(&) avail economy class airfare in connection with journeys undertaken to and from for
the purpose of attending meetings of the Central Council or the working groups;

(b) asum of rupees five thousand per each day of the meeting of the Central Council or
its working groups as incidental charges to cover the expenditure towards their daily
allowance, lodging, local conveyance from their place of residence to the station or
airport and from the station or airport to the venue of meeting of the Central Council
or its working groups, and vice-versa.

(2)  Every claim made under sub-rule (1) shall be subject to the member of the Central Council
certifying that he shall not claim any benefit from any other ministry, department or organisation
of the Central Government during his visit for the purpose of attending the meeting of the Central
Council or any of its working groups.

(3) Local non-official members residing at the place of the venue of the meeting of the Central
Council or its working groups, shall be entitled to avail consolidated conveyance hire charges of
up to rupees one thousand per each day of the meeting irrespective of the classification of the city.
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(4) Members of Parliament attending meetings of the Central Council or its working groups
shall be entitled to travelling and daily allowances at such rates as are admissible to such
Members.

SCHEDULE I
[See rule 3 (3)]

(1) Eastern Region - to consist of the States of Bihar, Chattisgarh, Jharkhand, Odisha, and West
Bengal.

(2) Western Region - to consist of the States of Goa, Gujarat, Maharashtra, Madhya Pradesh and
Rajasthan.

(3) Northern Region - to consist of the States of Haryana, Himachal Pradesh, Punjab, Uttar
Pradesh and Uttarakhand.

(4) Southern Region - to consist of the States of Andhra Pradesh, Karnataka, Kerala, Tamil Nadu
and Telangana.

(5) North Eastern Region — to consist of the States of Arunachal Pradesh, Assam, Manipur,
Meghalaya, Mizoram, Nagaland, Tripura and Sikkim.

SCHEDULE 11
[See rule 3 (4)]

The Union territories of the Andaman and Nicobar Islands, Chandigarh, Dadra and Nagar Haveli
and Daman and Diu, Jammu and Kashmir, Ladakh, Lakshadweep, Puducherry, the National
Capital Territory of Delhi.

[F. No. J-10/2/2019-CPU]
AMIT MEHTA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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|, 348] 7% faeeht, qEETe, @S 15, 2020/8TNTE 24, 1942
No. 348] NEW DELHI, WEDNESDAY, JULY 15, 2020/ASHADHA 24, 1942

ITHIET ATHA, GT 3T AT fAqeor #1ay
(STe=RT FTHS fasm)

EIBE ]

% faeet, 15 S@Ts, 2020

T &R, 452(31).—FraT LR, ITFIRRT 907 fa=ad, 2019 (2019 71 35) &t amer
101 FT ITYTT (2) F G (2) AT () F AT IIST & 29 37T 43 = 37l Ta=r orf=<m il T AT e
gU et e aardt &, ot -

1. Tfer AT AT IT.—(1) =9 =T FT |ferg STHRRT ST (75T AT Y ST s

& TeTeT T TEEAT Al (AgRE & (o7 srgar, Al A ggid, s & ST, e, 98 9
ST AT geT) H=m, 2020 g1 Tt

(2) ¥ 20 S[ITE, 2020 F T 2
2.  RWTNTG.— 59 T & ¥a97 ;29 Faei § (1) =3 o1 snaeg 7 21-,
@) st a SRt g2eror srferfaem 2019) 2019 7T (35 ATy &;
@) === giuty 7 F=w 6 F su-fFAew (1) § "@=iia === afbfy afvm g;
(2) =H ST U 0 UH aedl o7 g7 e zAd aivAriua q@t R w2, s stafRee |
afvarfera o T € 7 3T agr g S sy § aReaTiuT T = En

3149 G1/2020 Q)
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3. ST ANT & e X gaedi it Agfe & forg sigard.—(1) #rE =xfxh, s 37 =mamerg v =t
T 2T TTT 7 TET &, A&7 F = ° gl % oy o 7Lt grm;
(2) =< =af<h, ot g AT a9 § 77 g1 i Fwferfaa 1 ameF 7 2, 959y % ' § fAghke F oo
e TR B, -
(F) TRt e =marer & frorehie srfaenr srarar ot =manfesreor § awewer w2 § staar e =
T FATATIAFTOT H Gh €T F FH-H-F7 a9 T FHT AT

g i foFT ST aTer Sraest oht ST 9= Siaerd & e dai gl srerar

(@) Tt Areramma EeatEemeT & @ras fi STy & TRIET, ga=sTer e gfafsa safks 8r i

IAATRT 7THe, f3fer, < /e, T, e, ariorsa, 3=, A, gaye, sttt srenter, e
TATEST AT SOt & 9T F19 37 FH-H-F7 9 T T A,

(3) TTST ST FT FH-T-FH TF T FGT FETE Algear gl

4. TSET AR F wege S geedi ff Fygfe & U swgard.—(1) FrE =, S SEr SJmaeT i1
FATATETT T T AT T T2 &1 AAAT &I & [0 378 7 21, Aeqe % =7 # Mgl * forg o€ 7 1 grm;.

(2) < =t 927 % &9 # [Fgfw & o @t o grm o9 ag -
%) FH-H-FHH G qY o0l AT FT 8l
@) T areaTE ReateamerT | |t S ST 9T 3r; &Y

) AHATE, FANSTL ¥ TA8d ATh g1 3T STHHT J1Her, AT, A TTHe, TATH, AT,
Friorsa, IRT, &=, Sared, Ataai=eht, ST, drH Tareed 94T iy § &9 J19 3fiT F9-
H-FH G5g a9 T AqHT T@dT &1

(3) FIeTT STFIT F7T FH-T-FH UF TaeT FTIAT 7T Tlgerr g

5. TS AN SR ST ST % srearer sroram e it FYRe & g sgar.—are =afn 157 s srora
ST SRR 3 srearey storaT gaeq & &9 | [Agfts & forg s« grm afe ag -

(1)  H Y sy e Afas stemar afeatoa 2, F oo st BT @ g s
FIATH sl G(T ITH 3l ST

(2)  TeatferET =rfua T =T g sremET
(3)  Torelt \eAw =TT GIRT STEAE HiTdsh ST {1 T A0 FohAT IAT &1; 774w

(4) ST ALEE AAAT Heald AT TIAT UHT ALRIE 6 eaTicareia srerar Aasromefi et
T FTae T HaT § g1 47 & 1T Aewriaa o = 21, s

(5) ST GIETT KT T H, T2 AT TaET o &7 H IHH FA1 F (AT AT 7 ATH TT
ST T T84 il AT 21
6. fAgfRe &t Tfhar.—(1) T7 N7 T ST SR % sTemer Y qEedi o MYRh ToT T8 g
7= gfafa i Freren o £ srosft, S et sfte atrafea g, st —
(F) g AIATAT F T ATATNT FTAT IT6 T A7 AT Ig =TT FT HIE o+
TATETT — Tee,
(@) ST ALHT F ITHIHT AT o6 THTT TF — 9857
@) ST o HEd qi=d & AT — 93
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(2)
)

(4)
()

(10)

(11)
(12)

(13)

T[T LRI STHAIHT ATHAT o TATL A= d 9T AT 6 TATSH gl

79 T F sreger i Rie srram squieafa % feEm === afmta & G ffRe serEr
SITEATT o LT | & TeTeT TAAT TGET il Fls AT HF TIe Tl gl

T gAY g7 i it 9fraT o7 Rew 219 & %79 & 7 @ 7F ATeF 6T STusi)

T3 FTE 9% FEF T ATNTIH ATGT IHT oL aT ot 7T 92 % g & Feor 0 grar
7, T O &l AL F AT6AT 98 % =k F ST 797 9 giod g+, AT AT /19T &l %
TS TETT ATTFT T ST

T 72 % T Ty Tt & Siaa AR T gq <k Gs 19T & 9@ FH=Eed= )
T yarriora T S s ve s G w1 aR=nfera Rt sroem, S s 3w g3
It=a ausfy s

UH Sraadl & 9TtH & foro [Raiia sifaw [t T 9 gu sraedt & = & T=7q, 91
e Teia T U AT I AT Aigd 9d qIHTd % T TEIT ol STUsT|

g9 AT 3T AT ar sraadt & g sraeHr 97 fGEw w0 s 7y afaf,
T sraea® a9, a1 T g7 el aest & Aqare Al il Gedl HT Tl

2l
=9 qIATT T AT AT Srer SR i e B e # T@d gu S ST,

fomra Fr-fAoames & afsera, gafaer s sfafaoee sy o B9 F3d gu st
FRrETTRel F°ee & forw st aherar Metia & asdt 2

T AT 5T G & FErd 9Re & 76 § [gie F o gt & am F
Terer it FArmTRCer R

T[T FLHTT AT ST TATT 6 THTTTST ST TAGAT AT FATIH FIAT STAAT FLUAT

T FLA AT qaeq 4 [Agfh =7 et F @ g7 saqeaus § q9Efa ariiE
e AT, 5 e oo sterat e & sfesrh g [fta gemafa
T 7T T, T FohT ST % sTeefi g

T & 93, I AeedT U IO T BT o IHh Rl A TqaT AT AT Tl
g AT TEl g (S8 Teqeq AAAT He T F & H I FHEAFLN T TAFH T T2
T FATAAT 2

7. TST AT ST AT AT F STeqeT AAAT AT GI AWIHA.—AeTeT AAAT Fis daeq et «ff
THT, TIAT ZEATATT § 5T ALRTE &l GFITed orfEd = 1T, 3799 98 & AN § 96T 2

TTRT FETE AT TTET, TT TF 19 T TIHT 1T FIATTT #1915 Fied @1 dqa1d 7 & 71, Ud g=747
F1 g717 #1 aRia & 7 715 #F1 Ja1E FT THIT TF FIET FTEFRT 7 &7 F [F1gaad [ [#

T % FTHT TTHIT TG FI7 T FTTGT IT% FIAHIT #1 THIIE TF, 51 491 g1, 77 T F97 571
8. ST AT AAAT FIAT AT o TLALT AT TIET Fl IT & FETAT WHT.—(1) ToF w1 et Uy

AT AAAT HIET T T2 H T, ST —

(F)  featterar =Srfvd T =T 2r; srrE

(@) et O s foEH Afae stemar ateatord g, ® sttsrariera B s gr; sterar
()  UH HEET F F T H FHTA FLA T AT TIGT HIATEFR & F AW 2T ITAT 15 74T
(%) U AT srera s ATt 7 AtAwrgr T gt e fhET gee & w9 | 39

FTAFHLT T AR THTT TS ol SHTAAT BT, AT
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() TS H TH TR TEIAN AT 3T T o 7k 2 | IHHT 98 9T J47 W51
EUREARE b
TReg T [FET FETET AT TIET FT GE () T (3) T [A1ARZ 35T ST 7% 5270 17 FT
TEATT (397 AT &1, STeTET 9T TGaed F1 374 [a6g i1 TG ST97 & J12 F I+ 1347 10T
HIT 3T I % G F I G A7 FT FTG IITT 1397 STT0T1
9. TS AT STAAT FSAT ST F ALAE ATAT I o FAIGI SAAAT AEAHAT T ST i THAT.—

(1) =% TTT TEHRTT FT Fle VT FORTaa I it & s T5F AT sreraEr S ST F qene
oAt TohHT 92 % Hag H 9% 6 HAT A CATET e (o0 qAGEIY STaT STeqdar & el Wi
AT o forw st R 1T g, v Tro |t UHT forsmara st Srerfies |erear w4t

(2) =T yTIfoe = F q=, T TR 6 Tg O g o6 TST AIRT STAaT et ST & sreaer
ST TRt TaeT & forelt Sag ToTaT JAA9dT & 98 § i Fid & JheTd A §, a1 Tg TeF

AT & AT B TP TN T TAT AT AN F AT | TS ATTRT T 1 FLA oF (o0 gafda
FH

(3) ST AT AT TS ATART, AT AT ATHAT BT, A AT T AaTe F fiqe 79ar TP ST
AT AATETATRE Rt o7 sTater & Wiaqe St T Ha|

(4) STT= X B & TAT, WL AR TIAT TT AR, STHT AT ATHAT g1, T5F T I AIAT
RO weqa w0 S| 98 9% ® F TAF AT F gae § 99 [AeHut T 389 HLO F arg
OO HTHS 9T I TV T Iooi@ FHIT, ST a8 311 g

(5) TTEIT AFRT (<=1 T[T AN, AT AT /1t 21, fAfaer g #fzar, 1908 (1908 #1 5) g
et aferar % T arex a8t SR 9eeq A9iT® =1 & FEal & S8 F ST TAqT 36 9
FUT T T whRaT et we afgd saht o= & forg ari, w0 s aw7 g &7 [yt w3
T erfRaT g

10. TETET TIAT TIET FT HIABTA.—IST AN AT AT AN F FeTeT TAT T hF qGT AL a5
FT AT STrar T FT T A, S A TgeA T, TF T UL TGA qIAT GAqS 9 AT A F AT A
U % AL FEARA a6 forg T FAgRE & arr g ar vt - fAgie === afafa & e % sraw
¥ #Y ST

[T, &. S1-10/7/2018-¥ ]
AT FgaT, §< 9r=d

AIATH
[ 6 (12) =]
AT FATES T THTOTTST
# faferad yaiorg wear g & &9 S/fme/msdt &1 5= it g S &
TTH e, F foEmT S ST (FRTHE STqET J o), ATREE Headr srqEr ariies

FHAT Al qTs gl § 7 oA/ STAHT foare Ifaaiy ST § = a9 i &ty sraar 992 a9
F A, ST T2 BT, T qaeT 6 & H AT o o7 ITeht seear qgl A1 &l

TETEY
T

(Frfaer asta/fSrer =i srfesr)




[w01 —=m= 3(i)] AT T TSI © SHTETIOT 5

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Consumer Affairs)
NOTIFICATION
New Delhi, the 15th July, 2020

G.S.R. 452(E).—In exercise of the powers conferred by sections 29 and 43, read with clauses (n) and
(w) of sub-section (2) of section 101 of the Consumer Protection Act, 2019 (35 of 2019), the Central
Government hereby makes the following rules, namely: -

1. Short title and commencement.—(1)These rules may be called the Consumer Protection (Qualification for
appointment, method of recruitment, procedure of appointment, term of office, resignation and removal of the
President and members of the State Commission and District Commission) Rules, 2020.

(2) They shall come into force on the 20" day of July, 2020.
2. Definitions.—(1) In these rules, unless the context otherwise requires, -

(@) “Act” means the Consumer Protection Act, 2019 (35 of 2019);
(b) “Selection Committee” means the Selection Committee referred to in sub-rule (1) of
rule 6;

(2) The words and expressions used herein, but not defined and defined in the Act shall have the
same meaning assigned to them in the Act.

3. Qualifications for appointment of President and members of the State Commission.—(1) A person shall
not be qualified for appointment as President, unless he is, or has been, a Judge of the High Court;

(2) A person shall not be qualified for appointment as a member unless he is of not less than forty years of age
and possesses--

(a) an experience of at least ten years as presiding officer of a district court or of any tribunal at equivalent level
or combined service as such in the district court and tribunal:

Provided that not more than fifty percent of such members shall be appointed; or

(b) a bachelor’s degree from a recognised university and is a person of ability, integrity and standing, and has
special knowledge and professional experience of not less than twenty years in consumer affairs, law, public
affairs, administration, economics, commerce, industry, finance, management, engineering, technology, public
health or medicine:

(3) At least one member or the President of the State Commission shall be a woman.

4. Qualifications for appointment of President and member of District Commission.—(1) A person shall
not be qualified for appointment as President, unless he is, or has been , or is qualified to be a District
Judge.

(2) A person shall not be qualified for appointment as member unless he-
(a) isof not less than thirty-five years of age;
(b)  possesses a bachelor’s degree from a recognised University; and

(c) is a person of ability, integrity and standing, and having special knowledge and professional
experience of not less than fifteen years in consumer affairs, law, public affairs, administration, economics,
commerce, industry, finance, management, engineering, technology, public health or medicine .

(3) At least one member or the President of the District Commission shall be a woman.

5. Disqualification for appointment of President or member of State Commission and District
Commission.—A person shall be disqualified for appointment as the President or a member of a State
Commission or District Commission if he—

1) has been convicted and sentenced to imprisonment for an offence which involves moral
turpitude; or

2 has been adjudged to be insolvent; or

3) is of unsound mind and stands so declared by a competent court; or

4) has been removed or dismissed from the service of the State Government or Central

Government or a body corporate owned or controlled by such Government; or
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(5) has, in the opinion of the State Government, such financial or other interest as is likely to
prejudicially affect his functions as the President or a member.

6. Procedure of appointment.—(1) The President and members of the State Commission and the District
Commission shall be appointed by the State Government on the recommendation of a Selection Committee,
consisting of the following persons, namely: —

(@) Chief Justice of the High Court or any Judge of the High Court nominated by him-
Chairperson;

(b) Secretary in charge of Consumer Affairs of the State Government — Member;
(c) Nominee of the Chief Secretary of the State—Member.

(2)  The Secretary in charge of Consumer Affairs of the State Government shall be the convener of the
Selection Committee.

(3) No appointment of the President, or of a member shall be invalid merely by reason of any vacancy or
absence in the Selection Committee other than a vacancy or absence of the Chairperson.

(4) The process of appointments shall be initiated by the State Government at least six months before the
vacancy arises.

(5) Ifapost falls vacant due to resignation or death of a member or creation of a new post, the process
for filling the post shall be initiated immediately after the post has fallen vacant or is created, as the
case may be.

(6) The advertisement of a vacancy inviting applications for the posts from eligible candidates shall be
published in leading newspapers and circulated in such other manner as the State Government may
deem appropriate.

(7) After scrutiny of the applications received till the last date specified for receipt of such applications, a
list of eligible candidates along with their applications shall be placed before the Selection
Committee.

(8) The Selection Committee shall consider all the applications of eligible applicants referred to it and if
it considers necessary, it may shortlist the applicants in accordance with such criteria as it may
decide.

(9)  The Selection Committee shall determine its procedure for making its recommendation keeping in
view the requirements of the State Commission or the District Commission and after taking into
account the suitability, record of past performance, integrity and adjudicatory experience.

(10) The Selection committee shall recommend a panel of names of candidates for appointment in the
order of merit for the consideration of the State Government.

(11) The State Government shall verify or cause to be verified the credentials and antecedents of the
recommended candidates.

(12) Every appointment of a President or member shall be subject to submission of a certificate of
physical fitness as indicated in the annexure appended to these rules, duly signed by a civil surgeon
or District Medical Officer.

(13) Before appointment, the selected candidate shall furnish an undertaking that he does not and will not
have any such financial or other interest as is likely to affect prejudicially his functions as a President
or member.

7. Resignation by President or Member of State Commission or District Commission.—The President
or any member may, by writing under his hand addressed to the State Government, resign his office at any
time:

Provided that the President or member shall, unless he is permitted by the State Government to
relinquish office sooner, continue to hold office until the expiry of three months from the date of receipt of
such notice or until a person duly appointed as a successor enters upon his office or until the expiry of his
term of office, whichever is the earliest.

8. Removal of President or Member of State Commission or District Commission from office.—(1) The
State Government shall remove from office any President or member, who—

(@ has been adjudged as an insolvent; or

(b)  has been convicted of an offence which involves moral turpitude; or

(c) has become physically or mentally incapable of acting as such member; or
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(d) has acquired such financial or other interest as is likely to affect prejudicially his
functions as a member; or
(e) has so abused his position as to render his continuance in office prejudicial to public
interest:
Provided that where a President or member is proposed to be removed on any ground specified in
clauses (c) to (e), the President or member shall be informed of the charges against him and given an
opportunity of being heard in respect of those charges.

9. Procedure for inquiry of misbehavior or incapacity of President or Member of State Commission or
District Commission.—(1) If a written complaint is received by the State Government, alleging any definite
charge of misbehavior or incapacity to perform the functions of the office in respect of the President or a
Member of the State Commission or District Commission, the State Government shall make a preliminary
scrutiny of such complaint.

(2) If on preliminary scrutiny, the State Government is of the opinion that there are reasonable grounds for
making an inquiry into the truth of any misbehavior or incapacity of the President or a Member of the State
Commission or District Commission, it shall make a reference to the National Commission in the case of State
Commission and to the State Commission in the case of District Commission to conduct the inquiry.

(3) The National Commission or the State Commission, as the case may be, shall complete the inquiry within
three months or such further time as may be specified by the National Commission.

(4) After the conclusion of the inquiry, the National Commission or the State Commission, as the case may be,
shall submit its report to the State Government stating therein its findings and the reasons therefor on each of the
charges separately with such observations on the whole case as it may think fit.

(5) The National Commission or the State Commission, as the case may be, shall not be bound by the procedure
laid down by the Code of Civil Procedure, 1908 (5 of 1908) but shall be guided by the principles of natural
justice and shall have power to regulate its own procedure, including the fixing of date, place and time of its
inquiry.

10. Term of office of President or Member.—The President and every member of the State Commission and
the District Commission shall hold office for a term of four years or up to the age of sixty-five years, whichever
is earlier and shall be eligible for reappointment for another term of four years subject to the age limit of sixty-
five years, and such reappointment is made on the basis of the recommendation of the Selection Committee.

[F. No. J-10/7/2018-CPU]
AMIT MEHTA, Jt. Secy.
ANNEXURE

[ See rule 6 (12)]

CERTIFICATE OF PHYSICAL FITNESS

I hereby certify that I have examined Shri/Smt./MS..........ociviiiiiiiiiiiiiiii i, and that I have
not discovered that he/she has any disease ( communicable or otherwise) , constitutional weakness or bodily
infirmity, €Xcept........ocovvviviiiinienininnn.. I do not consider this a disqualification for his/her for employment

as member in the State/District Consumer Disputes Redressal Commission for a period of four years or up to
the age of sixty five years, whichever is earlier.

Signature of candidate
Signature
Designation
(Civil Surgeon/District Medical Officer)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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", 347] 7% fRe=fl, qEam, s 15, 2020/ STHTE 24, 1942
No. 347] NEW DELHI, WEDNESDAY, JULY 15, 2020/ASADHA 24, 1942
STHIRT AT, G AL S HF [Aq<0r FATAd
(STSTI=RT AR fawmT)

% faeefl, 15 eTE, 2020

T.H.A. 451(31).—F0T TCETE, SUAIRT |90 Atarf=ay, 2019 (2019 #T1 35) fiY &m=r 102 #r
STLTT (1) % TEqH 6 el T ihdl &1 TIRT Fd g Maferfed Aaw aardt 8, i -

1. w9 SR T — (1) =9 RI9T &7 "iera 97 ST S0 (TS TN S ST ST &
FLTeT ST TEEAT T oq, 9 T HAT #hl 9Td) Figer =3, 2020 2

(2) T 20 [T, 2020 FT T B
2.  qfsmeTd - (1) 39 Rawi 6, st 9 & "9 9 srera sofea 2y, -
(@) ‘srtarfeea & TRt S st 2019 (2019 #T 35) stfera 2;

(@) ‘FEer F AT AR 4T TS AN, STAT AT ATHAT g, T qGwT A9 8

() ‘Sreqeq’ & AT ATTRT AT 5T AT, ST fF ATHAT ST, 7 77T AT &,

() T R § R 13 % Rar |@fegm  aqeas 239 F a4 g e @9 s
&1 T TATHF TR 2l

(2) I 9T=RT 3T 9ET *, ST THH TIE 6, 3T TATNT Toi g g Afafaw & afvariua g, a@r
T g, 5T 39 AT a9 7 £

3148 G1/2020 1)
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3. S ST F areaer wH AEEAl F T AAT TH WA= (1) ALT TH IqT 3T Wl FT gHQL g, I
TRt S =marefter v stfaerTer aq=a = # o= 2l

(2) TEE, ST AT % TRl IT T F AT F “AdH TqL 6 dq9 TAqT IT ATARET HT T[T 7

T o FLE 9= JTH FH

(3) T AAAT HEET & &Y H Ag<w FoFam a7 g UHET =teh, S Gq99RT 8, F aq9 | 3T FI
AT Fore s Tehet LT T FHe Tl T JTUIT

(4) SreTE ST AEET & 9aq | 3% =l aC | ATMUH IALL I %0l SATUIAT|

4. TST AN & LA TF G| HI F AqT U W3A-(1) TT SART T AeqeA, ST % Ig ~ATATAT F
TSI ATATETT T AT AT AT AT T TTH FHT

(2) TS AN FT &ET, TT LAY & UL A= & JqTHIT & JAdH £qT & 9 TAT 39 ATARET
T STHT T TN 6 GLaL AqT ITH HT

(3)  oredeT AT HEET & § AF<h AT AT I VAT AR, ST FIAARN g, % qq9 § 39F FI
AT T ol oot T T FHeldqT i SO

(4)  HEETF AT § 3% T T H AR I i T ST

5. R g=an Tvaar- BT off =3fcF i a0 T steger st geeg F w9 § Al 98 B s s

TF o6 39 oo g g1 3w s AR o o G s g &iErais =1 9 ey afvg
GERERIRSIGH]

6. e RIRF - Y57 SITRT srora fRreT s, Sar ot 71T g1, § o1eqel % Ug % arhfens e &
TTH H, T5F T Al SAFAH T2 T AT & T H A4 FLd 6 [0 (FI<h FLeA T ATIHT T

7. TR TR WNT - STeTeT et Hae, qeedTHT TR F 1T AR F 9 F F ATAHRT AT
T % FHIT T I A AT AT AT gHaTL gl

8.9REgT WA — eqeT ATAT TEET, TEATHT ATTRATA o 5T TLHL o THg ‘T o ATAHT Hl A]AT 3T
& FHI T 9T T AT T ZHaL 2Nl

9. et iR RfFT ST o sreqarer GRAUTg — T T $i7 5@ SN % stedet ofiT deey Sy

TLHT F T4 ‘F F LR FHAT] 9 AN ST F JAqAT e, gat arr fama, Hfeer s9= =i
FETATA AT F FHETL g

10. o< T& o=y TSI it SIWT — 7T STAAT HEEA, FUAT U U0 FLA F g, FUAT iy, i
I FTiREEt a9t AT ST o AT T =S w0

11. TAT T AT AA — (1) AT TAT Faeg it Fa7 F e o od, S gy § == et § a3 g
TS Al (AT AT 8, 5T gIT ST e THT TTTRATT o T TLHT o qYg ‘T 6 ATARTT Hl AT 2l

(2) STETET STTAT HEEA, 5T ATART TAAT TSAT AT, SET AT ATHAT g1, H AT g 6 TLAT 81T

ATTRT, TSI ATTRT AT IEAT ST H TohTeAd Agl

(3) TETE FAITAT HEET, LT ATANT AAAT (AT AR, ST AT JTHAT B, H 7 A7aqrsi § w1 F:ed 9097
et TohTT T WeaeraT 1 A5l e
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(4) TTST ATTRT STAAT AT AN, STHT AT ATHAT 2T, T AT TIAT 9267 3T NG & 56H 9 98 I

Tl T ST 8, &1 AT f Srate a Fheft ot UH ARE % Taea a1 T § A0ar 399 qaiad
oreft of T TromTT= T T FET T ST ST AR AT (AT AT F gHer T wrargt § fire

TAFT 2T 3,

Tig =9 el § sy w ara, R g quar TR e gewe srar Ry s
TSR ST2IaT ol AT ITTEaT<T AT Toret e, TS AT S SAtert=ae # srefie eartaq et A
T FOAr Afarf=aw, 2013 (2013 #T 18) &t 4T 2 F @ (45) H gfafafds ft v o &
e Forelt ST o2 ] A8l g
12. 9% 3% raenFar it oy — sreet srerar qaed (e BRI ST ATy satn, ST 9E T8 e

T g, =9 FEEt F 9y gorw w=T 1§ & T a9 fT 0T AT I¥T 2 H & T A IqQr hiv oqey qTgur
FT TAT I I ZEATEAT HLT

13. -, ITTfHE 3T 37 9w FiT AR ST g i '@t AT 9 oY 99 v 99 F e |
e Y wf=a e & i srostn)

14. TSI SRT 3fY TT AT F AeqeT 3T Teeq] 6 Ja1 & ey i oat #§ ST g2aie F 20
FATHRTT TRAAT Al (AT SO

[T, |. S-10/8/2018-HT4 1]

STHT Hgar, 996 gt
ERSARE]
[ 12 3]

T&7 |

LTS TN AT e 3T & sreer o 9+ & forw g &y o9y &1 9=7

# F @ , ST IO fEare afea e e, | e suser fAEre gfaa
2127 AR T FA/AET & =9 7 [ 0 ST 07, ST § gfas Far g/ & a9 |
T AT § Toh H ST a8 SHAT, A A Sy & 15T AR/ a0 & Feqeq/daaed & &9
H ST FIeAT FT (METIEF oY SHFETRT | Aag FEm aar Ry w27 srerar qeq9md, TRT o72aT 39 & faar
TAroTer T T § wteree i< 3or v f&fer i a7 wEm

TET 11
TS AT 37 ST ST 3 rewrey o gee = forw aharar $7 979 &1 9=9

#, F,@ |, ToT ITAHT fFare Tfaare s, oo | ISt SsTRT foaTe g e,
T TLTA/AEET & =T | <6 0 J 9, FAMET H AT FHaT /237 & 9787 | 97 oq1 g 1+ 4,
TETEA/ATET % T H HY T AT o I(od (Hdgd & [T TATHAATET & fHam, 7Y =i s&=qa & 10
AAAT T AR/ ST AN F TeAA/AEET F &4 § TH F1q gU, et AT 7 et =af=e sraram
AT I THT ATAT ATHT T F T STAAT Tohe Tl HeT|




4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
( Department of Consumer Affairs)
NOTIFICATION
New Delhi, the 15th July, 2020

G.S.R. 451 (E).—In exercise of the powers conferred under proviso to sub-section (1) of section 102 of the
Consumer Protection Act, 2019 (35 of 2019), the Central Government hereby makes the following rules, namely: -

1. Short title and commencement. — (1) These rules may be called the Consumer Protection (Salary,
allowances and conditions of service of President and Members of the State Commission and District
Commission) Model Rules, 2020.

(2) They shall come into force on the 20" day of July, 2020.

2. Definitions. --- (1) In these rules, unless the context otherwise requires, —

(@ “Act’ means the Consumer Protection Act, 2019 (35 of 2019);
(b) ‘Member’ means a Member of the District Commission or the State Commission, as the case may be;
(c) ‘President’ means the President of the District Commission or the State Commission, as the case may be;

(d) ‘State Government’ includes an administrator of a Union territory appointed under article 239 of the
Constitution except in rule 13.

(2) The words and expressions used herein and not defined and defined in the Act shall have the same meaning
respectively assigned to them in the Act.
3. Salaries and allowances payable to President and members of District Commission. — (1) The President
shall be entitled to the salary and allowances as are admissible to a District Judge in the super time scale of pay.

(2) A Member shall receive a pay equal to the pay at the minimum of the scale of pay of a Deputy Secretary of the
State Government and other allowances as admissible to such officer.

(3) The pay of a person appointed as President or member, who is in receipt of any pension, shall be reduced by the
gross amount of pension drawn by him.

(4) There shall be an annual upward revision of the pay of the President and member at the rate of 3%.

4. Salaries and allowances payable to President and members of the State Commission.--- (1) President of the
State Commission shall receive the salary and other allowances as are admissible to a sitting judge of the High Court
of the State.

(2) A Member of the State Commission shall receive a pay equivalent to the pay at minimum of the scale of pay of
an Additional Secretary of the State Government and other allowances as are admissible to such officer.

(3) The pay of a person appointed as President or member, who is in receipt of any pension, shall be reduced by the
gross amount of pension drawn by him.

(4) There shall be an annual upward revision of the pay of a member at the rate of 3%.

5. Medical fitness.—No person shall be appointed as President or Member unless he is declared medically fit by an
authority specified by the State Government in this behalf.

6. Casual vacancy.— In case of a casual vacancy in the office of President in the State Commission or District
Commission, as the case may be, the State Government shall have the power to appoint the senior most Member to
officiate as President.

7. House rent allowance.—The President or member shall be entitled to house rent allowance at the same rate as are
admissible to Group ‘A’ Officer of the State Government of a corresponding status.

8. Transport allowance.—The President or member shall be entitled to transport allowance at the same rate as are
admissible to Group ‘A’ Officer of the State Government of a corresponding status.

9. Leave and medical treatment and hospital facilities.—The President and members of the State Commission and
the District Commission shall be entitled to leave, Leave Travel Concession, medical treatment and hospital
facilities as per the provisions applicable to Group A Government servants in the State Government.

10. Declaration of Financial and other Interests.—The President or member shall, before entering upon his office,
declare his assets, and his liabilities and financial and other interests.
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11. Other conditions of service.—(1) The terms and conditions of service of the President or member with respect to
which no express provision has been made in these rules, shall be such as are admissible to a Group ‘A’ Officer of the
State Government of a corresponding status.

(2) The President or member shall not practice before the National Commission, the State Commission or the District
Commission after retirement from the service of the State Commission or the District Commission, as the case may
be.

(3) The President or member shall not undertake any arbitration work while functioning in these capacities in the
State Commission or the District Commission, as the case may be.

(4) The President or member of the State Commission or the District Commission, as the case may be, shall not, for a
period of two years from the date on which they cease to hold office, accept any employment in, or connected with
the management or administration of, any person who has been a party to a proceeding before the State Commission
or the District Commission:

Provided that nothing contained in this rule shall apply to any employment under the Central Government or
a State Government or a local authority or in any statutory authority or any corporation established by or under any
Central, State or Provincial Act or a Government company as defined in clause (45) of section 2 of the Companies
Act, 2013 (18 of 2013).

12. Oaths of office and secrecy.—Every person appointed to be the President or member shall, before entering
upon his office, make and subscribe an oath of office in Form | and oath of secrecy in Form 11 annexed to these rules.

13. The salary, remuneration and other allowances shall be defrayed out of the Consolidated Fund of the State
Government and in the case of the Union Territories, from the Consolidated Fund of India.

14. The terms and conditions of the service of the President and the members of the District Commission and the State
Commission shall not be varied to their disadvantage during their tenure of office.

[F.N0.J-10/8/2018-CPU]
AMIT MEHTA, Jt. Secy.
Annexure
[See Rule 12]
FORM I
Form of Oath of Office for the President and Member of the State Commission and District Commission

I, A. B., having been appointed as the President/ Member in the State Consumer Disputes Redressal Commission,
........ / District Consumer Disputes Redressal Commission, ..............do solemnly affirm/do swear in the name of
God that | will faithfully and conscientiously discharge my duties as the President/Member of the State
Commission/District Commission to the best of my ability, knowledge and judgment, without fear or favour,
affection or ill-will and that | will uphold the Constitution and the laws of land.

FORM I1
Form of Oath of Secrecy for the President and Member of the State Commission and District Commission

I, A. B., having been appointed as the President/Member of the State Consumer Disputes Redressal Commission,
............. / District Consumer Disputes Redressal Commission, ...... do solemnly affirm/do swear in the name of
God that | will not directly or indirectly communicate or reveal to any person or persons any matter which shall be
brought under my consideration or shall become known to me as President/Member of the State Commission/District
Commission except as may be required for the due discharge of my duties as the President/Member.

( )

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
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No. 346] NEW DELHI, WEDNESDAY, JULY 15, 2020/ASHADHA 24, 1942
IUHITHT AT, G 3R TS A< g
(STTIRT ATH farem)

% faeetY, 15 S[TE, 2020

T.HT.A. 450(31).—FT LR, ITATHT 07 Af=aq, 2019 (2019 F7 35) F amer 101 Fir
ST-GTRT (1) TAT IT-ATT (2) F @ (F) ¥ (T F) FRT TS ARRAT AT TANT F2d gy, FHafortaa F=ae
FATAT &, AT -

1. GfE T i . —(1) =7 =i &7 |ferT a1 ST S2er (Wererdar) e, 2020 g
(2) T 20 FATE, 2020 FT TFT BT

2. qRATYTE.—(1) =7 F=Hi &, ST 7o 3 @asT et srafera = 2y, -

F) AT & ITIHT FEA0 AT, 2019 (2019 F7 35) AT 2

(

(@) ‘IR T AT AR, ST AR AT TS AN, ST Y AT g, 79094 8,

(1) TEAEIAT TR F 1T 74 F TTALTAT 6 AL | ST STHTHT TeTEAAT TS ATHIT &;
(F) T | AT 75 T IT-GTT (1) 3 STl ST FIT JATE RT3 Feaet 7 99 St g
(¥) gl ¥ fEare F gafed S qeswT S

(

) HHATAT H TEAEIAT T FATE F ITH TASATAT AT &
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(2) =7 =T § IUART fhu U UE a9y o ore 3T ATeRTer, o THH qiTiT Agi AT T 8§ 0
STATHT L&A Afa=aw, 2019 (2019 FT 35) # qRwTOG FaT 197 8, FT F@r o7F T 54T o6 39
srferfaa ® g B @ en

3.  wEHEAar WIS - (1) ot ST # wuriod oh 1w geaerat s | 999 g, e s
ATTNT T AL TF qaeT FOATrd i, T AT 3 TTHTE HETEAT /T UF G g7

(2) WEAEAAT TS | IAAT AT § HETAF FHATL I, ST IH ATANT F e8] T HATT TLHTL F A1
T & Rgiig fF ST 997 98 99T ST T sTuterd aeft Tamae qgradar Ud SaaaqTc®
qEgTd ITeTsd FITTIN
4. TH W g wegewar F fou ffds w8 B smom - Raferfeaa amet #1 qererar 5 oo
At 7=t T StTomm, srata:-
(F) T ATIRETET & Hag § FwTAaTer ¥ G terd Al fSoreeh qRuEeas 57 At 94w 9o
g,

(@) U AT ST e TIAT AU & FATerd g1 TAT oreh [orT et U srorar U & o7fera qeqenr<t
FTT STILTET T QTR a1 o o0 sraras 3 a1 g,

(1) U GRS A STETeET, STl TS a|q, Teda | T, Iaedu, THuE & T 6w &t
AT oA B,

(F)  STOTIAIT 3 TSI ST AL-9THA T ST | T i qroer;

(F) UH HTHS SFH A6 B oaT UH agd Aterd ARRIT, ST ATART & G0 TR T8l 6, & od
afeRfad g,

TRq 77 1% 39 [A97 7 Sleafad 70 77 Fra7T # STaT [Fd] 77 T8 % qa¢ 4, 39 A7, s
THE FIHAT TAMET &, F1 17 Tg TAIT ZIaT & 13 THTEITT 7 UAT 1% acd Jiqa 781 57 1 TeF:Rl
E1FHTT ZT FIAT HIHG 31 TRICTIATT TIT TEFT 31 AF1ET [RAIATT F TR0 TETEIAT J7T4T ITYH
AT &, T AT 3 HTHA FT TETETAT F [T STATIT T FI7 FT (30T 7 THAT 5/

5. S il ATTYET — STET SART TAFTL il HeAEATT & o0 H2(HT Far g, v faasar, afs 39
TAFHTLL o ST THTLTT BT ST §, IH [T % Fael § G o0 T ATeaT [ sl qE0T 197 T
T T FHETL BT

6. oAM= strar =R ST T GERAT AT — w1 HT TerHe U Rt ATeer, ST Aegedar & oA

g, % Hag | Fle [AaTa ATGT SATAF FTAATE! TTFA Agl el qIT a0 UH FeThT o UHT Fle FrAarar
AT T FLA o (70 FrH-THRT F=97 AT 37 2n

7. GHTH GHAGT 6 IY T TARR D G % AHA H q@ieq T g1 SEr — (1) Fre g1
THATAT 399 FaTed Rt It TerehTe i G & ATH § T@ e qgl AT SITUIT AT T TR 6 [A1eeh
gfafater g sreraT ek ey yad=T g

(2) =\ FIw At Fre off arq et Uy [&fer % JEdad 9% w9 At STentT e sreme a7 T wrars
FT TS ATHTT ToRelt STeh T G % FIE0 [airad gr Sar gl

[FT. &. S1-10/2/2020-#1r]

AT Hgar, T d=d
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Consumer Affairs)
NOTIFICATION
New Delhi, the 15th July, 2020
G.S.R. 450(E).—In exercise of the powers conferred by sub-section (1) and clauses (r) and (zf) of

sub-section (2) of section 101 of the Consumer Protection Act, 2019 (35 of 2019), the Central Government
hereby makes the following rules, namely:—

1.

Short title and commencement.—(1) These rules may be called the Consumer Protection
(Mediation) Rules, 2020.

(2) They shall come into force on the 20™ day of July, 2020.
Definitions—(1) In these rules, unless the context otherwise requires,—
(@  "Act" means the Consumer Protection Act, 2019 (35 of 2019);

(b) “Commission” means District Commission, State Commission or National Commission, as
the case may be;

()  “mediation cell” means a consumer mediation cell established in accordance with the
provisions of section 74;

(d)  “panel” means a panel of mediators prepared by the Commission under sub-section (1) of

section 75;
(e) “Parties” means parties to a dispute;
(f)  “Settlement" means a settlement arrived at in the course of mediation.

(2) All other words and expressions used in the rules and not defined but defined in the Consumer
Protection Act, 2019 (35 of 2019) shall have the meanings respectively assigned to them in the Act.

Mediation Cell.---(1) Every Mediation Cell set up in a Commission, shall have a panel of mediators
on the recommendation of a selection committee consisting of the President and a member of that
Commission.

2 The Mediation Cell shall have such support staff as may be decided by the President of
that Commission in consultation with the concerned Government and that Government shall provide
all administrative assistance and infrastructure facilities required by the Commission

Matters not to be referred to mediation.---The following matters shall not be referred
to mediation, namely:—

(@) the matters relating to proceedings in respect of medical negligence resulting in grievous injury
or death;

(b) matters which relate to defaults or offences for which applications for compounding of offences
have been made by one or more parties;

(c) cases involving serious and specific allegations of fraud, fabrication of documents, forgery,
impersonation, coercion;

(d) cases relating to prosecution for criminal and non-compoundable offences;

(e) cases which involve public interest or the interest of numerous persons who are not parties
before the Commission:

Provided that, in any case other than those mentioned in this rule, the Commission before
which the case is pending may choose not to refer it to mediation if it appears to the
Commission that no elements of a settlement exist which may be acceptable to the parties or that
mediation is otherwise not appropriate having regard to the circumstances of the case and the
respective positions of the parties.
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5. Refund of fee.—Where the Commission refers the parties to mediation, the complainant shall be
entitled to receive full amount of application fee paid in respect of such complaint, if a settlement
is reached between such parties.

6. Resort to arbitral or judicial proceedings.—The parties shall not initiate any arbitral or judicial
proceedings in respect of a matter which is the subject-matter of the mediation and also when
such parties have expressly undertaken not to initiate any such proceeding.

7. Settlement agreement not to be discharged by death of party thereto.—(1) A settlement
agreement shall not be discharged by the death of any party thereto and shall be enforceable by or
against the legal representative of the deceased party.

(2) Nothing in this rule shall affect the operation of any law by virtue of which any right of action is
extinguished by the death of a person.

[F. No. J-10/2/2020-CPU]
AMIT MEHTA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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U YA fAaTe afaaqe s
1B CE
e faeett, 24 TS, 2020

BI.H. T-105/0H.30<./T. 9. .3 H1./2020.—51 ITIRT fFame T s, Fu aeen
F QEAdl AHIET o, START d2eA0 Affaaw, 2019 (2019 FT 35) & =T 103 FWRT Y& AREAT HT

AT FA g0 fAeferted e aamar -

1. ofem T i IR - (1) =9 fafR=mt & wferg 9 STdhT seeqr (Fegsar) fafaase, 2020 2
(2) T TISTIS § THTAA T ATEE HT T i

2. TfeaTeTd — (1) =7 Rt &, S 9 o6 g1 & segem srutera 7 -
(F)  « arferfeere & SqireRT e sfafaer, 2019 (2019 7 35) wfna 2
(@) ¢ STATHT AART ¥ AfAfHEw i amr 28 F dagd e § s S sudwr e

gt smreT, sfafaam i ameT 42 % 98 Bl e ®§ e e 3udR AT
st st A7 srferfe=m &t amer 53 F qga TTud T STHH fHETe iadr s
St 2|

() HEAFRAT TP T 41T 74 7 IT-e1T (1) F 370 wA1fa STHIRT Teashar TRy St
T AT TR TP AT T TTFOrh =madiat § ag STHIHT HETwdT YRS aireaferd 8;

3267 GI/2020 1)
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(1)

“ qEAHRTY F ITFHT 918 TIaT ITHHT AN 6 I Afad =7 wrAargal ¥ garad
TEAFRTT AT B

“ Frarm 7 & srferfRw o qga s o e st 2
“ oy ” F stferfaE i g At gl

FEAEATI | ITHIHT AN F qHeT ATad STATHT ATl | ATHS THT AT HfdaT T2 i
& ey o HETEIAT T FATE | TTH SATETI ST 2

I 9T5RT 3T UET o, ST TEH YT & S TIATNd Al fohq Famreata stferfaas a7 few §
g, @er aed g

3. WA % & A Iaag g & forg urran- (1) Feferfea saie geaeerar i § f9ees g % arr

2iT-

(vi)
(vii)
(viii)
(ix)

AT & SFAH ATIAT % HATA G ~ATATeT,
I STATAAT & HATHGT ATATLT,
STHATTHT AN F TATHIT TG,

AT ST Ua a5 =rarefter, Far=g Afaih Srar Ud J57 AT oY 7 % 37
TR HATA & 7T HATA g 9aed;

TH AUT & ATAF ATHT L@ AT HATIAGT ATAF ATEHT,
THTAT H LATH TH aU FT SATHT T AT AT,

AT & IPAH AT, IF AT AT S AT F qeqeqqr 9608 § Haag
TeTe|

TeIHAT/qAg § ~IAqH I a1 T AHT L@ ATAT s AT

IATH U5g AU HT AAAT LA qT (AT AT =T AT T ATAT HATH T ALY ATAFRTN
T FATAE ATEFIL

tag ¥ fog Rdar- (1) Fefataa st geer =7 4 f9aeg 2 % o @2 A1 s,

ERIEE
(i) TET =t S feErteraT & w1 § =mafaofia =i B @ ey
(i) vET =fE e oeg BT & = aes g U araertasd AT e At srerr

QIR BT, T T i ST wferd 92 &l
(i) vET =TE, R B st % o & = g AfaE gt saued 2q MEa
SELTAT AT

(iv) TET ==fh e e T serTteres ST g0 AqemaaTes Faarar s i
T 21 A it 21 srerar gve T mmEn

(2) THET AR, ST ITAHT [=9aTe & FuT § Faag T@ar ar a1 399 9aiad a1 rrEr o[ gids
grwar wigd et off OfF & sosier feme & Gl oft 7o 77 o Bl agarht, s,
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A, G FOAT, AT F1, AR, Heeshl a1 FHAAET soare & Feiaq v 9w
Hag BT ATAT F S[ST AT &I, AT T WIHS § HLIeT F &7 § AWATEE g F o seg grm

5. HEAE Hl GG FA Y TOAT- (1) TAF STHATHT ATTRT FF & FH T ST TAT 7T STTERTL-25T

T UFH T TS § UF FAI{EH F TR 517 HETeT % &9 § Gqodg e & (o7 97 A <pai
T ATIET ATHIAT FT|

(2) WEAET F T H IAAGE T g HLTEIAT TS § YTH AT hT AT T JTOIAT TAqT 7T
75 % -9 (1) % T&d (ST FAF AIHIT F THET T STAGHT T T AT ST

(3) =AT AT IThT THRIST 3T IUHAT, ST@=AT T AXATAAT % FEIT ATHT T AT H
@ % A& UH I, O ITHHT HEIeIamr Thig g sTeierd ohar STuam, i Rrter
FAT

(4) FETEIAT G9 | ITHIHT AT & [ AT THRIGT H =9 SARRAT T TAT ITHHT AR
& STeTeT T et |@ear | oTfad a8i g

(5) TS ¥ oA ATHIT FT HEATT Irg IeaG [T ST F T SATHATH FHLAT g

(6) HETETAT WIS FT ALAAAT STHITHT STANT AT FILT T SATU

6. LT Fl GEMT — ATS HIT TeTET g TTAT SITAT & ATAT FeIeT o & § hell TR | FIT=1 Feadl
g AT HETET o € H HH FlA o [0 I TIAT SATAT &, TETEAAT TH(Y ITh! a1 gl S FT
T AT T&TH FEA  TLATT FeT€T T F ST AT g7 T T 2

7. werelt F O dAeEg FAT- T Teag B 9 R e ) wwer o 2 SR e
Heq®d o w9 H (O FAT HT GhRAqTIaH qAT [Hqurar | [Heara B6ar g1 87 . 99aaE F7dh 994
afafa v FRrerfer F smeme o frar s

8. WeHEIl & hE- (1) UH Tegel, ST OTHA & S Garvd [0 = ¥ Ik fAowd ae, wegesrar &

FAATE! T HATAT FLAT &, T THA HETEAAT % T T THHT HIE AT AT AT STOIT

(2) HETIT ITHAIHT AN & TeTeT T, ATHA-ATE, fSarg it TR F7 &= 7 T@d g orfuhT
AEAAT 3T 37T Tga AT ANAI Aigd STAHT AN § Iqdqag Teqeq & w1 [Feir
ER Sl

(3) STERST HETEAAT & HTHS § HeAET il IULIh B ¥ 3l ey &1 wa= fowar sroem)

(4) e FT R T TAHRT G THE & F qrAT Bhr o)

(5) TAET Hewed, ThHT FIAATEr o W T TS TATAT HLAT 8, HI STHAIHT ATTRT 6 FeTeT FIT
ERERICEIR UG RER RS I

(6) weerar Whrs § i 7 o1l ST BT ST

(7) =t TS TerwTe I 3%/ AT WLIEIAT hl AT HT ATAT AW STHT 7@l HLaT, STATHT AT
Hee AT Y o7 TR F AR 9T T U TAHRE K TH UF TATE F HIq¥ STHT F T
aer T Far g T A=
(i) @8 T2 I T/ TTAT AW HI STHT FIA § TERA LAl g, Al STHAH AR T

TAFHTL T TH STHT FA T SATAT < Tl g i i == gy o= qa4dt =5 &
fAoaTes & foro Ratia Sf9 & geeat qeresd § ST iy 7 a5t F7 F6dr &;
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(i) S AT T TAFT THAAT TAFE 6 ART & STAT A5l HLAT § ql STAHT AR
HETEAAT FTAATR! 1 TATHT FT TFHaT 2l

9. wtveIor- Teawdl F WeATIAT THIY GRT ALY AT FRT HeTEIAT & FA1a & o aqf=g
STUETT =T STTORTT 3% 56 @3 o STALAT § TR AT 34 (o107 AT R

10. SR BT — TeTag Weaes HeTeqaT & I Rl TeTahTT STrar 3eh foheft FTserer it Jufeerfa &
Rram, wemerar wraer f A= sEta F S G ft g a1 3w g, gt
Hagl, Tadhl, T =T, g w1, Faerni, arftart a7 sg=riat o & arer a7 59
FTIUA F AT T T AT €T F HUh Agl F TR

(2)

)

Tdag weae ot ff g a1 39 agaTReE, d9gi, Yadai, g9 waEa, qgrad
Fafaa, Meerdl, AR a1 FHATRET oar 39 el Frsae ¥ s fF I AT T
TRl o TR

T 77 % GUE (F) AT G () F dgd AUTed Tohed & AATAT, T eI I QT T qTHA
H HETEAAT ATF 3 8§ T8l AT ST T The[shaur T, ST

(i) T ag FaAT § AT o | ITAhT f3arg a1 o= Frare! & et 9 98 a1 39+
HEAT, GaE1, A Hodl, sTefiaes Fodt, Haersh, aeiiart a1 FH=rar g a1 B ot
=ik | foreT oft were | foret oft st s a7 gfq dawer § =T gem 2;

(i) =T U Fre uRRata § G g S| 't sEaear ar Feoear 9w e ey
ITH T AT g

11. WEAEIAT HAATR- (1) TETEIAT TAFHT STAAT I TTTHT T T FISEAT Hl JuTeATT § Fi
SO

(2)

()

(6)

(7)

HEAEAAT HEAET & AT TIH IqeAfd it aE & q19 ATg f safe T g9 9% 9918 &l
SITOST ST @ Toh STSIRT ST GTT HedeqaT THTI9 il Tafd &l JgEr 7 747 21, 5w
AT | T 39 FET1C T 9T o TIT 21 ST 9 THTH HT &F ST

TAFHIT AT BT | AT I HaTed HISHA, IT TTeHad ATA AT 6 ATEAT § TeIeT 6
qHE ITHATT g 6 91 24|

Heqed q Rt A1 3 eaer qivet & fgial & e w s g e st e,
1908 (1908 #T 5) AT ATLAT ATex srferfa=m, 1872 (1872 FT 1) & IUSLT GIAT aATeT AGH
g

T TeTRTT Weqear FTAaTar F a9 AR dgl odT g, STHIHT STANT IH TeAHRTT I FTaaTar
H AT o T fH=9T T T |

TAFIT HeT€T Tl HLIEIAT FAATGl F GATAq & o0 Ieh saedshdqare Uer a+@f
ST T FT

T AATS I ARG 9T HeTeT T FAATe! 1 SAT9e@ qIT¢ AT STOAT ST Teqahed av
I ST, TTFARa Tfatatert = sl grer geareatia BT smosm

TEHTL o a1 (AoaTfed T Fl Feae g STHAIHT AT Kl U Hiqag [orwh § o
T % |1 T AT ST
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12.

13.

14.
15.

16.

(9) =fx == FBfa=wTr & fAfRd a0 & fia¥ el & S FT FLL Aai AT SITdT g ar HeaeT
STHTTHT AN T HETEAAT o6 I FAT ST gall, TR T 47 [0 ordT 3T st
TEHATAT F1 Tl 2l 0T % a1 H Fle ST THEHL0T 60 f5AT Fha Fam)

Heaeq HY HHT — (1) TIET TAFR & A1 [FATE % Caroagh 6T Hl GragT HT TAT FAM, IS

TS TATEHGHT BT a7 IH L FLA | TEIAAT F, ST I (Aaral il [Aoer & fore waw 3z g
TAFTIL TT TS 9T AT SAEATIH AT Al FHT|

(2) LT TAFTL F THT SAFCATIA T 9TAT L Ik ZEATAT TTH FLA F TZel Ieeheh] AT
FT

TINIAT — (1) TETFT ST TEAET HEAEAAT T FAATE! F ST AT 21 JTAT TaAT3 F daeer §
TIIHTIAT ST TET 3T HEAET FHATa! o a<| T&qTd i Afoeah o=t & Scas foheft oft g,
FTEATAS TATR 9% AT 781 grm

(2) WEAEAAT FAATGT T ls AT AT 397 AT AT T ATTI
AR — FegeT g9l T i TIaAl aigd ot RO & [Hard, STHHT AN § §9% Tg1 HeT

T — (1) FrE AT qeaey, FTEafas &9 F, HeAT % € H 396 FIET (07 T a7 oo S & e
T T & o forw foeeft frfaer srorar <1l saret & fore s<averlt /gt grm

(2) WEIEAT T FTAAT! 6 A I T HT T=AT T IHF G AT T2 FATE * Haeg H Tl
o o TorT FoRet et g7 Weae &7 et =Imamer 97 7 BIH § SUEETd g9 & o T80
Te! T S

RAIE — (1) TF FeaeIdT YIS ST FoF ST AANT AT AT AN A7 TF faarer Rure swqa

T, e Referia gEar aree g

(F) I F AIAT AT AT AR ATeg Feawt fi T,

(@) TS F YT | sfed ATHAT 6T T,

() et 3 e s e o el A e

(=) REEr F S Ferw o araet £ q@e;

(F) TOwTEr % ofq § |t qTHAT T HEAT;

(F) T TLAET FHI |1 T ATHAT 0T G477, TTATET 0 37 g7 Hoery 70 Araat i geqr
AT IT ATHAT hT HEAT OFH 3T AafTT Heaerar 9% TG,

() I ATHAT T HEAT, ST HETET THA Tal AT,

(1) TS 3 ST vk werwer v "aw AT e

(2) s TAATET i FHTH & TF 77 & Hia< e To&qa il S|

UH. ZHAT T, T TSI 1TF

[FrsTTa=r 111/4/319T./138/2020-21]
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NATIONAL CONSUMER DISPUTES REDRESSAL COMMISSION
NOTIFICATION
New Delhi, the 24th July, 2020

F. No. A-105/MR/NCDRC/2020.—In exercise of the powers conferred by section 103 of the Consumer
Protection Act, 2019 (35 of 2019), the National Consumer Disputes Redressal Commission, with the previous
approval of the Central Government, hereby makes the following Regulations, namely:—

1. Short title and commencement.—(1) These regulations may be called the Consumer Protection (Mediation)
Regulations, 2020.

2 They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—(1) In these regulations, unless the context otherwise requires, —

(@ “Act” means the Consumer Protection Act, 2019 (35 0f 2019);

(b) “Consumer Commission” means a District Consumer Disputes Redressal Commission established
in a District under section 28 of the Act, a State Consumer Disputes Redressal Commission
established in a State under section 42 of the Act or the National Consumer Disputes Redressal
Commission established under section 53 of the Act;

(c) “Mediation Cell’ means a Consumer Mediation Cell established under sub-section (1) of section 74
and includes the Consumer Mediation Cell attached to the regional benches of the National
Commission.

(d) “party” means a party to a consumer dispute or any other proceeding pending before a Consumer
Commission.

(e) “rules” mean the rules made under the Act;

(f) “section” means a section of the Act;

(9) “settlement” means a settlement arrived at in the course of a mediation proceeding in respect of all
or some of the issues involved in a consumer dispute pending before a Consumer Commission.

(2) The words and expressions used herein and not defined, but defined in the Act or the rules shall
have the meaning as assigned to them in the Act or in the rules, as the case may be.
3. Eligibility for empanelment as mediator.—The following persons shall be eligible to be empanelled with a
Mediation Cell—
0] retired Judges of Supreme Court of India;
(i) retired Judges of the High Courts;
(iii) retired Members of a Consumer Commission;
(iv) retired District and Session Judges, retired Additional District and Session Judges or other retired
Members of the Higher Judicial Services of a State;
(V) retired Judicial officers, having experience of not less than ten years;
(vi) an advocate with a minimum experience of ten years at Bar;
(vii) the mediators empanelled with the Mediation Cell of the Supreme Court of India, High Court or a
District Court;
(viii)  aperson having experience of at least five years in mediation or conciliation;
(ix) experts or other professionals with at least fifteen years’ experience or retired senior bureaucrats or
retired executives.
4. Disqualifications for empanelment.—(1) The following persons shall be disqualified for being empanelled
as a Mediator, namely:-
(i) aperson who has been adjudged as insolvent;
(if) person against whom criminal charges involving moral turpitude are framed by a criminal court and

are pending;

(iii) a person who has been convicted by a criminal court for any offence involving moral turpitude;
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10.

(iv) a person against whom disciplinary proceedings have been initiated by the appropriate disciplinary
authority and are pending or have resulted in a punishment.

2 A person who is or has been interested in or connected with the subject matter of the consumer
dispute or is related to or has been associated or connected in any manner, including in a
professional capacity, with any of the parties to the consumer disputes or any of their associates,
affiliates, promoters, holding companies, subsidiaries companies, partners, directors or employees,
shall be disqualified for being nominated as a mediator in that case.

Procedure for empanelment of mediator. —(1) Each Consumer Commission shall invite applications from
eligible persons for empanelment as mediators, by publication of a notice in at least one English and one
vernacular newspaper widely circulated in its jurisdiction.

2 The applications received by the Mediation Cell for empanelment as mediator shall be scrutinized
and the list of eligible applications shall be placed before the selection committee constituted under
sub-section (1) of section 75.

3) The Selection Committee shall determine its procedure for making its recommendation and, after
taking into account the suitability, integrity as well as relevant experience of the candidates,
recommend a panel to be maintained by the Mediation Cell.

4) The panel of mediation shall consist of not more than such number of persons in the Mediation Cells
attached to a Consumer Commission as may be decided by the President of that Consumer
Commission.

(5) The consent of the persons whose names are included in the panel shall be obtained before

empanelling them.
(6) The Mediation Cell shall be headed by the President of the Consumer Commission.

Removal of mediator.—If a mediator is discovered to be disqualified or he in any manner misconducts
himself as a mediator or he is otherwise found unsuitable to continue as a mediator, the Mediation Cell may
remove his name from the panel of mediators after giving an opportunity of hearing to him.

Re-empanelment of mediator.—Only such mediators shall be eligible for re-empanelment who, in the
opinion of the Mediation Cell, have successfully and efficiently discharged their functions as empanelled
mediators and such re-empanelment is made on the basis of the recommendation of the Selection Committee.

Fee of mediators.—(1) A consolidated fee, in a successful mediation shall be paid to the mediator, who
conducts the mediation proceedings, from the time of reference till their conclusion.

(2) The fee of the mediator empanelled with a Consumer Commission, including costs of secretarial
assistance and other ancillary expenses, shall be fixed by the President of the respective Consumer
Commission, case wise, considering the nature of the dispute.

3 In an unsuccessful mediation, half of the aforesaid fee will be paid to the mediator.
(@) The fee of the mediator shall be shared equally by the two sets of parties.

(5) The mediator who successfully conducts part of the proceedings will be paid such fee as may be
fixed by the President of the Consumer Commission.

(6) The fee shall be deposited in advance, with the Mediation Cell.

@) If a party does not deposit his share of the fee or the cost of mediation, the Consumer Commission
may, on the application of the mediator or any other party, direct the party in default to deposit the
same within a week, and if-

Q) he fails to deposit such fee or cost, the Consumer Commission may permit the other parties
to deposit the same and recover the said amount, from the party in default, in the manner
prescribed for the execution of a money decree by a Civil Court;

(i) no other party deposits the share of the party in default, the Consumer Commission may
terminate the mediation proceedings.

Training.—The mediators shall be given appropriate training in conducting mediation by such experts as
may be nominated by the Mediation Cell and it shall be obligatory for them to attend such training.

Code of conduct.—(1) The empanelled mediators shall not communicate, directly or indirectly with any of
the parties or their associates, affiliates, promoters, holding companies, subsidiaries companies, directors,
partners or employees or with any of their counsel during pendency of the mediation proceedings, except
during the course of the mediation, in the presence of the parties or their counsel.
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(2) The empanelled mediator shall not accept any gift or hospitality from any of the parties or their
associates, affiliates, promoters, holding companies, subsidiaries companies, directors, partners or
employees or any of their counsel.

3) In addition to the disclosure required under clauses (a) and (b) of section 77each mediator shall
disclose the following information before commencement of the mediation in a case assigned to
him, namely:-

(i) whether he has or in the past had any personal, business or professional relationship or
connection with any of the parties to the consumer dispute or other proceedings or any
person associated or connected in any manner, to any of the parties or their associates,
affiliates, parent companies, subsidiaries companies, directors, partners or employees;

(i) whether there exists any circumstance which may give rise to be reasonable doubt as to his
independence and impartiality.

Mediation proceedings.—(1) The mediation shall be conducted in the presence of the parties or their
authorised representatives or counsel.

)] The mediation shall stand terminated on expiry of three months from the date of first appearance
before the mediator unless the time for completion of mediation is extended by the Consumer
Commission, in which case it shall stand terminated on expiry of such extended time.

3) The parties shall be entitled to appear before the mediator in person or through their respective
counsel or authorised representatives.

4) The mediator shall be guided by the principles of natural justice and fair play but shall not be bound
by the provisions of the Code of Civil Procedure, 1908 (5 of 1908) or the Indian Evidence Act, 1872
(1 of 1872).

(5) If a party does not participate in the mediation proceedings, the Consumer Commission may direct
such a party to participate in the proceedings.

(6) The parties shall provide all such information to the mediator as may be reasonably required by him
for conducting the mediation proceedings.

@) The record of the proceedings shall be prepared by the mediator on every date and shall be signed
by the parties or their Counsel, authorised representatives or Attorneys.

(8) The agreement executed between the parties shall be submitted by the mediator, to the Consumer
Commission, in a sealed cover, with a forwarding letter.

9) If no agreement is executed between the parties, within the time prescribed in these regulations, the
mediator shall intimate so, to the Consumer Commission, without in any manner disclosing as to
what transpired during the mediation proceedings, what was the stand taken by the parties or why
the agreement could not be reached.

Role of mediator.—(1) The mediator shall attempt to facilitate a voluntary resolution of the disputes
between the parties, assist them in removing the misunderstandings, if any, and generating options to resolve
their disputes, but shall not impose any term or any settlement upon the parties.

2 The mediator shall explain the terms of the agreement, to the parties, before obtaining their
respective signatures on it.

Confidentiality.—(1) The parties and the mediator shall maintain confidentiality in respect of the events that
transpire during the mediation proceedings and shall not use or rely upon any information, document etc.
produced, the proposals and admissions made or the views expressed during the mediation proceedings.

(2) There shall be no audio or video recording of the mediation proceedings.

Communications.—The mediator shall not communicate with the Consumer Commission except by way of
his report, with copies to all the parties.

Immunity.—(1)No mediator shall be liable for any civil or criminal proceedings, for any act done or omitted
to be done bonafidely by him, in his capacity as a mediator.

2 The mediator shall not be summoned by a party to appear in a Court or other forum, to testify in
regard to any information received or the action taken by him during the mediation proceedings.
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16. Reports.—(1) Every Mediation Cell shall submit a quarterly report to the District Commission, the State
Commission or the National Commission to which it is attached, containing the following information,
namely:-

€) a list of its empanelled mediators, including experience and qualifications of each of them;

(b) the number of cases pending before it at the beginning of the quarter;

(c) the number of cases referred to it during the quarter;

(d) the number of cases disposed of during the quarter;

(e) the number of cases pending at the end of the quarter;

) the number of cases assigned to each mediator, the number of cases disposed of by him
during the quarter and the number of cases in which the mediation referred to him was
successful;

(9) the number of cases in which the mediation was not successful;

(h) the fee paid to each mediator during the quarter.

()

The report shall be submitted within one month of the end of each quarter.

S. HANUMANTHA RAO, Jt. Registrar
[ ADVT.-11/4/Exty./138/2020-21]
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